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CONSTITUENT ASSEMELY CF INDIA -{LEGIS]_ATIVE)
Tuesdny, 30th Murch, 1948 .

. . .
The Assembly met in the Assembly Chamber of the Counell House
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G.
Mavalankar) in the Chair.

ab
"V.

BTARRED QUESTIONS AND ANBWEES

(a¢) ORAL ANSWERS

ABsoRPTION OF RRrUGEES BY PROVINCIAL GOVERNMENTS AND PrNJABT
AND SINDHI RErFvGErs I¥ BoMBay

1025, *Mr. R. K. Sighva: (a) Will the Honourable Minister of Relief and
Rehabilitation be pleased to refer to the answer given to pari (b) of my 8. Q.
No. 4530 asked on 25th February, 1048 regarding the sbsorption of refugees by
the various Provineial Governments and state whai ig the population of Sindhi
and Punjabi refugees in Bowbay ? . .

(b) How many refugees have been absorbed by the Government of Bombay
in pursuance of the instructions received from the Governmens of India?

The Honourable Shri K. 0. Neogy: (a) Abou$ 3} lakhs.

(b) About 500. -
Mr. B. K. Sidhva: May I know, in reference to answer #o pard (b), whe-
gher these 500 people who have been employed are refugees from Punjab and
ind?
- The Honourable Shri K. 0. Neogy: Yes.
Mr. R. K. Sidhva: How many from Punjab and how many from Sind ?
The Honourable Shri K. 0. Neogy: The figures have not been supplied to
me separately, nor have they been asked for separately.
Mr. RB. K. Stdhva: Is it not a fact that in reply to my question on the 25th,
a list was placed on the table which indicates that the Province of Bombay did .
not employ any from Punjab or Sind? _ .
The Honourable Shri K. C. Neogy: That may pot relate to a period which is
covered by my answer.

Mr. B. K. Sidhva: May I kiow whether they have been ‘engaged after this
question was answered?

The Honourable Shri K. 0. Neogy: I do not think so. Ag & matter of fact,
the information that the Government of Bombay supplied is to the effect that
they have issued orders waiving domicile and other requirements for appointment
to Government service in the case of refugees. They are also issuing orders to
enable the recruitment of refugees to be made up to 25 per cent. of the total
number of vacancies, -

fo{»llr. R. K. Sidhva: The statement which was placed on the table states us
OWE : N -

Number of refugees employed by Provineial Governments—
Madras Province, 8
Delhi Province, 2149,
Central Provinoes, 810,
(2711)
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West Bengal, 2,

United Provinces, 214

Ajmer-Merwara, 75

‘East Punjab, 13590

May I know why Bombay is excluded from this list?

The Honourable Shri K, 0. Neogy: Because at that time Bombay did not
report as having employed any one. .

Dr. P. 5. Deshmukh: Is the Honourable Minister aware that the ex-
ewployees of the Karachi Port Trust have come t¢ Bombay?

The Honourable Shri K. O. Neogy: Yes.

Dr. P. 8. Deshmukh: Are any arrangements being made for them?

The Honourable Shri K. 0. Neogy: In what manner?

Dr. P. S. Deshmukh: In the manner of employment as well as looking after
their comforts and their stay.

"The Honourable Shri K. 0, Neogy: I sm sure all possible eﬁc-rta are being
made.

Ghri Ramnarayan Singh: How many refugees have hitherto been per-
manently rehabilitated ?

" The Honoursble Shri K. 0. Neogy: This is a very wide question and I sm
not expected to answer it with reference to the original question under reply.

Shri Ramparayan Bmgh' I do not want the esact number. Approximate
number will do.

The Honourable Shri K. €. Neogy: I have to obtain information from all
over India, and I should not like to depend upon my memorary for thé purpose
of giving even an approximate figure.

Prof. . G. Ranga: Have the Government of India asked the Provineial
Governments to send them periodical reports in regard to the housing conditions
of these people and to what extent and how many of them have come to be
given houses, either specially built ones or in other places?

The Honourable Shri K. C. Neogy: We are always in touch with the Provin-
.cial Governments ahout the progress in this matter.

Dr. P. S. Deshmukh: Would the Honourable Minister be pLeasad to look
into the cases of these-ex-employees of the Karachi Port Trust if I eonvince
him that nothing has beemvdone. for them?

The Honourable Shri K. C, Neogy: 4 should like to have notice of that
question. I have gone into the matter, but I do not just now recollect any-
thing as regards the steps that may have actually been taken.

Shri V. C. Eesava Rao: T want to know the numbar of reéfugees employed
by the Madras Government.

The Honourable Shii K. O. Neogy: The question specifically related to
Bombay. T have not got the figures for Madras.

‘Mr, R. K. Sidbva: Is it not a fact that the Government have stated that
the Karachi Port Trust employees, because they form part of the local bodies,
therefore they will have no place in the Government service? _

The Honourable S8hri K. 0. Neogy: If that statement has been made, I
should like to check that up. However, I think it correctly represents the
position, because the Port Trust employees are employees of a local body,

Shri Ramnarayan Singh: Is it in the contemplation of the Government to
construct sufficient number of new houses and buildings here at Delhi as soon
as possible without cement and steel.
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The Honourable Shri K. 0. Neogy: I am afraid we are dealing with Bombay,
-and with reference to a strictly limited issue. _

Dr, P. 8, Deshmukh: Is it a fact that these ex-employees of the Karachi
Port Trust were asked to choose whether they wished to stay in Pakistan or
come back here, and is it not a fact that they were intended to be treated om
the same basis as other Government servants?

The Homourable Shri K. C. Neogy: I am afraid I am not in & position to
make a statement on that point.

Quors oF CARs AND IMPORT LICENCES FOR 1948-49,

11026, *Shri H. V. KEamath: Will the Honoursble Minister of Com-
merce be pleased to state:

(a) the total value of the import quota of motor cars sanctionsd by the Gov-
ernment of India for the year 1948-49; )

" (b) the names of applicant firms or agenta who applied for licences to import
motor cars during the aforesaid year; and '

(e) the names of applicant firms or agents %0 whom import - licences have
been granted and the total value of the quota allotted to each?

The Honourable Mr, 0. H, Bhabha: (af Monetary ceilings for the issue of
import licences are fixed for half-yearly periods; accordingly ceilings have so
far been fixed for licensing of motor car imports only during January—June,
1948. I am afraid it will not be in the interest of trade to disclose the exach
figure of the ceiling.

(b) and (¢). The attention of Honourable Member is invited to my. answer
on the 22nd March, 1948 to part (g) of the starred question No. 916y' by Shri
Jaspat Roy Kapoor.

Hoistrvg or Inpian UnioN Frac on INpia’s Hrer CoMMIssIoNuR's
OFFICE IN PARIETAN

$1027. *Shri E. V. Kamath: Will the Honoursble the Prime Ministar
be pleased to state:

{n) whether the flag of the Indian Union is daily hoisted over the office of the
High Commissioner for India (in Pskistan) in Karachi;

(b} whether it in a fact that during the disturbences in Karachi in January
last. the flag way Jowered; :

(c) if the answer to part (b) above be in the affirmative, why it was lowored
and under whose orders; and

(d) when the flag was re-hoisted on the office of our High Commissioner in
Palkistan? ,

The Honourable Pandit Jawaharlal Nehru: (a) The flag of the Indian Union
1s daily hoisted over the Office of the, High Commissioner for India and accord-
ing to the prevailing—practice is lowered each evening, ) )

(b), (c) and (d). There was considerable confusion in Karachi after the
riots on Bth January and large crowds of refugees were continually coming to
the High Commissioner's Office. The office staff Whs somewhat overwhelmed
by this influx of people who required constant attention. The High Com-
missioner.spent much of his time in touring the affected aress in the city. In
these circumstances by an oversight the flag was not hoisted on the morning of
the 7th and 8th. No orders to this effect were issued. . The flag was rehois-
ted on the marming of the 9th January.

+Answer o fhis question laid on thé tsble, the questioner being absent.

+
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SHORTAGE OF DmsEL Om 1N IND1A.

1028. *Shri Deshbandhu Gupta: (a) Will ‘the Honourable Minister ot
Works, Mines snd Power be pleased to state whether the attention cf Govern-
ment has been drawn to the News item regarding shortage of diesel Oil, publish-
ed in the Hindustan Times dated the 19th February 1948? '

(b) If so, what are the reasons for such a shortage?

(c) How many oil producing concerns in India have been stopped?

(d) What are the percentages of oil imports from various countries into
India ?

(e) What steps do Government propose to take to get proper suppiies of
diesel oil for the use of various concerns in India? :

(f) Is it a fact that the United States of America has cut down India's
supply of petrol by 50 per cent.?

Shri Satyanarayan Sinha: (a) Yes. .

(b) The reasons are world-wide scarcity of Petroleum Products and insuffi-
cient number of tankers to carry whatever supplies are available.

(c) None to my knowledge. *

(d) The percentages of Oil imports from various countries into India during
1947 were: -

Iran, 85.8 per cent.
Bahrein, 8.2 per cent.
U.S.A., 5.0 per cent.
Singapore, 1.0 per cent.

(e) In order to secure increased allocations of Oil for this country, Govern-
ment have already taken steps to approach the overseas suppliers of Oil and
also those in authority who control the distribution of oil to varipus countries.

(f) No. )
Shri Deghbandhu Gupta: May I know, with reference to the reply given to-

part (f), what is the cut that the United States have effected in the supply of
petrol to India? -

Shri Satyanarayan Sinha: I want notice.

Shri Deshbandhu Gupta: May I know whether there has been any cut at all
and if so, whether there has been any political reason behind it?

Shri Satyanarayan Sinha: No political reason, but because of the increased
world demand for petroleum products the non-producing countries have had to
go under restrictions.

GROWI*G PRACTICE OF JOINT BTOCK COMPANI®S IN ISSUING BONUS SHARES.

1029, * Shri T. T. Krishnamachari: Will the Honourable Minister of éommerc’e
* \ Shri K. Santhanam:
_be pleased to state:

(a) whether the attention of Government has been drawn to the growing
practice of Joint Stock Cempanies issuing Bonus shares;

(b) whether, Government, in the course of their administration of th~ Tndian
Companies Act, have kept a record of the various issues of such shares:

(o) ‘'whether Government are in & position to give the total value of such
ghares issued every year from 1944 onwards; and ,

(d) whether Government have examined the question of discouraging "this
practice by suitably amending the provisions of the Indian Companies Act?
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The Honourable Mr, O. H. Bhabha: (a) I am doubtful if the praetice is
really so general.

(b) No; but the information is required to be furnished in returns of allob-
ments of shares submitted to the Registrars of Joint Stock Companies under the
Indian Companies Act, 1915. .

(c) The information is not readily available, but can be collected from tha
yarious Registrars. Government do not however consider that the time and
labour involved are commensurate with the results to be achieved.

(d) No, Bir. )

Shri T. T. Krishnamachari: May I ask the Honpurable Minister in view of
the fact that he is himself doubtful whether he does not think it desirahle bo
eollect this information in order to impress the public generally?

The Honourable Mr. O. H. Bhabha: Well, for the Department’s guidance
information is being collected from the Registrars.

Prof. N. G. Ranga: Is it not a fact that Government generally publish either
annually or biennially reports of the state of conditions in regard to the Joim¥
Stock Companies in this country ?

The Honourable Mr. C. H, Bhabha: The Commerce Ministry does not pub-
lish those reports but the Reglstrars publish them.,

Prof. N. G. Ranga: But is it net & fact that some years back, there used Es
be an all-India Report being publiched? ;

The Honourable Mr. C. H. Bhabha: T am not aware of that.

Pandit Lakshmi Kanta Maitra: Is there no General Statistical Sectiom
attached to the Commerce Ministry which collects this information?

The Honourable Mr. 0. H. Bhabha: As T said, there is a Statistical Sectiom
~attached to the Commerce Ministry where these figures are being collected, but

they are available from the various Registrars of the Joint Stook Companiep in

the various parts of the country from whom these returns are received every
gix months,

Shri T. T. Krishnamachari: May I ask the Honoursble the Commercs
Minister if he realizes that if the reserve funds of these companies are being
Adiverted into bonus shares and to that extent the stability of these concerns is
at stake, is it not the responsibility of the Government to enquire into this
matter more carefully ?

The Honourable Mr. C. H. Bhabha: I do not.agree with the Honourable
Member’s suggestion. The reserve fund is built up from the shareholders®
profit and it rightly belongs to them, Sir. T

Shri Deshbandhu Gupta: May I ask the Honourable the Commerce Minister
whether it is a fact that all publications of the Commerce Department are be-
hind time, _

Mr. Speaker: Order, order. The question need not be answered.

GrorocIcAL SURVEY o ORIssa.
1080. *Shri Biswanath Das: Will the Honourable Minister of Warks,
Mines and Power he pleased to state:

-(a) whether it is a fact that the Geological Burvev of Orises was sanctioned
and undertaken by the Government of India in the vear 1039 on o roecified.
programme ; . -

(b) why the same was given up; and

() whether Government propose to consider the need of again undertaking
the work started in 19897
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Shri Satyanarayan Sinha: (a) Yes; a geological survey of Orissa to be com-
pleted in 7 years was sanclioned. A iStatement showing the work done during
the field seasons 1939-40 to 1946-47 and that proposed to be carried out in
1947-48 is laid on the table. ’

(b) and (c). Dug to the War the regular survey could not be proceeded with
a8 originally planned, as attention had to be directed mainly to the search for
minerals of economic importance, with reference to the War effort. But
systematic Geological Survey of Orissa has again been taken up since the field
season 1946-47, in pursuance of the 5-year plag of the Geological Survey, &
teopy of which is placed on the table,

Shri Biswanath Das: May I know, Bir, whether the Geological survey of
Orissa Province includes also the Orissa States?

Bhri Satyanarayan Sinha: I want notice. -

GovERNMENT CoNTROLLED REFUGER CamPs AND CaMPs FOR REFUGEES
' FROM HYDERABAD BTATE. -

1031. *Shri V. 0. Kesava Rao: (a) Will the Honourable Minister of Relief
and Hehabilitation be pleased to state the total number of refugee camps run
by the Government of Indis and directly controlled by the Ministry of Food?

{b) Is there any proposal by the Government to start refugee campe in the
border districts of Hyderabad, for feeding snd giving facilities to those refugees
eoming from the Hyderabad Btate?

(c) 1f the answer to-part (b) above be in the negetive, do Government pro-
pose to consider the question of opening such campe in those districts?

The Honourable Shri K. 0. Neogy: (a) The number of refugee camps run
by the Government of India is 33. They are directly controlled by the Ministry
of Relief and Rehabilitation.

(b) No.

(c) No. .

Shri V, 0. Kesava Rao: May I know, Sir, whether the refugees coming oub
from Hyderabad are permitted to come here?

The Honourable Shri K. C. Neogy: I have no information.

Prof. N. G, Banga: Have Government put any sort of time limit, even
provisional, for their own guidanee, for which these refugee camps are to be
run and till that time these poor refugees have got to be huddled up in these
refugee camps instead of being absorbed in the normal life of the country?

The Honourable Shri K. C. Neogy: No definite time limit is possible to be
shought of at presemt.

Shri V. C. Kesava Rao: May I ask if Government is aware that the
refugees are coming from Hydersbad ?

The Honourable Shri K. 0. Neogy: From newspaper reporas, I think that i#
the position.

Shri Biswanath Das: The Honourable Minister in chargé of the Department
just now stated that he does not lmow anything about the refugees from
Hyderabad. May I know the reasons for this ignorance?

The Honourable Shri K. 0. Neogy: Well; so far as the Ministry for which I
am responsible is concerned, we are dealing with refugees from Pakistan.

Shri Biswanath Das: May 1 know whether a separate Ministry is necessary
for this purpose? - )

+Not _pri in the day’s Debate A has been in the Li f
e e T X e e g e e Ly ol

-

- -
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Mr, Speaker: Order, order. That is an argument.
Shri Deshbandhu Gupta: May I ask whether the Governments of Madras
and C. P. have made no references to the Government on that subject?

The Honourable Shri K. 0. Neogy: Not to my knowledge.

Dr. P. 8. Deshmukh: Does Government consider it very creditable to know
less than the press?

Mr. Speaker: Order, order. .

Shri B. N. Munavalli: Is it the policy. of Government nob to render any
aid to the refugees that are coming from the Hyderabad State? .

. The Honourable Shri K. O, Neogy: As I haye already said, this question
does not concern the Ministry of which I am in charge. The question could be
deslt with by the Govérnment of India on & reference fromn the provineial
Governnient concerned. - ' :

Shri Deshbandhu Gupta: May I request the Honourable the Prime Minister
to throw some light on the subject to say whether it is or it is not a fact that
the Provinces of Madras and C. P. have made representations to the Gov-
ernment of India to make some arrangements for the refugees who have been
coming from the State of Hyderabad? .

The Honourable Pandit Jawaharlal Nehru: I do not think that this is a
very well-known fact; some odd mention might be made, but no particular
emphasis has been laid so far as I know. -

Shti M. Ananthasayanam Ayyangar: Is the Government sware, Bir, that
there are non-official agencies doing relief work for the refugees from Hyderabad
who are flying in large numbers at Bezwada? _

The Honourable Pandit Jawaharlal Nehru: Yes; I suppose so.

Prof. N. &. Ranga: Is it not the duty of the Government to wateh the cases
of ull refugees from wherever they might bave come, and is it not the duty
of the Government to watch the cases of refugees who flew from Hyderabad
and afford due facilities for them? .

Mr, Speaker: Order, order. It is either an opinion or a suggestion.

Prof. N. @. Ranga: May I know how is it, Sir, that the Centra] Govern-
ment has not taken any steps nor enquired into this matter and taken the reliet
measures themselves in their own hands?

The Honourable Pandit Jawaharlal Nehrn: I do not understand this
question, Sir. ‘Government’ is not the Central Government only; it is also
the Provincial Governments. On the one hand there is a great desl rightly
Faid about Provineial Autonomy, but whenever a question of relief comes, it
is said that it is the job only of the Central Government and not of the
Provincial Government. 1 do not appreciate that point at all.

Pandit Balkrishna Sharma: May I know if the Central Government have
kept a watch through the Governments of these Provinees, Central Provinces
and Madras regarding the influx of refugees in their respective territories?

\The Honourable Pandit Jawaharlal Nehru: We are in continuous touch.
As a matter of fact, my own impression 18 that after the first influx there
was a slight flow back. Again there was an influx, they come and go, but
considering the huge emigration that we have seen, it is very small.

Mr. Speaker: Order, order. I am afraid the Honourable Members are
arguing the point. )

Prof. N. G. Ranga: Has the Government of India, Bir, taken any care to
8ee tl}&.f. the Provincial Governments as well as themselves do take some
steps in order to relieve fthe distregs of these refugees who are coming sway
trom Hyderabad? They have not taken any steps #ill now.
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The Honourable Pandit Jawaharlal Nehru: The Government of ~Indis

deals with these problems through the Provineial Governments; we are in
eonstant touch with them. When the Provincial Governments ask uvs for help,
we try to give to the best of our capacity.

Prof. N. @. Ranga: Is it not a fact, Sir, that the Andhra Provincial Congress
Committee has particularly drawn the attention of the Central Government
to the seriousness of this probiem: and fo the need for giving relief to thess
people? .

Mp, Speaker: Order, order.

REFUSAL oF CORRESFONDING Fosts 70 OFFICIALS OF GOVEENMEKNT PRINTING
PreEss, SmD
_ 1032. *Mr. R. E. Sidhva: (a) Wil the Honourable Minister of Works.
Mlines aud Power be pleased to state whether it is & fact that B8ind Government
officials who were compelled to leave Sind, were accorded by the Government
of Inidia the same concessions as officials from West Punjab for appointments in
vquivalent posts in India?

() Have there been any instances where officials of the Government Print-
ing Press of Sind, who had epplied for posts in the Government of India Print-
ing Press, were refused corresponding posts? If so, why ?

Shri Satyanavayan Sinha: (a) Excepting the case of I.8.E. officers who
exercise their option in favour of India, Sind Government officials as well
as those from Baluchistan sand N.-W.F.P. have been accorded priority of
employment over West Punjab officers under the rules laid down by the
Ministry of Heme Affairs {Transfer Bureau). A copy of these rules is laid
on the table. : '

(b) Two officers who were lately Superintendent and Assistant Superinten-
dent of the Printing and Stationery Department of the Government of Sind app-
lied for posts in the Government of India Presses. The former has already been
appointed as un Assistant Manager and the latter will be « pointed as an
Overseer. These officers could not be offered higher posts «¢n adminisirative
grounds. ’

Copy of office Memo, No. 7C/47-Ests(R), dated 27th December 1947 from the Ministry
of Home Affairs o all Ministries of the Government of India.
Sussect :—Resettlement of refugees from Pakistan.

The undersigned is directed to refer to this Ministry’s Office Memo. No. 70/ 8/47-Ests(R),
dated the 14th September 1947 and to say that the question of the priority to be given
%o various categories of persons for employment in the Central Services has been further
examined and the following decisions have reached :—

(1) Employees of the Central Government who were serving in Pakistan Areas and
have :ﬁta for India and cannot he absorbed within the Department in which they were
origin g employed and employees of the Central Government whose appointments were
abolished consequent on the constitutional changes, e.g., emplovees of the office of the
Governor-General's Secretariat and the Political beparlment including the Residenci
will have the first claim on vacancies available in the Central Services. Such persons are
registered by the Transfer Burean in the Ministry of Home Affairs and nominated against
vacancies reported to the Burean by the various Ministries. )

(2) After nominating persons belonging to category (1) the Transfer Bureau will nomi-
nate employees of the Provinciasl Governments of the North-West Frontier Province, Bala-
chistan and Bind, who are also registered in the B '

. .(3) Where the Transfer Burean is not able io inate or r d candidates of
either of these categories, the ijes should be reported to the nearest Employment
Exchange, in accordance with the instructions contained in the Home Department Office
Memorandum No. 70/60/45-Ests(R), dated the 24th November 1045. Refugees other tham
Government servants who have come over to the Dominion of India from Pakistan are
alwo eligible for registration at the Employment Exch and in ding candidates
t, the Employment Exchange will give preference to refugees from Pakistan

employ "
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including employees of Indian States in the geographical limits of Pakistan who 'are refugees

in India. enever the Transfer Burean is unable to nominate suitable candidates and
agrees to recruitment being made otherwise than through its agency it will notify the

irector-General Resettlement an ployment of the fact so that he may satisfy himself
that the vacancies are duly reported to the Employment Exchanges and casdidates recom-
mended by the Employment Exchanges are considered for the appointment.

(4) The responsibility to tel ployees of the Government of Bengal, Punjab and
Assam who on partition opied for service with West Bengsl, East Punlaﬁ and Assam
respectively and are surplus to the needs of thse Governments is primarly that of the
Governments of West Bengal, Enst Punjsb and Assam. It is unlikely that the Central
Government will be able to absorb any surplus staff of this category except to a limited
extent in the case of technical personnel. The provincial Governments concerned are being
asked to forward details of qualifications, record of service, ete., of such technmical per-
sonnel so that the Ministries here may be notified and their prospect of being absorbed
by the Central Government exzamined. -

(5) The above, preferences will not apply to recrnmitment made on the resalt of com-
petitive examination or by selection by interview by the Federal Public Service Com
mission. The Federal Public Service Commission is heing” asked in casea of selections by
lntnr\rlewh \;’here the candidates are of equsl merit, to give reference in the order set Im
paragraph 1. - -

Mr. R. K. Sidhva: May I know who is the ‘latter'?

Shri Saiyanarayan Sinha: He is the Assistant Superinbendent of the Printing
and Stationery Department in Sind Government.

Mr. R. K. Sidhva: May I know if even the Superintendent of the Govern-
ment Press in 8ind could not be offercd a higher post?

Shri Satyanarayan Sinha: As I have already said a higher post could no
be offered to him on administrative grounds.

ApproeTED WOMEN RESCUED AND STATE NUursing HoMeS

1033. *Shri Brajeshwar Prasad: (a) Will the Honourable Minister of Relief
and Rehubilitation be pleased to state the total number of abducted womtn
rescued upto 15th March, 19489 '

. (b) Do Government propose to establish State Nursing Homes, where the
children horn to these abducted women, will be maintained by the State from
the dax of their birth till they attain the age of majority? ) .

The Honourable Shri K, C. Neogy: (a) No reliable figures are available upte
the 15th Deceinber, 1947. The number of women and children rescued since
then is as follows:

¥rom 16th December 1947 to 25th'January 10481218 from Western
Pakistan and 1576 from East Punjab.
From :20th January 1948 to 11th March, 1948--1733 from Western
* Takistan and 2236 from East Punjab.

This makes a total of 2051 from Western Pakistan and 3812 from Fas#
bl’un]ab This does not include 974 abducted Kashmiri women from the Kunjm
Jamp. ’

(b) The whole question of children born to abducted women is under
eonsideration. 1t is not improbable that many such children will be abscrbed
in families w0 which the women concerned belong. The ides of establishing
State Nursing Homes is also being examined.

Shrimati G. Durgabai: May I know whether Government have addreesed
the” Kasturbe National Trust making a request to them about maintaining
these women and taking eare of the children? . :

The Honourable Shri K. O. Neogy: As far as my recollection goes, no such
.request has been addressed, but I shall certainly consider the Honourahls

Lady’s suggestion. :
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Mr. ¥Frank R. Anthony: Has the attention of Govermment teen drawn to
8 statement .n the press that although persons have been caught red-handed
in the matter of these abductions no prosecutions have been launched?

The Honourable Shri K. 0. Neogy: I am safraid 1 am not in possession of
facts on this particular point.

Dr. B. Pattabhi Sitaramayya: Are Government in s position to state the
nymbér of abducted women from the States who have been rescued!?

The Honourable Shri K. C. Neogy: I have not got the figures here, but I
can assure my Honourable friend that the number .s fairly considerable,

Dzr. B. Pattabhi Sitaramayya: Is the Honourable Minister aware that many
of the ubducted women are with high military officials and the soldiery in some
of the Stutes? Will efforts be made to recover them?

The Honourable Shri K. 0. Neogy: That kind of statement bas been made
with reference to the situation that prevails on both sides of the border.

JOINT DEFENCE PACT BETWEEN INDIA AND PAKISTAN

1034, *Shri Brajeshwar Praead: (a) Will the Honourable the Prime Mins-
ter be pleased to state whether the attention of Government has been drawn to
the news published in the Free Press Journal dated the 12th March, 1948,
regarding Mr. Jinnah's offer for a Joint Defence Pact between- ludis and
Pakistan ?

(b) Have the Government of India been spproached either officially or non-
otficially by the Government of Pakistan for the conclusion of a Joint Defenes
Pact?

The Honourable Pandii Jawaharlal Nehru: (a) Yes.

(b) Governinent have received no such offer either officially or otherwise.
The Question of joint defence, however, is important from the puint f view
of both Indin end Pakistan and Government will gladly consider this when
the time is ripe for it. :

ImmovaABLE PROPERTIES LEFT BY EvAcUEES IN SIND

1036, *Mr, R. K, Sidhva: (a) Will the Honourable Minister of Relief and
Rehabilitation be pleased to state whether a Custodian of Properties has been
uppointed by the Bind Government to look after the properties of Sind refugees?

(b) What is the total_valuo of immoveable properties left by evacuees in
Bind? ) : C.

The Honourable Shri K, 0. Neogy: (a) No. The Government of Bind have
passed an Act known as the Sind Economic Rehab litation Act, 1948, under
which they can take possession or control of any property abundoned by
Evacuees and use it for the purpose of rebabilitating refugees. The Act makes
no provision for the management of the property in the absence of the evacuee
and for protecting his rights and interests in the property eud. maintaining an
account of the income apd expenditure in regard to it. TRepresentations have
been made to the Pakistan authorities to appoint a (ustodian of Evacuee
Property in 8nd on the same lines as in East and West Punjab.

{b) Until registration of claims of evacuees from Sind is completed no
estimate is possible. Negotiations for an Inter-Dominion Property BSettle-
.ment, which will include Snd, are in progress. If, us is expected, a scttlement
“is reached all ¢claima will be registered and scrutinized for valuation.

. Mr. B. K. Sidhva: Was this subject discussed at the last interview thaf the
.Honourable Minister had w.th the Pakistan Ministry? If so, with what result?
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The Honourable Shri K. ©. Neogy: This specific question was not dmcumed
by me while I was at Lahore, because it formed one of the specific pointa for
discussion betwcen the officers of the two Dominions who were constituted

into a spemal committee. That committee has gone into this, as also very

many other important questions relating to this subject, and their report is
under consideration. I may add that- an inter-Dominion Conferance of the

Ministers is likely to be held to finalise the scheme within a few weeks.
~  CoaL AND MaNGANESE MINES WORE/NG IN CENTRAL PROVINCES -

1036. *Dr. P. S. Deshmukh: (a) Will the Honourable Minister of Works,
Mines and Power be pleased to state how many coal and manganese mines are-
working in the Central Provinces and where they are located? )

(b) What was their monthly out-put in the years 1938, 19456 and 19472

‘¢) What are the names of the firme which are working them?

(d) When will each of these leases and contracts terminate ?

;e) What is the number of labourers employed in each mine?

(f) Is there any proposal for opening new mines? "

Shri Satyanarayan Sinha: Three statementst are placed on the table of the
House. Statement I gives the information in respect of parts (a), (c) and (),
of the question, Statement II in respect of part (b) and Statement IIT in
respect of part (d). ) A )

(f) No defiuite information regardng the opening of new mines is available,
but it is understood that the Government of C. P. and Berar propose to open
gome new mines in the recently discovered coal-field ot Kamptee. The matter
primarily concerns the Provincial Government of C. P. and Berar.

Dr. P. S. Deshmukh: Is the Honourable Minister aware cf any proposals.
with regard to exploiting the mmeral resources of the Bastar State?

Shri Satyanarayan Sinha: I shall require notice of that.

Shri Deshbandhu Gupta: Ts it a fact that due to transport difficulties the
accumnulations of coal is increasing and the outpuf is going down every day?

Shri Satyanarayan Sinha: That may be so.

Seth Govinddas: Then what steps are Government going to take about the

transport of coal from the C. P.?
Shri Satyanarayan Sinha: That is a question for the Transport Minister.

INpIAN CHAMBER OF COMMERCE, NISBET Rmﬁ, LAHORE AND OTHERS FEOM
. PUNJAR RECOGNISED BY GOVEENMENT

1087. *Giani Gurmukh Singh Musafar: (a) Will the Honourable Minister of
Commerce be pleased to state the number and names of Chambers of Criumerce
recognised by the Government of India from the Punjab?

(b) Was the Indian Chamber of Commerce (Desi Beopar Mandal), Nisbal
_Road. Lahore, recognised by the Government of India?

(c) T the reply to part (b) above be in the affirmative, were any requests
received by the Ministry of Commerce intimating the change of address of the
said Chamber, how many letters were received in this connection and what is the-
action taken bv Government on these requests?

(d) If the reply to part (b) above be in the negative, what are the circnm-
stances under which the recognition was withdrawn? '

(e} Were other Chambers. i any, in other provinces removed from the list
of ‘recognised Chambers, and if so, what are their names?

+Not pri in the day’s Debate. A has been placed in the Lib of the:
mmﬂﬂ. onpf - punt e
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The Honourable Mr, O, H. Bhabha: (a) Two associations have been recog-
niged from Eastern Punjab. They are (1) The Bimla Trade Association, Simla,
and (2) The Punjab Federation of Industries, Amrtsar.

(b), (d) and (e). The Chamber was recognised b:fore purtition, but this
recognition was withdrawn after partition on the ground that Lahore had been
included in the-Dominion of Pakistan. I may add for the Honourable Member’s
information that ‘recognifion’ was automatically withdrawn from all Ckembers
and Associations which had their headquarters in the Dominion of Pakistan.
In pursuance of this decision, the following Chambers cf Commerce belonging
‘to Eastern Bengal were also removed from our list after Partition, viz.:

(i) The Chittagong Chamber of Commerce, Chittagong, (ii) The Muslim
Cliamber of Commerce, Chittagong, and (iii) The Narayanganj
Chamber of Commerce, Narayanganj, Dacea.

(¢) Six refersnces for re-recognition of the Chamber were received by the
Ministry and referred to the Chief Commissioner, De: Jhi, and the Government
of the East Punjab for report as is the practice in such cuses. A reference to
the latter Government was necessitated because the Chamber originally pro-
posed to have ite headquarters in Delhi and subsequently expressed its intention

-of setting it up in Ambala. The reply of the East Punjab CGovernment s sfill
awated.

The request made is not of & routine nature as it is not known what interests
the Chamber represents in its present form. I would add for the Honourable
Member's information that in all cases where recognition is sought from Gov-
ernment, the Provincial Governments are asked to report upon the status,
-importance and the representative character of the bodies, It is only after a
favourable reply has been received that recognition is granted in such cases.

The Government of the East Punjab T may add in this connection has been
asked to expedite its reply.

Prof. N. G. Ranga: What are the privileges that are nccorded to such
- Chambers as are recognised by the Commerce Ministry of Government?

The Honourable Mr. C, H. Bhabha: Recogn'tion simply means the supply
-of official Gazettes and other commercial and relevant information which may
be useful to there boc'l.ieg.

Ld
Impoat or LuxurY Cars rrRoM Brrram
1038. *Shri Kishori Mohan Tripathi: (a) Will the Honourable Minister of

“Comruerce be pleased to state whether any nrders have been placed in Britain
for the import of luxury cars into India?

{b) If so, for how many such cars have orders been placed?
{¢) What will be the price of the cars in Indian currency?

The Homourable Mr. 0. H, Bhabha: (a) No licences nare Leing issued during
-January-June 1948 for import of motor cars whose c.i f. value exceeds Rs. 5,000
per unib, if imiported in component parts for assembly in India and Rs. 6,250
if imported assembled. It follows therefore that no orders can be placed for
motor, cars costing above these price limits.

(b) Does not arise

2w -(e)The internal sale prices of the cars are fixed by the distributors and no
Agontrol is exerdsed now by the Central Government.
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DrspprSAL OF REFUGEES IN KURUKSHETEA CAMP TO OTEER PEBMANENT
HABITATIONS.

1039. *Shri 5. V. EKrishnamurthy Bao: (s) Will the Honourable Minister of
Relief and Rebabilitation be pleased to state whether it is a fact that there are
nearly 1,75,000 refugees in the Kurukshetra Camp and that all of them are
living in tents?

(b} Is it a fact that most of them are without work?

(e) Is it a fact that thefts and other anti-social offences ara on the increase
there ?

(d) Is it a fuet that the Camp will be under water in the rainy season?

(e) If so, what arrangements do Government propose to make to'disperse
the refugees in the Kurukshetra Camp to other permanent habitations ?

The Honourable Shri E. C, Neogy: (a) Yes.

‘b) Yes. The Camp can provide work for only a few thousands, among the
Refugees.

(e¢) No.

{d) Most of the area is low-lying and is liable to floeding.

(e) It is not possible to provide permanent habitation for large number of
refugees in a short time. Removal of refugees to other relief camps is actively
under econsideration. :

Prof. N. G. Ranga: Are we to understand that no effort is being made to
provide constructive and productive work more and more to these refugees in
‘this parficular camp in order that the burden on the State itself could be
minimised ? '

The Homourable Shri K. 0. Neogy: Every effort is being made in that
direction. If I might make a suggestion to my Honourable friend, he could
perhaps take a trip down to Kurukshetra, and I am sure he would be perfectly
satisfied with the arrangements, limited as they are at the moment, that have
been made for the training of these people in various gainful occupstions.

Shri 8. V. Krishnamurthy Ra0: Is it not a fact, Bir, that nearly 50 per cenf.
of the refugees in the Kurukshetra Camp are agriculsurists?

The Honourable Shri K. C. Neogy: I should not like to say that, but there
is a good proportion of agriculturists among them.

Shri S. V. Krishnamurthy Rao: What arrangements s1e bang made to re-
settle them on land?

The Honourable Shri K. C. Neogy: Most of them are normally entitled to
rehabilitation in the East Punjab province snd also the East Punjab States?
Seth Govinddas: Is it not a fact, Sir, that there are vast tracts of barren

land round about Kurukshetra and are Government thinking of bringing this
land under cult.vation?

The Honourable Shri K. C. Neogy: I should not like to say that there aro
vast tracts of land in or round about Kurukshetra itself, but the fact remains

that there is a large acreage of what is called culturable waste land in the
Karnal district of which Kurukshetra is a part.

Shri Deshbandhu Gupia: Is it not & fact, Sir, that a large percentage of the
refugees who belon®? to the Frontier Province age not sllotted any mﬁ by <he
East Punjab Government?

The Honourable Shri K. C. Neogy: I do not think that there is a very large
proportion of the Frontier people constituting the population cf the (..uex?;(a; buf
there is certainly a good number of refugees who belong to the Frontier and
other non-Punjub areas. As a matter of facf, under the revised policy of the
Government of East Punjab, people from Baluchistan, BSind and N.-W.F.P.
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would be entitled to be rehabilitated on land in East Punjab and the Kast
Punjub States, provided they or their ancestors had migrated from any of the
districts of the Punjab to those areas. Therefore, it is not quite correct to say
that these people are not entitled to rehabilitation beuefits in East Punjab.

Shri S, V. Erishnamurthy Rao: May 1 know, Sir, who is responsible for
the security arrangements .n the Kurukshetra camp—the Central Government
or the East I'unjab Government? .

The Honourable Shri K. O. Neogy: Well, Kurukshetra is a —part of the
district of Karnal. So far as Police measures are concernad, cerlsinly it is the
responsibility of the East Punjab Government. But in addition to the Police,
we have a small foree of the Army. ‘

. 8hri 8. V. Krishnamurthy Rao: Is it a fact that there are 1ot more then
one hundred army men in the Camp?

The Honourable Shri K, O. Neogy: Well, it may be soc.

Shri 8. V. Krishnamurthy Rao: Do Government think that it is sufficiens
for a camp of 1.70,000 persons.

The Honourable Shrl K. C. Neogy: It is not the usual practice to have
a large section of the Army to guard a camp. The actual sceurity measures
depend upon the strength of the police.

DELAY 1IN GovERNMENT PRINTING WORE DUE To CoNgrsTION OF WORK IN

) GovERNMENT PRrESS. -

1040, *8hri 8. V. Krishnamurthy Rao: (a) Will the Honourable ;Minister
of Works. Mines and Power be pleased to state whether it is a fact that there is
heavy congestion of work in the Government I'ress causing delay and errors
Government printing work?

(b) Are Government aware that there is what is lmown as the *'Weber
Printing Offset’’ with two printing machines with complete equipnment and with
4 capacity of printing 16,000 copies an hour lying idle in the Administrative
Tntelligence room of the Commerce Department?

{e1 Tz it nat a fart that the vrinting in this machine ir done by lithn typing
and obviatvs ali errors in printing?

i) Mo Government propose to utilise this machine for Government print-
ing work? "

Shri Satyanarayan Sinha: (s) Yes.

(b} Yes. The machinery for the Press was purchased last year bub the
Press could not start working for want of suitable accommodation. Accommo-
dation is now being allotted for its installation.

(¢) The originals are photographed. In actual printing ro errors can oceur,
but if there are any errors in manusenpt, they ure reproduced.

fd} Yes. .

BUrRVEY RESEARCH INSTITUTE AND THR MANAGER.

1041. *Shri 8. V. Krishnamarthy Rao: Will the Honourable Minister cf
\Vorks. Mines and Power be pleased t~ state: )

fa) when the Survey Research Instituie was started: o

thY what ite pay hill ir-

(c) the different branches in which it is carrying on Research. Work:

(d) when the present President of the Research Institute took charge

(2) what his salary is: and _

4P how many research napers have heen nuhlished and on what subiects: i
tetore he took charge of his present office; and (ii) after he took charge?



STARRED QUESTIONS AND ANSWERS 2727

Shri Satyamarayan Sinha: The question should have been sddressed to the
.Honourable Minister for Agriculture who bas agreed to answer it on the day
.allotted to his Ministry.

RESTRICTING OF APPLICATIONS FOR LOANS TO REFUGERS BBGISTERXD IN
‘DELH! BEFORE NOVEMBER, 1947,

104%. *Shri Lakshminarayan Sahu: Will the Honourable Minister of Lelicf
aua Mebubiitation be pieased to state the intention of the Government: 1 Tes-
tricting the applications ior loans to the refugees who have been reastered in
Delb: betore the 30th November 1947?

‘The Honourable Shri K. C. Neogy: The scope uf the Loans schume for
rehabilitation is not contmed to Dell.. But the capacity of 1delhi to absorb
refugecs into its economy is limited. The Standing Advisory Committee of
this House huve advised the Ministry that Delh. cannot absorb more than
24 lakhs of refugees and that only those who registered by the 10th December,
1947, should be eligible for rehabilitation. Loans-in Delhi. This does not imply
that Government undertakes to rehabilitate the entire rumber regstered in the
Delhi Provinee hefore that date. The exceptign to this dead line has been
made in the case of refugees from Sind, N.-W.F.P., Baluehistan and Bahawal-
pur as evacuation from these areas started late and in some cases still conti-
nuing. In their case the correspond.ng date ia the 29th February, 1948,

Shri Deshbandhu Gupta: Is it not a fact that registration cf refugees some-
tinies takes wecks. Will Government take that fact into consideration and if
they are satisticd that in‘actual fact people had come on or before the due.
date in Delhi, entitle them to the benefit of the loans?

The Eonourable Shri &, €. Neogy: That, I am afraid. is a different issua..
We are concerned with people who have registered themselves before a speci-
fied date that | have mentioned. Now, with regard to the first date, namely,
the 10th ‘Deceraber 1947, 1 have o statement showing that apprcximately
2,690,000 and old persons had been registered by that date and, as 1 have
already stated. cccording to the opinion of the Advisory Committee of this
House aftached to ny Ministry, the maximum capacity of Delhi to absdrb
refugees iz about two and s half lakhs. N

Shri Deshbandhu Gupta: Has any rcpresentation been received by the
Honourable Minister from refugees who had come to Delhi before that date
and had applied for registration, but were not registered?

The Honourabie Shri‘K. C. Neogy: Is the Honourable Member referring to
registrat.on of claims?

Shri Deshtandhn Gupta: I am referring to registration of refugees.

The Honourable Shri E. 0. Neogy: Registration of refugees which was
undertaken by the students of the Tata Institute of Social Sciences was gore
throngh, as far us T am aware, with commendable uxpedition, »nd if any such
cases whieh the Howourabie Mernber has mentioned® have occurred, I do not
thini that they would represent the general position. ' '

TMPLEMENTATION OF RESOLUTION O INDUSTRIAL TRUCE.

'1048. *Shri C. Subramaniam: (n) Will the Hononrable Minister of Labonr
be pleased to state whether all the labour organisations in the country have
accented the Resolution on Industrial Truce passed in the Industries Conference
helit in Daceriber 19472 ¢

(b) If so, what steps have beon taken to implement the terms of the Reso-
Tation 7 ) '

The Honourabla Shri Jagjivan Ram: (a) Bo far the Indian Nationsl Trade
Uhnion Congress has accepted the resolution. The Socislist party bas also
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accepted it. The matter is stili under correspoudence with ogher all-India
organisations. 1 may add that the Industrial Truce rcsolution is included in
the sagenda of the Indian Labour Conference which opens in New Delhi on
she 19th April 1948 and which will be attended by representatives of all-lndla
organisations of workers as well as employers. Their rezctions ‘o this resolu-
tion will no doubt be made fully known to Governmens at the Conference.

(b) Government hope shortly to make an announcement in regard to the
implementation of the Industrial Truce resolution.

Shri ©. Subramaniam: Are individual trade unions consulted, or only the
all-Indis organisations are consulted, in the matter?

'I'hn;.nonourable Shri Jagjivan Ram: In all these wmatters the all-India
(organisations are consulted and not individual unions.

Shri O. Subramaniam: In a case where the all-india organisation is a
communist body controlled unwilling to co-operate has the Honourable Minister
taken uny steps to consult individual trade unions?

The Honourable Shri Jagjivaﬁ Ram: Those trade unions which do not agree
with the policy of the All-India Trade Umion Congress gre fiee to disaffiliate
themselves and join other organisations.

Shri Deshbandhu Gupta: Has the attention of the Honourable the Labour
Minister beeu drawn to the remarks made by the President cf the Federation
of Indian Chambers of Commerce and Industry the other day in which he
stated that this resolution has not so far been observed by the trade unions
and that since then-there have been many strikes?

The Honourable Shri Jagjivan Ram: I have read that statement in the
Press, but I do not agree with that view.

Prof. N. G. Ranga: Is it not a fact, Sir, that some trade unions which
agtee with Trure Resolution and have accepted it are not able to give effeck
to it, because they have to approach Government only through the sll-India
organisations which are not prepared to accept the {erms of the Truce
Resolution?

The Honourable Shri Jagjivan Ram: As I have mgde it clear, if sny Union
feels that it is not in a position to agree with the policy end programme of any
All-Tndia organization, it is free to get itself disaffiliated and function alone or
join any other All-India organization.

Shrimati Renuka Ray: Would the Honourable the Minister kindly inform
the House as to what response the industrialists have given in regard to keeping
to the resolution of industrial truce? And will the Honourable Mirister also
say if he is satisfied that the industrislists’ response is satisfactory?

The Honourable Shri Jagjivan Ram: I am afraid it is tho early to express
any opinion on that matter,

Prof. N. G. Ranga: Have Government got any information as to any sort
of effort being made by any set of these employers to set up those work com-
mittees and various other machinery suggested by this truce resolution?

The Honourable Shri 3!&]17&1’ BRam: In some of the concerns work com-
mittees have becn set up and efforts are being made by Government themselves
to set up the necessary machinery for getting the establishment of these work
_committees expedited. ' - :

& *
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StorPAcr GF WORE IN VARIOUS INDUSTRIES AFTER PASSING OF RESOLUTION
oN INDustRIAL TRUCE

1044. *Shri C. Subramaniam:~ (a) Will the Honoureble Minister of Labour
be pleased to state the number of industrial disputes in the various industries,
resultmg in stoppage of work since tne passing of the Resolution on Irdustrial
Truce in December 19472

(L) What is the total number of workers ipvolved in each class »f industry
and the total number of man days lost?

(¢) Were any enguiries made regarding the causes which led to the sioppsge
of work?

(d) If sg, what were the results of the enquiries?

The Honourable Shri Jagjivan Bam: (a) and (b). I lay on the table s state-
ment containing information for the period 20th to the 31st December 1947
and for the month of January 1948. Information for {ke sueceeding months
is not yet available,

(c) and (d). So far as the undertakings in the Uentra}l sphere, viz., Central
Government's own undertakings, Federal Railways, mujor ports, mines and
coalfields, are concerned, inquiries -and conciliafion proecedings were held in
most of the eaxes. A large number of them were scttled amicably. Precise
information relating to industrial disputes in undertakings in the Provinecial
sphere i3 not available. Almost all Provincial Goveruments hsve their own
independent industrial relations machinery whose primsary funetion is to enquire
into industrial disputes and to do all that is practicable for yrompt scttlemens
by conciliation. .

Indusfna! dispudes durirg December 1947 wh-ch slarted on or ufief !ke
20th Dacember 1947

0 0
Industries d E;uboei; l\:é{i?:ﬂg | mNil:i‘Elr&Y!
Cotton - .. . . 3 2,213 2,479
Jube . . . . . . 3 22,000 144,008
Docks and Ports . . . . 1 6,520 39,128
Engineering .. ., . . . . . *5 1,203 2,008
Plantation . . - . *1 *
Mounicipalities . : . 1]. - 2,000 16,000
Miscellaneons . . . 7 1,976 2,716
L]
Total . ** 2] 35,012 2064191
— —

' N. B.—11 disputes were in progress. )
*Partioulars about the workers involved and mon-dly! lost in ome rhsputh are not
known.

**Particulars about workers involved and the man-days lost in 2 Jisputes are nat “knows.
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Industrial disputes during January 1948

Industry dlfs(;u:ofs '301.1:::5 m&n‘:a;i:;s
involved lost
Textiles.
Cotton . 40 53,068 118,311
Jute . . b 34,471 60,200
Others . 6 779 | 8,712
Engineering . 15 6,249 99,407
Food, Drink and Tobaceo . 7 2,790 4,633
Mines.
Coal . . 5 6,234 92,567
Transport.
Railways . . 1 742 186
Others . . N . 1 61 183
Docks and Ports - 2 7,568 177,586
Phnutiotfn . 4 1,787 14,004
Municipalties 4 379 1,477
Miscellaneous . . 38 8,431 79,252
- Total . 128 122,55 653,518

Shri ©. Subrameniam: Will the Central Governmnent call for the enquiries
made by the Provincial Governments regarding the working of the industrial
fruce to find out whether the truce have the effects contemplated originally by
the Honourable Minister?

The Honourable Shri Jagjivan Ram: We periodically hold cenferences with
the Provincizl Labour Ministers, and in the first week of May we are goiog
i have a couference of the Provineisl Labour Ministers and there we will
discuss these matters..

Shri ©. Subramaniam: Is there any improvement in the industrial rela-
-ions between lnbour and employers after the truce?
The Homourable Shri Jagjivan Ram: T will not say that it has deteriorated.

Shri Harihar Nath Shastri: Has the Government any knowledge that twc
.of the main causes of these strikes are: firstly the refusal of the employers t«
implement the awards given from time to time in industrial courts or adjudica.
tors: and secondly the introduction of changes in working conditions adversely
aflecting the interests of labour?

The Homourable Shri Jagiivan Ram: T will not say that these are the only
two causes. There are other causes as well.
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Shri C. Subramaniam: Are the Government aware that there is an indus-
trial dispute in the town of Coimbatore and that dispute is being prolonged
for the last two months and more because labour has refused to accept san
award given by an arbitrator?

The Honoufible Shri Jagjivan Ram: That report I have scen in the press.
But that is the Provincial Government’s responsibvlity and not of the Central
Government,

Prol. N. G. Ranga: What does the Central Government do when a lsbour
dispute like that is prolonged for a long peried of two, three to four months
affecting the total overall production?

The Homourable Shri Jagjivan Ram: Get into tcuch with the Provineial
‘Governments wnd request them to expedite a settlement. .

Prof. N. G. Ranga: Is not it possible for the Central Government to try
and supplement the efforts of the local Government in vo-operstion with the
latter and thus bring about a settlement of such Gisputes much earlier tHin
ig the case at present?

The Honourable Shri Jagjivan Ram: As my friend is aware, in vew of
‘Provincial autonomy, we can only do that at the request of the Provincial
Government concerned, .

Several Honourable Members: rose—

Mr. Speaker: I think we ought to go to the next question. We are arguing
the point now.

Hagpsures 7o EMPLOYEES OF CERTAIN MINISTRIES IN SECURING ALLOTMENT
OF GOVERNMENT QUARTERS IN DELHI

_1045. *Shri Damodar Swarup Seth: Will the Honourable Minister of Works,
Mines and Power please state; Pl )

(a) whether it is a fact that the seniority for purpose of allobment 'of Gov-
ernment quarters fo Government employees is reckoned from the date of their
sontinuous posting to Delhi and Simla in case of Delhi quarters; and

(b) whether Government are aware that these orders cause hardship to the
employees of the Ministries pooled for purpose of allotment, where transfers to
and from Delhi are made, as and when necessary, in the interest of publio
service ?

Shri Satyanarayan Sinha: (a) Yes. .

(b) Government are awsare that allotment rules do involve hardship in
certain cases and the question of revigon of these rules is under cobsidera-
tion. But no revision of allotment rules can remove the poasibillty c¢f hardship
in individual cases, so long as the accommodation avnilable is utterly inade-
quate to the demard for accommodation in Delhi, L

Tssug or LiceNces ror IumroRT OF ELECTRICAL GOODS FOR 1947-48

1046, *Shri Satis Chandra Samanta: Will the Honourable Minister of Com-
merce be pleased to state:

(a) the number of licences granted during the period from 1st January, 1947
0 20th February 1948 for the import of electrical goods which are not manufac-
tured in Indis; \ o

(b) the names of firms holding licences at present;

(c) the names of firms which were importing those goods in pre-war time
but have been refused licence; and

(d) the causes for such refusal?
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The Honourable Mr. C. H. Bbabha: (a) 5129 licences were granted during
the year 1947. For the current January-June 1948 period 350 licences Liave
been granted fcr electrical goods which are ligensed freely. For the other
category of thesc goods applications are under examiination and no licences
have yet been issued.

(b) and (). The time and labour involved in the eollection of this ‘nforma-
tion is hardly commensurate with the results which are likely to be achieved.

(d) Does not arise.

Prof. N. G. Ranga: 1s it a fact that licences are issued to a number of
people within the same family?

The Honourable Mr. 0. H, Bhabha: That is not correct. But if my Hon-
ourable friend will bring specific instances to my notice I shall enquire into
them and taks necessary action.

*fCHOOL FOR PRE-CADET TRAINING FOR JOINING INDIAN MERcanti1x M1 2 &

1047. *Shri V. 0. Kesava Rao: Will the Honourable Minister of Coinmerce
be pleased to state: . .

{a) whether it is proposed to establish a school to give pre-cadet truining to
sandidates desirous of entering the Indian Mercantile Marine; and

(b) if the answer to part (a) above be in the affirmative, where the proposed
school will Le located and when it will start functioning?

The Honourable Mr. 0. H. Bhabha: (a) Such & proposul is under ecnsidera-
tion.

(b) An Expert Committee is examining this matter and Government will
take a decision after considering the Committee’s r-commendations.

InpiaX BumpiNag INDUSTRY AND EXFPORT 0F R0OsE-w0GD AND SOrT-wCOD

1048, *Shri V. 0. Kesava Rao: (a) Wil]l the Honourable Minister of Com-
merce be pleased to state the quantity of rose-wood and soft-wood for which
export permits were granted in the last financial year and the countries to
which they were exported? .

(b) Are Government awara that the Indian building industry is suffering
owing to such unrestricted exports? _

(c) Is there any committee to advise Government on these questions?

(d) If not, do Government propose to consider the appointment of an ad-
visory body to examine the whole question of export of such commodities?

The Honourable Mr, O, H. : The question should have been address-
ed to the Honourable Minister of Industry and Supply. It has acecrdingly
been transferred to his list.

QUALIFICATIONS FOR AND PosTs or FACTORY [NSPECTORS

1049. *Shri V. O. Kesava Rs0: Will the Honourable Minister of Labour be
pleased to state: _

(a) the qualifications prescribed for the post of Factory Inspector;

Eb) the number of persons in employment undeg this category; and

¢) whether it is a fact that personnel having high engineering qualifications
are ?vorkmg as Factory Inspectors and if so, whether Government propose to
~consider the question of releasing such officers for other work requiring technical
efficiency and knowledge?

The Honourahle Shri Jagjivan Ram: (a) Under the I'actories Act, 1934,
the power tc appoint Inspectors rests with Provineial Governments and-
necessary qualifications required for the post are prescribed by them.

(h)._So fer as information is available, there are 93 Factory Inrpectors includ-
ing Chief Inspectors of Factories, employed under the Provineial Governments.
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"(¢) Many of the Inspectors possess engineering qualifications but these are
necessary for the proper administration of the Factories Act, particularly the
provisions relaiing to safety. In any case, this is 8 matter for the Provincial
Governments to consider.

Shrimati Dakshayani Velayudhan: May 1 know whether . there are any -
factory Inspectresses?

) The Honourable Shri Jagjivan Ram: There is none, and I do not think there
is any necessity for them? -

Shrimati Dakshayani Velayvdhan: In view of the fact that ‘there are large
pu.rubers of women working in factories, how can the Governwment eay that it
is not necessary? ' -

Mr. Speaker: The Honourable Member should not argue.

CoxrroL oF RENTS FOR BriLpiNgs 18 DELHI PROVINCE

1050 *Shri V. C. Eesava kao: (a) Will the Honourabls Minister of \Works,
Mines and Power be pleaseu to state whether rents for buildings in the Provines
of Delhi is controlled and if ss. what are the steps being taken to enforce this
control ?

(b) Are Government servants allowed to sub-let their premises and if so,
on what basis is the rent of the-sub-let portion fixed? . )

(¢) Have there beer any prosecutions for charging exorbitant rents during
the last financial yesr?

Shri Satyanarayan Sinha: (a) Yes; the rents for buildings in the Provinee
of Delhi are coutrolled under the Delhi and Ajmer-Merwara Rent Centrol
Act, 1947 (Act No. XIX of 1947), section 18.0f whick. provides adequate penalty
for the infringement of different provisions of the sa:z Act.

(b) Government servants are allowed to sub-let their premises with the
approval of the Estate Officer. They are at present being actively encouraged
to share accommodation with other Government servant or with refugees on
a propottionatz share of the rent.

. (e) Statistics of prosecutions undex Section 13 of the Delhi end Ajwer-

Merwaras Rent Control Act (Act No. XIX of 1947) ere not cvailable. This
Aet does pot apply to any premises belonging to Government or taken on lease
or requisitioned by Government. Unsuthorised sub-letting of Government
accommodation i¥ suitably dealt with by Executive action.

Prof. N. G. Ranga: In view of the fact that some of these Government
servonts are taking advantage of this permission to sub-let and at the same
titae evict those people who have been taken in as sub-tenanis“merely becausa
they do not ngrec to pay much higher rents than have been paid till now,
will Government consider the advisability of taking suitable steps to protect
the interests of the sub-tenants?

Shri Satyanarayan Sinha: I think if the Homourable Member brings’ a
specifie instance to the notice of the Department action will be taken after
the proper enquiry

shri Deshbandhu Gupta: Is not it a fact that there have been no prosecu-
tions at all? - .

) Shri Sstganmyan SI.I:_.!:I.I: I am not in a position i answer that. No statis-
tics are availuble and T cannot say whether any prosccution st all has been
launched so far,

Shri Deshbandhu Gupta: Will the Honourable Minister meke enquiries and
lay ¢ statement om-the table of the House?

Shri Satyanarayan Sinha: Certainly we can mske enquiries in the matter.’
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Nox-MUsLIM WOMEN ABDUCTED IN BAHAWALPUR STATE

1051. *Shri Jaspat Roy Kapoor: Will the Honourable Minister of Relief
and Rehsbilitation be pleased to state:

(a) the estimated number of non-Muslim women sbducted in Bahawalpur
Btate ;

(b) how many of such wofnen have been recovered so far; and

(c) whether any organisation has been set up in the State or any specific
steps have been taken for the recovery of such women?

The Honourable Shri K. ©. Neogy: (a) No reliable figures are available.

(b) About 200 such women have been recovered so far.

{(¢) The Liaison organization for the evacuation of non-Muslims from

Bahawalpur has a section working for the recovery of the abducted non-Muslim
women in the state. Miss Amtus Salam is in special charge of it.

EvACTATION OF NON-MUSLIMS LEFT IN BAHAWALPUR STATE

1062. *Shri Jaspat Roy Kapoor: Will the Honourable Minister of Relief
and Rehabilitation be pleased to state: -

(a) the number of non-Muslims still awaiting evacuation from Bahawalpur
State; .

(b) by what time they arc expected to be evacuated; )

(¢) whetker it is a fact that the Nawab of Bahawalpur had promised to pro-
vide facilities to those who wanted to migrate to India, and, if so, what facili-
ties have been provided therefor; -

(d) whether it is a fact that on or sbout the 7th March 1948, the Govern-
ment of India had arranged for carrisges and wagons for their evacuation, but
the. Bahawalpur Railway suthorities charged from the evacuees heavy fare,
excess luggage fare, engine and coal charges, adn various other charges;

(e) if so, whether Government have taken up or propose to take up this
matter with the Nawab of Bashawalpur.

(f) whether Government are aware that the evacuees were not allowed to
bring with them their necessary articles, and that the Railway Police searched
their luggage and removed their ornaments and other valuables; . ’

(g) if so, whether Government have taken up -or propose to tske up with
the Nawab of Bahawalpur the question of the restoration of these articles to
their owners; and . !

(h) what steps’ Government propose to take to prewent such treatment being
meted out to the evacuees in future?

The Honourable Shri K. 0. Neogy: (s) Accurate figures are rot available
but the best estimate is about 80,000 excluding converted and sbducted
Persons.

(b) By the end of April, 1948.

"(¢) Yes. A programme for laying refugee specials has been sgreed to and
four trains have actually run.

(d) and (eg. An Indisn Railway rake was already available in Bahawalpur
and was used. -Complaints of irregular charging of fares have been received,
and our Lisison officer in Bahawalpur has been instructed to take up the
matter with the appropriate authorities.

(f) Reports have been reeeived that certain restrictions have been imrposed
by the Bahawalpur authorities§n the matter of evacuees bringing out their
pergonal effecka. .
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(g) and (h). The matter is at present being investigated and on the result
of the investigations necessary action will be taken.

Shri Deshbandhu Gupta: May I know whether it ig not a fact that there is
no regular camp for these 60,000 and odd refugees who are awsiting evacua-

t:'}:ln f;'om Bahawalpur and that there are no proper arrangements to look after
them? -~

The Honourable Shri K. C. Neogy: These refugees are expected to be
brought to the Kurukshetra Camp, where there is special accommodation
reserved for them.

Shri Deshbandhu Gupta: My Honourable friend has not understood my
question. My question ig whether at present there is any camp in Bahawal-
pur where these refugees are being looked after and whether the Bahawalpur
authorities have made any arrangements to look after them.

The Honourable Shri K. C. Neogy: As far as I recollect no regular camp
exists, and some of these people perhaps live in their private residences. 1T
have not received any complaint ag regards the non-existence of camps which
may have led to any inconvenience; but I shall lock into the mattér.

Shri Deshbandhu Gupta: Is it not a fact that when Dr. Sushila Nayar
and Miss Amtus Salam went there, representations were made to them that
these people were not at all being looked after so much so that they were not
getting rations even at their own cost?

The Honourable Shri K, €. Neogy: I have not received any such represen-
tations sqﬁeﬂr, but T feel sure that our Liaison Officer is in touch with the
refugees f¥ere and is doing all that is necessary and possible itk the matter.,

Shri Deshbandhu Gupta: Will the Honoprable Minister make enquiries into
the matter? : -

The Honourable Shri K. C. Neogy: Oh, yes.

Shri B. Das: Did the Honourable Minister receive any statement from the
Tnternational Red Cross Officer (Mr. Cross) who also visited Bahawalpur?

The Honourable Shri K, C. Neogy: He is really our Lisison Officer there.

SrargMeENT BY SHRI SNpua KuMar CHAEMA re SITUATION PREVAILING IN
- CurrracoNne Hiin Tracts

1053, *Shri Arun Chandra Guha: Will the Honourable the Prime Minister
be pleased tc state:

(a) whether the attention of Government has been drawn to the statement
issued by Shri Sneha Kumar Chskma, General Secretary of the Chittagong
Hill Tracts People's Association regarding the J§enaml situation prevailing in
that area as published in the Amrita-n}gasaf atrika dated the 11th March,
1948; ) )

(b) whether it is a fact that the Chakma and the Mong Chiefs and the leaders
of the people have intimated to the Government concerned that the Radcliffe
Commission had no jurisdiction over this area;

(c) whether it is a fdct that the people have set up an Emergency Com-
mittee and that the Chakma and the Mong Chiefs have formed their own
Councils by way of setting up their own Government;

(d) whether it is a fact that there is a general round up of leaders of the
people and that a sort of reign of terror is now going on there; and

(¢) whether Government have considered the question of the Chakma and
Mong Chjiefs’ claim to be treated as ruling chiefs? &

—

+Answer to this question laid on the table, the questioner being absent.
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The Honourable Pandit Jawaharlal Nehrn: (aj Government have seen fhe
press report in guestion,

(b) An intirnation to this effect was received oy the (lovernment at the
time of the Radcliffe Award,

(c) and (d). Government have no official mformatmn about the situation
m the Chittugong Hill Traets.

(e) No. The question does not arise in this_confext or in  the present
tircumstances, '

Hu.assmnw oF HiNDU IMMIGRANTS ¥ROM EAsTERN Pagistan at KmULNa
SraTion

11054, *Shri Arun Chandra Guha: Will the Honoursble Minister of Relief
and Iehabilitation be pleased to state:

{a) whether the attention of Government has beefi drawn to the statement
issued by the Secertary, Bengal Provimeial Congress Committee as published
in the Amnta Bazar Patrika dated the 11th March, 1948, regarding the situu-
tion in the Khulna Siation:

(b) whether Goveinment are aware of the facb that almost every Hindu
passenger coming from Barisal, Faridpur etc., is subjected to harassment and
indignities;

(¢) whether it is a fact that the migrating Hindus are not allowed to bring
with them even their articles of daily use such as trunks, clothes, sewing
machines, radios, ornaments ete.: and

(d) if so, whether Govemment have taken up the case with the Government
of Pakistan? I

The Honoursble Shri K, 0. Neogy: (a) Yes.

{b) and (c). Yes, a number of cases have come to the notice of Governmerit.

(d) It is hoped to hold discussions w.th Pakistan Government on these and
allied matters at an early date. Meanwhile these invidents have been brought
to the notice .of the Pakistdn Dominion Government.

CoxprrioNs AND QuaLiFrcaTioNs For CoNtracTORS OF C. P. W, D.

1055. *Shri Ramnarayan Singh: Will the Honourable Minister of Warks
Mines and Power be pleased to state: .

(a) the conditions and qualifications prescribed for being enrolled as con-
tractors m the (entral Public Works Department; and

(b) the authority msakes the enrolment? *

Shri Satyanarayan Sinha: (a) and (b). The Chief Mngneer ured l:-o enlist
contractors after taking into consideration the financial status, experience and
capacity to execute work. The registration of eontractors under Classes I-A and
1-B is now the responsibility of the Central Works Advisory Board, which was
constituted ov Government under Resolution No. Ag. -117(8), dated the 15th
Mav 1947, of which a copy is placed on the table. Tt is now proposed to for-
mulate detailed rules regarding enlistment of contractors in the Central Public
Works Departuient under various categories:

I-A. Work without limit of cost. - 3

LI.B. Work costing upte Rs. 15 lakhs. ﬁmlm i%;];‘_ dtha Central WorkL

II. Work costing upto Rs. 5 lakhs. | Vi

ITT. Work costing upto Rs. 1 lakn

IV. Work costing’unto Rs. 50.0K), )

V. Work cosiing upto Rs. 10,000 En-ol nent by the Superintending

) Engineer.
wIhe draft les are still under examination.

tAnswer to this question laid on the table, the guesti being abeent

}En?@l'mnt hv the Chief Enginser

-
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DEPARTMENT OF WORES, MINES AND POWER
RESOLUTION

New Delhi, the 15th May 1947
No. Ag.-117(3).—The Government of India have decided to constitute a Central Works
to the Central Public Works

Advisory Board. This Baard will act as an Advisory Bod, ]
to the registration of contrékctors of Clasa I-A and I-B categoriea

Wt in regard

award of contracts for works.
2. Composition of the Board.—The Board when constituted, will consist of a Chgirman
and two -members. The Chief Engineer, Central P.W.D., will be the Chairman with a
view to ensuring that the recommendatious made by the Board are techmically feasible.
Of the two Members, one will be an officer of the Works, Mines and Power Department,
and the other an officer of the Finance Department to watch the financial interesta of‘_the

Government of India. 4

The Board will have the authority to'co-opt as members, nen-official experts or ngpre
sentatives of the administrative Depar ts of the Government of India, when so required,
for advice on such matters as the tion of specialised projects, e.g., aviation works,
fastory works, bridges, ete.

The ministerial work of the Board will he carried on Ly the staf of Works, Mines and
Fower Department.

3. Functions of the Board.—I. The Board will be charged with®the responsibility of
selecting persons or firms for the purposs of registration ms Class I.A and Class I-B con
iractors in th'e Central Public Works Department. The Board will alsy undertake suche
other responsibilities in the matter uf Central Works as the Central GoVvernment may
entrust to it from time to time. ;

I1. In discharging the above responsibility, it will be the function of the Board—

(i) to call upon the Central P.W.D. to invite applications for registration as eno

tractors,

{ii) to examine periodically the list of approved contractors  with a view to recom-
menq‘i;lgl e weeding out of contractors guilty of malpractices or otherwise
- unsnitable, -

{.iii) to recommend to the Government of India sny procedure that it may consider
desirable for ensuring competitive tenders for works. -

{iv) to recommend the splitting up of big projects into component parts for the
parpose of .obtaining economic rates for’ execution of projects,

recommend the execution of works otherwize than on the basis of tenders,

in cases where tendered rates are mign or where the works are of highly

ialised nature, ~

(vi) to recommend the form on which tenders shduld be called for, i.c., whether
tenders for a particular job should be called for on percentage rate, item rate
or lump sum basis, and ]

se the Government of India in regard to any other matter that may be

{v) to

(vii) to advi . n
. referred to it in connection with the award of works to contractors and their
registration in the approved list of contractors. .

ORDER.—Orperep that the Resolution le published in the (fuzefte uf India for peneral
information. - -
D. L. MAZUMDAR, Secy.

Prol. N. G. Ran-ga: Who selected the personmel of this Advisory Board?

~ Shri Satyanarayan Sinha: The Government.

‘.E_'m!. N. G. Ranga: Out of the various wheels of the Government, whiel
particulsr wheel was responsible? Was it the Chief Engineer?

Shri Satyanarayan Sinha: I want not.ce..

'Sh:rl .‘Rmnmyan Singh: Is the Honourable Minister aware that for the
registration of a new man as contractor s great amount of money is demanded
sy the staff? ;

Mr. Speaker: Order, order.
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DaATE oF ARRIVAL OF NoN-MusLiM PRISONERS ¥ROM PAKISTAN

+1056. *Lala Achint Ram: Will the Honourable Minister of Relief and Re-
habilitation be pleased to state when the non-Muslim. prisoners will be reaching
the Indian Union from Western Pakistan?

The Honourable Shri K. C. Neogy: No precise date has been fixed as yet
for the exchange of prisoners, The sprocess will be spread over a period which
it is hoped will be very short. The exchange is expected to start next month.

DEVELOPMENT BOARD AND SCHEMES FOR REHABILITATION OF REFUGEES

1057. *@iani Gurmukh Singh Musafar: Will the Honourable Minister
Relief and Rehabilbation be pleased to state:

() whether the Rehabilitation and Development Board has dréwn up any
schemes for the rehabilitation of tue refugees;

{b) if s0, what the schemes are and when they are likely to be put into -
operation by the Bonrd; und - :

"

ot

(¢) how many Brauches of the Rehabilitation and Development Board have
so far been opened sin the Provinces and States?

The Honourable Shri K. (. Neogy: (a) Yes.

(b} The Board has drawn up a scheme for the construction in Delhi of ten-
porary strugtu_res to house about 6,000 families. The houses are expected to
be ready within 6 months of receipt of building materinls. The Board is also

pursuing the question of setting up three townships around Delhi and steps are
being taken to acquire the land.

The Board is also examining development schemes already drawn up by pr.-
vinees and is preparing other schemes for promoting rehabilitation. Various
house building and industrial schemes have been submitted to the Board by
societies and individuals and these are being examined from the technical and
financial aspects. The Board is further considering the development of cottage

and small scale industries and, where possible, their integration to major indus-
tries.

() None so far. The¢ question of appointment of linison officers is urder
consideration. West Bengal and East Punjab Governmenfs have been invited
to set up provinecial boards of rehabilitation and development to work in eolla:
boration with the Board at the Centre,

Shri Deshbandhu Gupta: May I know whether it is a fact that Governmens
have now issued orders to the Delhi Ir provement Trust not to lease out any
more plots of land and that the other plots of land which had been leased oub
so far be also, used far the building of cottages for refugees?

The Honourable Shri K. 0. Neogy: Ves, that is so.

Shri B. Das: How much of the work of the Ministrv of Relief and Rchebi-
litation has been taken over by the Rehabilitation and Development Board and
may T know if the Honourable Minister has considered the retrenchment of the
department gradually? .

The Honourable Shri K. C. Neogy: I am afraid my Honourable friend is
under a misapprehension as regards the character of the work that is to be done
by this Board. The Board is concerned with the practical planning and ex-
ecution of projects; and the setting up of thiz Board does not necessarily taklp
away fram the volume of work of the Ministry. As a matter of fact there is
so much new work that is being thrown upon the Ministry, that it is diffizult to
cope with that increasing volume of work with the existing staff.

™

+Answer to this question laid on the table, the questioner being absent.
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Shri B. Das: Can the Honourable Minister forecast when his Ministry will
cease to work?

The Honourable Shri K, O, Neogy: T am hoping that that day would come
very soon, but I do not know when, o o

Shri Deshbandhu GQupta:” Have Government considered the desirability of
acking all private owners of developed lands to huild for refugees at controlled
prices?

The Honourable Shri K. C. Neogy: Yes, some such proposal is also being
actively considered. '

Shri Deshbandhu Gupta: Have Government considered the desirability of
asking private companies, house building and co-operative societies also ta help
the Government in this building programme Wy allotting some areas to them ard
giving them facilities regarding building materials?

The Honourable Shri K. ©. Neogy: Some such proposal is also under con-
sideration.

Shri Upendra Nath Barman: Iy view of the fact thut there are many refu-
gees who have come from the North West Frontier districts, is the Government
aware that they are extremely anxious {o be removed as early as possible to a
cooler place?

The Honoarable Shri K. C. Neogy: 1 have received such suggestions, but
1 should like to tell my Honourable friend that requests have come from the
refugees_of the particular districts that he has mentioned that they should be
rehabilitated in Delhi, which is not always a very cool place.

ATTACHED AND SUBORDINATE OFFICES UNDER RELIFF AND REHABILITATION
MiNISTRY

1058, *Giani Gurmukh Singh Musatar: Will the Honourable Minister of
Relief and Rehabilitation be pleased to state:

(a) the x:ames of the attached and subordinate offices under the Ministry
and where they are located; and * i

(b) the total number of staff. Gazetted and Non-Gazetted, employed in
these organisations?
The Homourable Shri K, 0. Neogy: (x) and (b). A statement giving tha re-
quired information is laid on the table.
—— '
Names of the Attached and Subordinate Offices under the Ministry of ..
Relief and Rehabilitation and the details of the Gazetted and Non-

Gazetted stuff employed in them
Non-Gazette T
Offftea Gazetted Officers Staf
1. Director General, Evacuation, New Delhi 9 22
2, Custodian of Evacuees' Property, New Delhi 31 342
3. Registrar of Claims, New Delhi . 8 47
4, Information Bureeu, New Delhi . . 3 44
Rehabilitation and Development Board, New 15 94

Delhi.
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£

Offces Gazotted Officors ‘Non-Gazetted
5 r Btgff
8. Fact Finding Office, New Delhi 2 28
7. Miesing Persons Engquiry and Bearch Services, 2 38
New Delhi. )
8. Registration of Refugees, New Delhi ~ 24
0. Advisory Committes, New Delhi 2 14
- - {1 Hony.)
10. Bpecial Employment Bureau, New Delhi 3 18
11. Director, Harijan Section, New Dolhi 1 14
(1 Hony.)
12, Director, Women's Section, New Delhi. 6 (Hony.} 13
13. Custodian of Evacuees, Property, Ajmer 1 3
14. Director, Evacuation, Rajkot 1 1
15, Director, Evacuation ,Bombay 8 53
16. Director, Evacuation’ Rajputana 8 47
17. Director, Evacuation, Central Provinces 5 £8

18. Facts Finding Office ,Bombay .

Information has been called for
and will be laid on the table.

(b) WRITTEN ANSWERS

Orpgrs 10 Ixpia Housg OrFiciaLs, LONDON, TO SEVER G_ONNECTmNS WITH _
Hmwpu CoMMUuNAL ORGANISATIONS

1059. *Dr. P. S. Deshmukh:

(a) Will the Honourable the Prifne Minister

- 'be pleased tosstate whether it is a fact that the High Commissioner for India
in’ London ordered all the India House officials to sever all connections imme-
distely with Hindu communal organizations?

(b) Has the attention of Government been drawn to & news item publEShed
in the Free Press Journal, Bombay dated London the 1st March 1948 to this

effect?

(¢) Is it a fact that this order has not been made applicable to officials

joining non-Hindu communal bodies?

The Honourable Pandit Jawaharlal Nehru: (a) No Sir.

issued by the High Commissioner™

(b) Yes, but the report is incorrect.

(e} Does not arise.

No such order was

-

ExniBITION BrRaNcE oF MiNISTRY oF COMMER CE

1060, *Dr. P. S. Deshmukh: (a) Will the Honourable Minister of Commerce
be pleased to state whether the Ministry of Commerce maintains & special

branch called the ‘“Exhibition’’ branch? )
(b) What is the monthly expenditure incurred on the Exhibition branch of

the Commerce Ministry?

The Honourable Mr. 0. H. Bhabha: (a) Yes, Sir.
(b) About Rupees four thousand and five hundred.
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PARTICIPATION BY COMMERCE MiN1sTRY 1870 Mu AN Falr, ITaLy

1061, *Dr. P. S. Deshmukh: (s) Will the Fonourable Minister of Com-
merce be pleased to state when the Ministry of Commerce came to know of
‘the Milan Fair to be held in Milan (Italy) ftom 12th to 27th April 1948?

(b} On what date was tho decision to participate in this Fair taken?

(¢) On what date were circulars issued from Delhi containing proposals to

collect outstanding specimens? .

(d) What was the last date by which exhibits were to be received by Messrs.
Thomas Cook and Sons Limited, Bombay?

(e) What were the considerations upon which Messrs. Thomas Cook snd
Sons were chosen by the Ministry? . i

The Honourable Mr, C, H. Bhabha: (a) The invitation from the Iial'an
Consulate, Bombay to the Government of India for participation in the. Milan
Fair. was received in this Ministry in the beginning of November, 1947.

(b) The final decision to participate in this Fair was reached on the 30th
December, 1947.

(¢) Circulars to firms, €hambers of Commerce and Associations etc., were
issued on the 28rd Janunry, 1948,

(d) The last date for receiving exhibits was the 20th February, 1948. In
view of further suitable sailings for Ttalian ports being available later, the
date was extended to the 14th March, 1948.

*(¢) Messrs. Thos. Cook's is an old established firm of forwarding and
shipping agents. They have acted in this capacity for thys Ministry on the
last four exhibitions on which the Government of Ind:a participated in
‘exhibitions abroad and have done so to the entire satisfaction of ‘this Ministry.

Crass I,Crass II AND NON-GAZETTED APTOINTMENTS 1N CENTRAL
WATER-POWER, IRRIG ATION AND NaVIGATION COMMISSION

1062. *Dr. P. S. Deshmukh: (s) Will the Honourable Minister of Works,
Mines and Power be pleased to lay on table of the House a statement contain-
ing the following particulars- .

(i) the number of class I, class IT and non-gazetted posts in the Central
Water-power, Irrigation and Navigation Commission in 1940 and 1945 and at
present; and : .

giglthe names of holders of clags I, class II and non-gazetted posts in the
Cen Water-power, Irrigation and Navigation Commission with their dates
of first ?sppointment, salaries drawn by each in the years 1940 snd 1945 and aé
present’

(b) How many of the sbove officers were recruited through the Federal
Public Bervice Commission ? .

Shri Satyanarayan Sinha: (a) (i) Central Water-power, Trrigation and Navi-
gation Commission was not in existence in the year 1940 and was set up only
in April, 1945, .

No. of posts sanctioned

—_ Class T Clase TI ‘Clase 111
On 31-12-45 - . . . 9 - 7 - 5o
Today " - . 43 29 133
— -
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(ii) and (iii). Two statementst—one in respect of Class I and Class 1I Offi-
cers and the other for the non-gazetted staffi—showing the required information
are laid on the table of the House.

(b) Out of 49 Class I and II Officers s far appointed 17 have been recruited
through the Federal Public Service Commission.- The remaining 32 have Leen
recruited from the following sources: ’ ’

(i) I.5.E. and 1.F.S. Officers c¢n deputation from Provinces. 14

(ii) Class I and'II Officers on deputation from Prounces and®
Government of India. 8

(iii) Officers recruited on contract basis © 4

(iv) Recruited direct on purely temporary basis peuding selec-
tion by P.P.B.C.

BurMA GOVERNMENT'S BAN ON S8ALE oF IMMOvABLE PROPERTY BY NONK-
BURMESE

1063, *Master Nand Lal: (a) Will the Honourable the Prime Minister be
pleased to state whether it is & fact that the Government of Burma have
‘placed a ban on non-Burmese selling their immovable property?

(b) If so, have the Government of India protested against this .ban so far as
it affected Indian nationals? If not, why not?

The Honourable Pandit Jawaharlal Nehru: (a) The Honourable Member is
presumably referring to the Transfer of Immovable Property (Restriction) Aect,
1947, as amended by the Notification issued in the Burma Gazette Extraordi-
nary of January 20, 1948. This Act, prohibits transfer of immovable nroperty
or lease of immovable property for any term exceeding one year in favour of
a foreigner, or any. person on his behalf by way of sale, gift, mortgage or other-
wise. .

(b) Our Ambassador has made suitable representations to the Government
of Burma in respect of this legislation.

. UNSTARRED QUESTION AND ANSWER
MigRATION FROM INDIA TO PAKISTAN AND vice versu AND EVACUEES PROPERTY

7. Shri Biswanath Das: Will the Honourable Minister of Relief and Reha-
bilitation be pleased to lay on the table of the House a statement showing -the
-following particulars:

(i) the estimated number of persons who had left Pakistan Fast and West
including the Btates; each separately, from August 1947 and who were evacuat-
ed into India and also are in the process of evacuation giving figures for each
separately ;

(ii) the number of persons who have left India, including Indian States for
Pakistan during the same petiod;

(iii) the estimated acreage of land and other agricultural holdings vacated
by peraons in case of parts (i) and (ii) above giving separate figures for each; and

A the number of buildings and huts vacated in each of the cases of psrh
(i) and (ii) separately? .

The Honourabje Shri K. 0. Neogy: (i) The number of non-Muslims evacua-
ted from Western Pakistan to India is about 48 lakhs, and from Pakistan States
(Bahawalpur) is about 89,000. The number of non-Muslims evacuated from
Eastern Pskistan to India was estimated about & fortnight ago by the West
Bengal Goﬂrernment to be fdout 10 lakhs.

+Not pﬁntad in the day's Debate A copy has been placed in the Library of the
Hm—ld of D.
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(i) The number of Muslims who have migrated from Indiun Provinces and
States to Pakistan is about 55 lakhs. -

\

(iii} and (iv). The information collected so far is laid on the table. Informa-
tion from the remaining provinces has been called for and will be luid on the
teble in due course.

~-UNSTARRED QUESTION AND ANSWER

———

Statement

{a) Details of land, houses, ets,, left by non-Muslims in Pakistan.—It has been possible
to collect only rough estimates for Sind. Non-Muslims there own 30 per cent. agricultural
fand of which balf is being abandoned. More may be abandoned later on. 75 per cent.
‘of buildings, huts and other immovable property are being abandoned in the ifiterior.
Only a small proportion of immovable property is being abandoned in Karachi.

(b) Details of ogricultural lond, houses, eic., left by Muslims in India on migration
to Pakistam. :

Aren of ‘
Nama of Provinces Agricultural No. of houses and huts left
and left A
A
Assam ., .
West Bengal
A G . -
Central Provinces, 6553—36 687 Buildings
East Punjab . . . 4,01,430 Acres 1,19,369 Houses 1 .
(Cultivated area 15,336 B8hops '
31,48,867 Acres.) | Buldings
76 Registered Statistics for
factories. villag es are
not available
962 Unregiste red o
factories,
Ajmer-Marwara . 7,000 Acres 7,600 houses.
(These res include undetermined number of houses and
acreage of left by Muslims on migration to neighbouring
Btates.) '
Nabha State . 53,045 Acres "'13,603 Buildings,
{Out of this n: mbe? 4608 Buildings are
Tatal Adil idatad)
Bharatpur State . 1,17,000 Acres (About 1,600 Buildings.) .
(About 14,000 hutas,)
Jind Btate 36,060 Acres 6,784 Houses,
Alwar Btate . 4,19,000 Acres 5,000 Houses,
(Cullivated  area 25,000 Huts.
2,82,000 Acres.) {Mostly damaged.)
Kapurthals . 1,04,000 Acres 4,462 Housea = and huts  (in
mupicipal towns in the
state).
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SHORT NOTICE QUESTIONS AND ANSWERS
DISTURBANCES AND IMPOSITION OF CURFEW IN KURUKsHETRA REFUGEE Cime

Shri Deshbandhu Gupta: Will the Honourable Minister ¢f Relief and
Rehabilitation be pleased to state whether the attentionr of Government
bas been. drawn to a news item published in the Hindustan Times dated the
13th March 1948, saying that 24 hour curfew has been imposed in Kurukshe-
tra and that police and military opened fire on refugees? If so, what are the
true facts? ' k

The Honourable Shri K. C. Neogy: A press note issued by Givernment is
placed on the table. The matter is now sub judice.

PRESS INFORMATION BUREAU
GOVEBNMENT OF INDIA

- PRESS NOTE
Kurukshetra Camp Incident
The following f the incident in Kurukshwtra on Monday, March 8, 1948, has

t o ur
been received by the Ministry of Relief and Rehabilitation :

It is reported that some refugees put up provision shops at a site not intended for the
urpose. their refusal to remove the shops, the Supervisor on daty is alleged to have
Eicked their baskets and used abusive language. This incident led to an altercation between
the Supervisor and the refugees and a crowd collected on the spot at about 4 r.m.
The Town Commandant apprehending trouble called in the Military who fired a few shota
in the air with a wiew to disperse the crowd which had, in the meantime, assumed =
menacing attitude. At some distance from the scene of occurrence s police officer on
duty also fired a shot in self-defence wounding two persons.

With a view to prevent the trouble from spreading to other parts of the Camp, 24 hour
curfew was imposed in Town No. 4 of the Camp, Both the persons who had received
minor shot wounds wehr: ;dmditted ui’nto ha:ha ios‘pit&l. The constable who had also
received some injuries on his head at the ds of the refo has also been admit

into the hospital. gost mitted

The situstion is now well under control and the injured persons rogressi i
factorily. They are expected to be discharged from i-he’ h::.;pihl in a al?wpdm.mng satie
The services of the Bupervisor and the Town Commandant have been terminsted.
Ministry of Relief and Rehabilitation.
New Delhi, March 18, 1948 :
Shri Deshbandhu Gupta: May I know if there had been any casualties, éf 80,
and the number of casualties due to the firing? !

The Honourable Shri K. 0. Neogy: Casualties in the sense of injury, yes.
Shri Deshbandhu @upta: May T know the number of such casualities?

. The Honourable Shri K. C. Neogy: All these facts are set out in the Press
Communique which was widely published. Three received injuries and they
bave all been discharged from the hospital. :
'

STATEMENT ISSUED BY THE Rmngm'r re ACCRSSION OF KavaT StaTE TO
) TA '

Pandit Balkrishna Sharma: (a) Will the Honourable the Prime Minister be
pleased to state whether the attention of the Government has been drawn to
the statement issued by the Ruler of Kalat which appeared in Hindustan
ll‘igwn dated ‘the 20th March 1948, in regard to the accession of Kalat State to

ndia ? !

(b) If so, wili e be pleased to make a statement on the subject?
2744
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The Honourable Pandit Jawaharlal Nehru: I am glad to have ihis opportu-
nity of elearing up « misapprehension that bas unfortunutety arisen. T greatly
regret that owing to an error in reporting the All India Ladio anncunced on
the night of the 27th March that His Highness the Kbhan of Kalat had ap-
proached the Guvernuient of India about two months ago through his agents
to seck permission to accede to India but the Government of Inlia did nos
wgree.  This <tatement is incorrect. No mention has been made at any time
ither by the representatives of the Ruler of Kalat or by the Government of
Tudis to the accession of Kalat State to India. In view of the geographical
position of {he Krlat State, the question did not arise a% all.

. I might also 8dd that certain reports which have appeared in the foreign
press about political regetiations between the Government of India and Kalas
Btute are also completely without foundation. The statement that any sum
of money has been paid to Kalat State on behalf of the Government and ihat
the Government huve sought ait bases in Kalat are also wholly wiinout foun-
qation. -

The facts wre us follows: In August last, soon after the declaration of
independence in Tudia, the Government of Kalat drew the attenlion of tae
Government of India, to & press communique in which it was said that the
Government of Pakistan had recognised Kelat as an independent sovereign
State, in treaty relaticns with the British Government, with u status different
frem ®at of the Indian States. They invited the Government of India to
make & similar decliration. Some me later a request was made on behalf
of the Kalat Stute for permission to establish a trade agencv of the State ir
Delhi. No foriral riply was sent to either of these requesis. Informally. the
represcntative of the Kalat State was informed that these requests could no#
be considered then. No fu ther communication of any kind has passed bet-
ween the Government of India and the Government of Kalat '

Pandit Balkrishna Sharma: r0se—

Mr. Speaker: T a:n afraid, according to the usual practice we have been fol-
lowing, the Honourasble Member's request was for making a statement. 'Thaé
statement has been made. ) . -

Pandit Balkrishana Sharma: I wanted to ask the source of the error which
erept into the A.I.R. )

Mr, Speaker: That may be done on some other oceasion.

Mr. Naz'ruddin Ahmad: May T submit that the statement was made in an-
swer to & question; and it is permissible, if you so rule, to sk supplementary
questions on that. The pasis of the statement is & question. -

Mr. Speaker: It has been consistently followed in this House that whenever
there is a request for a statement, there is a long and elaborate statement on
which there would be no further questions. Questions, if at all they are deemed
necessary, may he [ramed on what has been stated in the statement, «nd they
may be dealt with later on. X

REerorRTED DECISION re' s Mass HUNGER STRIEE BY CENTRAL GOVERNMENT

EMPLOYEES IN CALCUTTA

8hri T. T. Krishnamachari: (a) Will the Honoureble Minister of Home Af-
fairs be pleased to state whether the attention of Government has been drawn
to the report which racentlv appeared in the Press of a decision rv Central
‘Government employees in Caleutta to lsunch s mass hunger-strike on the 2nd
April, 1948. -

(b) If so, what action do the Government of India propose to take in the
matter?

The Hononrable Pandit Jawaharlal Nehru: May I answer this question, Sir.
«n behalf of my eolleague?
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Government have heard with regret that active preparations are being made
%o start a strike of the employees of the Central Government in the Calcutta
offices. From the reports that have reached Government the proposed strike
is not a normal strike, but has certain special and very undesirable features. Tt
has been stated that the strike will take the form of staying in the offices, coup--
led with n hunger-strite. Further, inciterments to violence have been misde and
the organisers evidently think in terms of achieving their nbjective by violent™
methods. It is clear that those who are organising the strike are moved by
other than purely economic motives of bettering the condition 4% the employees.

* There is a strong political objective which has nothing to do with the economic
aspect, although many of those who may be induced to cdoperate with the or-
ganisers of the strike may be moved by economic considerations. The pro-
posed strike is thus a challenge to Government on the political plane and it
raises a variety of issues of considerable importance.

Though the proposed strike is for the present confined to Calcutts, it is
evidently s part of a larger movement, essentially political and violent, which
is taking shape in some parts of India. It is in this context that T rFould like
the House to consider this maiter, as this affects the d&mocratic structure of
our Government and our public life. There can be no :emocratic funetioning
i violent means are adopted to attack Government and to enforce theiill of
a small minority on the great majority. Because of the importance this
matter in its various aspects, I am venturing to make a somewhat lengthy state-
ment in reply to the Short Notice Question.

Government are naturslly anxious to do everything in théir power to help
their employees. Government have also a duty to the people generally of this
country. With the best will in the world they cannot change the face of India
overnight and produce suitable employment for every man and womsan in the
country. That indeed is the objective which any government must aim ab.
But in order to regch it fo- all the people living in this vast country, vast
schemes have to be undertaken. There is no other way of doing it.

The proposed strike in Caleutta, which has been fixed for the 2nd April, was
to have commenced on the 17th March, but it was postponed. .The strike is
being called by an organisation, which is described as tha‘Federstmn of Central
Government Fmployees: Unions. I should like to make it clear that this ie 8
Caleutta organisation and has nothing to do with another organisation, which
bas & similar name and whose members held a conférence recently in Delhi. I
understand from certsin office-bearers of this Delhi organisation, who met me
a few days ago, that they dissociate themselves from, and disapprove of, the

tivities of the Calcutts organisation. ) )
* A few weeks ago a rep:gz‘e.ntation was received from the Caleutta organisa-
tion by the Finauce Minister. This contained a plea for substantial increases
in the pay-scales of Central Government employees. As the House is aware,
the whole subject of pav-scales and service conditions was considered
very recently by the Central Pay Commission, an mde_ependen't non-offi-
cisl body, which examined a large number of witnesses, obtained evidence from
recopnised ns well as unrecognised associat!o'{ls. and censnlted _ex:perts who
could speak with authority about labour conditions. The Commission :eoom-
mended substantial increases in the pay-scales of almost all clagses of employees.
Government have accepted and are implementing _these T nommendatlom%
which. in the »,ggreqaté are estimated to cost over thirty crores of rupees per
annum. They were therefore not prepared to reopen a subject recently decided
after very careful consideration and make changes 131vo]v1ng- a ral_ixr_-_al éepart.ure-
from ‘the general structure of pay-scales envisazed in the Commission’s report.

When this position ‘was made clear to the Federation, it found another rea-

son for launching 8 strike. About this time it had become necessary to earry
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out certain discharges of surplus personnel in the Military Accounts Depart-
ment as well as in Lhe Disposals Organisation of the Ministry of Industry and
Supply. The Federation has seized upon these discharges a: the oveasion for
resorting to direct action invelving all government employees in Caleutta and not
merely those of offices affected by retrenchment.

The mair: demands of the Federation, us new put forward, relate to retrench-
ment and are couched in the following terms: (1) There should be no retrench-
ment without provision for suitable alternative jobs and continuity and security
of service should be assured; (2) Those who have completed cne year's service
should be confirmed with effect from the date on which they completed one
year's service. Government have cerefully considered these demunds and come
to the cenclusion that they cannot possibly be accepted. The second World War
led to a very great increase in the Army and in many estgblishments connected
with the work of the Ariny. As is well-known, our Army had a war-time peak
of 21 million persons. This vast army led to the rapid growth of » lurge munber
of temporary offices connected with the army. Thus the - Military Accounts

alepartment expanded during war-time from a peace-time strength of about
2,600 to over 20,000. At the conclusion of the ‘war demobilisation began and
during the last two years nearly two million soldiers have been demobilised.
That was inevitable and as a consequence retrenchment had to take place in
various other departments which bad grown with the Army and were now no
longer required or could not be kept up at war-time strength.

Similar considerations apply to other temporary establishments recruited for
special purposes connccted with the war, and also to a cersain extent for the ad-
mninistration of coutrols, which have ceased to be necessary. It 18 cbvious thar
posts which have ccaced to be necessary in the publie interest cannot continue to
be filled merely in order to provide employment for temporary goverument ser-
vants. If it is the business of Government to keep these posts filled, whether
they are wanted or not, then the Government should not demobilise the war-
time a:my, and indesd should provide governmental employment to ali the un-
emp'oyed in the country. .

Nor is it possible to guarantee that a sufficient number of posts, particularly
permanent posts, shall always be available under Governmemt for providing
alternative emplovinent to the large numbers of temporary.employees recruited
for these special purposes. Again, appointment on a permanent basis cannot be
made without reference to the basic minimum qualifications required. Many
of the empléyees who were recruited urgently for temporary purposes do not
possess such gualifications. "

Government, however, fully realise the hardship involved in retrenchment,
and further considered it their duty to do everything in tLeir power to mitigate
such hardships and to find alternative emplovment, wherever available. They
have proceeded very slowly with retrenchment and have in fact kept on many
employees, although they were surplus, in order to lessen ihese hardships.
Discharged temporary employees have been made eligible for gratuity. The
position of those who did not get-any benefit in the form of gratuity will be fur-
ther considered. Tcmporary service is recognised in wnany cases a war ser.
vice. The names of such employees are registered at the Employment Ex-
changes, therehy enabling their cases to be hrought to the notice of intending
employers, whether government or private, for consideration. Facilities have
also been provided by relaxation of age limits to temporary employees to sit for
examinatign and qualify themselves for.permanent absorption in government
empioyment, wherever this is possible. These terms compare favourably with
those on which considerable numbers of surplus personnel have already been
discharged. ' . .

Government are, however, anxious to bring about conditions in which every
one who is willing to work is enabled to find some employment, private or pub-
lie. suited to his or her capacity and qualifications. The various development
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srfhe.mea, which are undertaken by th: Central and Provincial Governmeuts,
will, as they develep, gradually bring «iout such conditions. Thi- necessarily
tnkes tine. .

Government are also exploring temporary methods of employment. A
Committee is now checking up the categorics of stores in various depots with
a view to collect together enough general purpose tools to start the manufac-
ture of some of the common users’ stores. Government would aid and encou-
rage the formation of cooperatives of artisans and the like, among those who are’
ko be retrenched, for this purpose. Another possible avenue of temporary em-
ployment may be the preparation of electoral rolls on the basis of ndult franchise
for the general eleotions under the new Constitution. This will be a big under-
taking, involving a vast population of adults who will be entitled to vote. The
-vesponsibility for the preparation of these electoral rolls will be largely that of
the Provincial (fovernments, and Government propose to recommend to the
Provincial Governments to utilise, as far as possible, government employees who
who have been retrenched. 1 am mentioning two possible methods of temporary
empinymeat, Other methods will no doubt suggest themseives to the Hono®™
able Members and we shall welcome their suggestions.

1 need hardly remind the House of the events which have ¢haken this eountry
during the last seven months and more. These tragic events have led to the
complete impovérishment of millions of our countrymen, in addition to great
physical suffering and mental anguish. These people have not only lost their
employment or profession, but have lost almost every single thing that they
possessed. It is the duty of Government and the Country as & whole to suc-
cour them and rehabiitatc them. This is a colossal problem for anv Govern-
ment. Those who undoubtedly suffer because of retrenchment ehould remem-
ber the fate of these vast numbers of our countrymen whom a cruel destiny
has hit so hard. The resources of the Government are being utilised to the
utmost to give relief to these people, but these resources have certain obvious
limits, and if too great and unbearable a burden is cast upon them, then the
whole structure of our economy might be shattered, resulting in little or no
relief and far greater unemployment. )

In these circurmstances, while Government will continue to do their best to
assist their temporury employees, they cannot sccept the position that retrench-
ment should be postponed indefinitely until employment can be guaranteed to
everybody, nor can we agree to confirm all those who may have completed one
year's service. : N

The House is aware not only of the vast problems and difficulties which this
country has to face in its internal economy, but also of the grave mt.e‘m.atmnal
situation which faces the world. Again we stand on the edge of*a presipice and
po man knows what the future may hold. It would almost appear that the
organised efforte, that are being made to shptter the country’s economy, are
deliberatelv meant to he related to these larger issues. For anv Tndian todav
to attempt to break down the -productive and admipistrative apparatus of the
country is the height of irresponsibility and unpatriotic behaviour, Government
have remea‘edly rmiade anneal to the rraple to coonerate tovether to add l;n ihe
wealth of the country and to avoid strikes and conflicts at this time of triel for
all of us. They are glad to note that such appeals have not been in vain and
that the great majority of the people of this countf_v_,_and more speéially the
working classes on whom lies so mueh the responsibility for prodyction, have
responded to them. But there are certain groups who think ?nd act differently
and who, for reasons of their own, appear to be bent on creating trouble. That
trouble. will do harm to the country as a whole, but it will injure most tho in--

terests of labour.



SHORT NOTICE QUESTIONS AND ANSWERS 2749

I# every Indian hes a duty in these critical times, much more 8o is that duty
inciimpent on employees of Government, who by virtue of their position must
be true mervants of the public and must always keep the public good before
them. It is deplorable in the extreme that public servants should indulge in
threats of direct action, which may be dircoted against Government, but which
must inevitably do injury to the public. That is & gross dereliction of duty
and Government mus taie a very -erous view of apy course of actinn caicula-
ted to challenge the foimdntions of démoecratic Goverent, dislocate public
work, and cause a breakdown of discipline among the public servicemamust-
thbrefors make it clear that any public servant, who, in the cire nces
which I have described to this House, joins any strike or other form of direct
action. will he cousidered ns guilty of dereliction of duty und serious misconduet
entailing dismissal from service. Instructions to this effect are being issued
to all heads of offices in Calcutta. I trust that Government employees of all
ranks wiil realise their obilgntions and wili set an exumple of dise:pline and con-
duct and devotion to duty, and desist from participation in any shape or form
in the threatened.strike. Rights and obligations go together. It is from &n
ehligation duly discharged that rights flow. Where there i no obligation there
can be no right.

Shri B. Das: | wunt to put a supplementary questicn. Is #% permisgible?

Mr, Spcaker: Th: charncter of this particular g :estion differs from. the
charseter of the previous question which contained request. for
stateinent. | should be inclined to treat this as srswer fnr which,
techiically < . supplementaries gonfl be put bur 1 wadd ot like to
permit suppleentaries in view of the situation and the desirability of not
antering nto further discussions.

12 Noom

Exopus oF Hixpus FRoM East BENGAL

'Papdit Thakur Das Bhargava: (a) Wil the Honourable Minister of Relief
and Rehabilitatio: be pleased to state what steps Governinent have teken or
propose to take o stop the haphazard exodus ot Hindug from East Bengal?

(b) Hax any correspondence passed between the Governments of India and
Pakistan in vegord ) this exodus?

(=) Do Goversment propose to take steps to orginise peaceful exchange of
population Letween West Bengal and East Bengal? '

{d) What sieps arc Government taking to protect, conserve.snd bring into
India the properties of East Bengal Hindu evacuees? .

(e} What is the value of properties left behind in East Bengal by the Hindu
Evacuees, who, uccording to the estimates, number at least cne million?

The Homourable Shri K. C. Neogy: (a) 1t i« hoped to hold®iscussions with
Pakistan Government on these and allied matters at an early date.

(b} Yes. v

{e} No.

(d) Tt is expected that this question will also be diseussed at the forthcoming
dizcusgions. R

(e} No eatimates are available.

—_— —_— .
GOVERNOR GENERAL’S ASSENT TD BILLS
Secretary of the Assembly: Sir, I lay on the table a statement showing
the Bills which were passed by the Dominion Tegislature (Constituent As-
sembly of India—Legislative} during the Autumn Session, 1947, and which
have heen assented to by His Excellency the Governor General.

T Answer ‘to this question laid on the table, the queslioner being ahsent.
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1) The Indian Patents and Designs (Exiension of Time) Amendment Act, 1047.
{2) The Foreigners (Amendment) Act, 1847

(3) The Press (Bpecisl Powers) Act, 1947,

{4) The Foreign Exchange Regulation [Amendiment) Act, 1847,

(5) The Indian Merchant Shipping (Amendment) Act, 1847.

{6) The Indian Finance (Supplementary) Act, 1947:

{7) The Ulited Ns}\ion.s (Secarity Council) Act, 1947,

{8) The Income-tax and Business Profite Tax (Amendment) Act, 18947
(9) The Indian Trade Unions {Amendment) Act, 1947,

{10) The United Nations u’rivileges and Immunities) Act, 1947

{11) The Extra-Provincial Jurisdiction Act, 1947,

(12) The Indian Nursing Council Act, 1947.

{13) The Delhi Premises (Requisition and Eviction) Act, 1947.

(14) The Delhi and Ajmer-Merwara Rent Control (Amendment) Act, 1847
{15) The Indian Cotton Cess [Amendment) Act, 1847.

(16) The Ajmer-Merwara (Extension of Laws) Act, 1847,

(17) The Salaries of Ministers Act, 1947.

(18) The Federal Court (Enlarg t of Jurisdiction) Act, 1948,

(19) The Repealing snd Amending Act, 1848,

{20) The Arméd Forces (Special Powers) Act, 1848.

{21) The Armed Forces (Emergency Duties) Act, 1948,

{22) The Indian Tariffi (Second Amendment) Act, 1848,

INDIAN FINANCE BILL

Mr, Speaker: The House will now proceed with the, further conrideration
of the Bill to give effect to the financial proposals of the Central Government
for the year Loginning on the first day of April, 1948, as reported by the Beleot
Committee. . ¢

The question is:

“That clause 2 stand of the Bill.'’

I'he motion was adopted.

‘Clause 2 was added to the Bill. b
Clause 8 wus added to the Bill.

Mr, Mohd. Tahir (Bihar: Muslim): Before moving my amendments, Sir,
1 beg to submis that nearly all the amendments which I bave tabled sre of the
same nature. Therefore; with your permission I would like to make a single
speech by moving one amendment go that the purpose wnay be served and I
need not maks:gther speeches on other amendments.

Mr. Speaker: He may move sll the amendments &t cbe tine.

Mr, Mohd. Tahir: All right, Sir. I do not propose to move amendmenta
Nos. 1 and 3 but will move amendments Nos. 2 and 4.

The Honourable Shri R. K. Shanmukham Chetly (Minister for Firance):
8ir, on a point of arder. These two amendments seck to raise the lével of
duty as it bas been proposed in the Finance Bill, sud it is not in order for
private members to move amendments which will result in an «nhancement
of taxation. A

Mr, Speaker: Except perhaps with the consent of the Governor-General.
Has the Honourable Member obtained that consent?
(2750)

AN
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Mr. Mohd, Tahir: No, Sir.

Mr. Speaker: Then, the amendments fsil. If the Honourable Member wants
40 say anything on the clause, he may address himself row.

Mr, Mohd, Tahir: Sir, I want to say a few words on clause 4. In othe:
clauses we find that the taxes have been raised on those articles which are
generally used by the poor people, but I find that in clause 4 the taxes proposed
to be enhanced, for instance on cars, are very little. I also find that there
is one standard tax and then a preferential tax as mentioned in column 6 of
the Indian Tarif Act. I must say that in reslising the tuxes, after the 15th
of August 1947 since India has become independent, there is no reason that
we should make any difference in the realisation of taxes in the case of any
country, Wkether it is s ccuntry like the United Kingdom or one of its
Dom.nion, or the U.8.A. or Russia or any other country, we chould realise
taxes in & uniform manner and I'do not think there is any r.ason that ~we
should show any sort of sympathy to one country and not show that sympathy
to another country. Therefore, Sir, I submit that the preference that has been
given in cluuse 4 with regard to column 5 of the Indian Tariff Act, is not at all
desirable agd not fair and just.

The Honourable Shri R. K. Shanmukham Ohetty: 1 bave only to irform
the Honourable Member that this preferential rate in favour of the United
Kingdom has been retained not because we wanted to show any particular
favour. We are bound under the Indo-British Trade Agreement to give this
preference and until that Trade Agreement is changed we lave no option in
this matter, and it is in pursuance of the fulfilment of the undertaking con-
tained .n that agreement that this difference has been retained.

Shri M. Ananthasayanam Ayyangar (Madras: General): May I ask the
Honourable Minister as to when the Trade Agreement was e¢ntered into and
how long it is going to be in force? 1s the Govervment reconsidering the
position as to whether that Agreement ought to be continued or notice of ter-
mination will he given, and if so when? With reference to the context of the
Finance Bill it is no good going into the matter-[urther, but inasmmiich as the
matter has been raised and the Honourable Minister made a statement that if
is an obligation I would like to have elucidation on that point.

The Honourable Shri R, K. Shanmukham Chetiy: it is ieally a n:atter on
which my Honourable Colleague the Minister for Commerce will be more
competent to spesk. I do not remember exactly the date on whiclh this Indo-
British Trade Agreement came into operation but I think my Honournbls
friend has been sufficiently long in the Central Legislature to have recollections-
about the genesiz of this Agreement. It is mow certainly a 1uvtter for consi-
deration whether the time has now come for us to reconsider our trade relation-
ghip with the United Kingdom. 1T bave no doubt that matter will be taken
ap for consideration in due course.

Mr. Speaker: The question is:
“That clause 4 stand part of the Bill."#
The motion was adopted.

Clause 4 was added to the Bill.

Shri M. Ananthasayanam Ayyangar: Sir, Clause 5 pronides for & sur-
charge, an additional duty, on the customs duty that is already imposed—a
sum equal to one-half of such amount in the case of goods and a sum equal to
one-fifth in the case of other goods. I have been repeatedly urging that with
8 view to increasing the output of various consumer goods in this country and
to enable capital goods to come into this country, some preference or exenip-
tion from duty ought to be made in favour of capital goods. Repeated applica-
fions and representations have been made to the Honourable the Finance
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Minister, but no indication has been given in the Finance Bill regarding any
preference. Already vhere is a shortage of doilars und we ure not gesting auy
large volume of capual goods. If this preference is given, it would be an in-
ducement to the trade. This may have been done in the Act, but it has not
been dune so far. I would therefore ask the Honourable the Finunce Minister
whether he would by administrative action, if it is possible, even today, withic
the limits that are permissible in the law, take steps to emcourage the inflow
of capital goods and give some exemption in favour of capital goods by way of
exemplion from customs duty.

The Honourable Shri R. K. Shanmukham OChetty: fir, my Honourable
friend knows that personally I have got a great deal of sympathy with the
point of view that he has urged that the machinery imported, i.e. the capital
goods, should be exempted from any import duty. As s matter of fact, in my
capacity as the President of the Tariff Board 1 invariably made such recom-
mendation to Government in practically every one of the cases which came up
for examination by the Tariff Board. But from the point of view of the general
revenue position of the Government, the matter requires mnore careful investi-
gation. There is, however, one factor which ought to be remembered in the
consideration’ of this question of the abolition of the import duty on capital
goods. Under cur income-tax we have given a special additional depreciation
allowance amounting to 20 per cent in the case of machinery newly imported.
Now, this more than offsets the 10 per cent that they pay on machinery As
a matter of fact, therefore, the importers of capital goods do not suffer today.
If we are to abolish the 10 per cent import duty on machinery, then we have
to take into considerstion seriously the question whether the exemption re-
garding the specinl depreciation should be continued, and if that is tuken away,
then in fact the position of the importers and -the industrialists will be even
worsc. Therefore, these are all matters which require very detailed examina-
tion and these are constantly in my mind and T may assure the Honourahle
Member that T shall certamh examine thm question and see what can he ﬁ'“ne
at the earliest possible time.

Mr. Speaker: The question is:
“That clause 5 stand part of the Bill.”
The motion was adopted.

Clause 5 was added to the Bill,

Kazi Syed Karimuddin (C. P. and Berar: Muslim): The two amendments,
iterms 8 and @ to clause 6 which T want to move are in suppert of the Resolu-
tion which has been passed by the Oilseeds Committee, of which I am a
member. It has heen the view of the Oilseeds Committee that there is a very
great scope for expansion of oilseeds and vegetable oils in the world market. as
there is o shortage of fat and oil, and in the opinion of the Committee for the
expansion of this trade the taxation on oilgeeds and vegetable oils ought to be

decreased. If the Honourable Minister is willing to accept my amendments,
I shull formally move them.

The Honourahla Shri R. K. Shanmukham Chetty: Sir. [ am afraid”! can-
not accept my Honourable friend’s amendments today. There is a great dcal
of demand for oilseeds and oil in the international markets of the world and we
are in a peculiarly strong position regarding the supply of oilseeds and oi!
Honourable members know of the almost fan®astic prices we pay for-the impor-
tation of our foodstuffs. We are at the mercy of these foodgrowing eountries,
In the conditions prevailing in the world markets today which are really the

_sellers’ markets, T do not see why we should not take advantage of any posh
“tion shat we hnve got to get better prices for our products - or to make some
revenue vul of our capacity to export these essential goods. So long as the
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sellers’ market continues in the matter of oilseeds and oil, I am sutistied on
an examination of international prices that these duties can be safely horne by
these commodities that are exported and that these duties will be paid by the
importing countriés. So long as that position continues, I think we are per-
fectly justified in imposing these export duties. The moment we find that we
have lost this position of advantage, certainly in our own iuterest—in the in-
terest of our export trade and in the interest of our growers—we will, either re-
duce the duty or remove the duty and in actually devising the rates of duty
applicable to oilseeds and oil, T have taken care to see that as far as possible
encouragement is given for the crushing of the oilseeds in the country itself.
80 that we might create the oil crushing industry and also get the benefit of
the oil cakes for various purposes. The duty has therefore been 8o adjusted
that for an exporter, it will be worth while to crush the cilseeds and export the
oil. Tn fact, it is with a view to emphasise this particular nspect of the proh-
lem that the Select Committee reduced the export duty on oileceds from
Rs. 200 as was proposed in the original Bill to Rs. 100 per ton. T have no
doubt that in view of these considerations, my Honourable friend would not like
to move his amendments. '

Easi Syed Kartmuddin: Yes, Sir. T do nof move them.

Shri M. Ananthasayanam Ayyanger: Sir, may I say 8 few words on this
matter? The whole matter was considered in the Select Committee as the
Finance Minister has stated, and 1 would like to give certain figures to con-
vince my Honourable friend and the persons who produce groundnut'as a'sor
the oil producer that the duty will not, stand in the way of our articles tom-
manding the market in the outside world.

L] -

Sir, before the war in 1939 India was contributing to the world murket 60
per cent of the total consumption in the world of groundnut seeds and ground-
nut oil, After the war, no doubt the output has gone down. Originally, ik
was 15 lakhs tons. It has now gone down. The wain producers of groundnut
in the world, barring Indin which is the foremost. are the Uunited States which
produces about 10 per-cent, West Afrign. Nigeria, Sencgal and Argentine
which produces only linseed and does not produce groundnut oil or groundnuk
seeds. Now, all the output of Senegal goes to France. The output in West
Africa and Nigeria is consumed by the U, K. Thus the entire continent of
Europe has to_depend on the produee from India. That is # market in which
I am sure in the years to come whexi under the Marshall Plan the whole of
Europe should be rehabilitated. there will be greater and grepter demand both
for our groundouts and eroundnut oil. =

Now, as regards the prices. in our eountrv grounduut seed is selling  at
Rs. 660 per ton and groundnut oil at Rs. 4400 per ton. In the outside market
groundnut seeds are selling at Rs. 800 to 895 per ton. Therefore, if a duty of
Rs. 80 is imposed on seeds. the price of a ton of groundnut seeds will come to
Rs. 740, leaving still a margin of Rs. 100 or so per tou.

As regards oil, the p—~e of oil outside India is about Re. 2.000 per ten and
in India it is Rs. 1,400 :nd there is a margin of Rs. 800 as a matter of fact,
Under a mistake in r:leulation in the Belect Committee we thought that the
Rs. 200 which was niginally imposed on the ground-nnut oil was too mueh and
there would be a t.dency to export seeds as acsinst oil. T find harring  the
figures of the ruling prices of groundnut il in the world, I do not think tha€
the original proposal itself would have been wrong. Anvhow the mistake is
not to the advantage of the Government, but to the advantage of the industry.
If amendments have been moved. they are in the direction of the object of the
mover of' the amendment. He wants to reduce it from Rs. B0 to 40 in the
case of oil-seeds and likewise from Rs. 200 to 80 and so on. We have reduced
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it from Rs. 200 to 160 in so far as oil is concerned; there is an encouragement
to produce and to send oil and they will make o lot of profit. As against seeds,
there is also another encouragement. It is better to send the oil by reason of
bulk supply. If you have only tanks, it is more essy to take  oil to various
foreign countries. All these matters were considered = including the ruling
prices in the world and I hope for at least two years to come the prices will
rule. Thereafter, it is time enough for us to readjust ourselves. The same
thing does not bear the consideration that prevail in the case of ground-nut

and ground-nut oil, and linseed and linseed oil to some extent do not seem to
weigh with castor seeds.

In the Finance Bill there is no discrimination between one kind of oil and
another kind of oil. Oil-seeds of all varieties are taxed with an export duty of
Rs. 80 per ton and vegetable oils, whatever their nature might be, ground.nus
oil, linseed oil, castor oils for these the export duty is uniformly Rs. 160 per
ton. If my information is correct we are exporting about 8,000 tons of eastor
oil per year. That is a commodity which is wanted largely for lubricating and

other purposes. We must be able to encourage the expord of castor oil as far
as possible.

-

Bo far as ground-nut oil is concerned, we do not know when the present
tendency of the United Kingdom to grow larger quantities of ground-nut seeds
in South Africa may mature, They have started already a corporation and are
putting a large number of acres under cultivation of ground-nut. We may not

be able 1 stand world competition. Therefore that source of income is likely
to shrink.

As regards castor, our position in the world seems to be better, though we
have not started with as much export as we have beems able to do in the case
of ground-nut. Therefore, it appears from the world conditions and the practi-
cal monopoly that we have for castor seed in the world, barring Argentins,
that is & commodity which it'is worth while pursuing. We are hard up for
various kinds of hurd/currencies. Therefore, Bir, the Finance Minister mush
keep coustantly in touch with the Commerce Ministry to find out what parti-
oular commodities that we produce (I mean raw products) and which are in
surplus in this country may be usefully exported, so that we may earn hard
currency. Had I known this difference, T would have laid it before the
Honourable the Finance Minister and would have impressed upon him.
sure he will be watching this from time to time and as early as

Tate. not later than the next vear and if he should think of
port duties in other kindgs of
0il and eastor seeds.

T am
possible, at any
continuing the ex-
oil. he may not continue the export duty on castor

T am in favour of the retention of the clause as it is and it does not call for
any amendments either with respectsto ground-nut or ground-nut oil and so
far s these are concerned, thev may be allowed to stand for a venr,

Mr. Speaker: The questlon is:

“That clanse 6 stand rart of the Rill.™ . -

The motion was adopted.

Clause 6 was added to the Bill. }

Mr. Mohkd, Tahir: To this clause, Sir. there are thres amendments, i.e.,
Nos. 2 and 3 of Tist No. B and No. 7 in List No. 2.

The Honourable Shri R. K. Shanmukham Chetty: So far as amendmen?®
No. 7 is concerned, that raises the duty again. T suppose it is out of order.

Mr. Speaker: The same rule will apply. The Honourable Member knows
that he is raising the duties by his amendment, which he cannot do. So that
-goes off being out of order. So then items Nos. 2 and 8 of list No. 3, remain.
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Mr, Mohd. Tahir: Bir, I beg to move: .

(1) “That in part (b) (ii) of sub-clause (1) of clause 7 of the Bill,—

- (i) after the figures and brackets 'I(3)’ the letter, brackets and figures ‘(a) {ii)’ be
inserted ; .

(ii) the words ‘t both places where they occur' be omitted; and
(iii) the words beginning with the words ‘and for’ to the end, be omitted.”
(2). “That in part (b) (iii) of sub-clause (1} of clause 7 of the Bill, in the proposed
sub-item II(2) in item No. 9, in the First Schedule to the Central Excises and Salt Aet,

(i) for the entry in the third column against part (i), the entry ‘Twenty ropees and
eight annas’ be substituted;

(ii} for the entrj.‘ in the third ecolumn against part (ii), the entry 'Fifteen rupees’
be substituted ; .

(iii) for the emtry in the third column against part (iii), the entry ‘Ten rupees’ be
substituted ; and

(iv) the parts (iv) to (vili) be omitted.”

Now, Sir, in moving these amendments, I submit that the only principle
that I have followed is that those articles which are mainly used by the poor
people and which are already under taxation shouldy not be taxed further.
This is the first principle and the second is that the articles which are generally
used by the higher class of people, they can carry on at increased rates of taxa-
tion and there should be no objection. Thirdly, Sir, one man should not be
taxed for the same article more than once, no matter whether that article
changes its shape or form at different times and at different stages. In sub-
mitting this, T will remind the House that during the general discussion on the
Finance Bill, objection was raised againet the preposed taxation on coffee and
tea.

These articles are generally used by handsome people, i.e., those who are
handsome in -health and wealth, beauty and what not. As soon as that voice
was raised here the Finance Minister reduced the taxation. But up till now
no voice has been raised regarding biri which is used by the poorest class of
people in the country, and the Finance Minister has rnised the tax on biri and
hooka tobacco by as much as 33 per cent. But the tax was not raised in the
case of cigars and cheroots which are used by wealthy people. I gave notice of
an amendment on this but it unfortunately could not be moved. I submit that
if the tax on cigars and cheroots which are used by rich people fs not to be
raised, there is no reason to increase the tax on biri and hooka tobacco which
are used by the poor people who really are the backbone of Government. These
things are consumed by the cultivators and factory workers and labourers and
I do not see why they should be taxed further. :

Then take the tobacco growers. When they grow tobacco they gladly pay
a taxon it; but when they go and purchase eigarettes, which iz the same
thing in a different form, they are taxed again. I see no justification in taxing
a person twice for the s article. Therefore I have suggested that the low
class of cigarettes which are used by the poorer classes, the tobacco growers
and the labourers should not be taxed; I have no objection to the tax on the
higher clasg cigarettes which are Rs. 85 or Rs. 40 per thousand. So I submit
that the.case of poor class people who use bins and cheap cigarettes and
hooka tobacco should be favourably considered and Finarnce Minister will be
pleased not to make any further taxation on these articles.

Mr. Speaker: Amendments moved: -

(1) “That in part (b) (ii) of sub-clause (1) of clause 7 of the Bill,—

L] nﬂ_@; the figures and brackets ‘I(3)' the letter. brackets and figures ‘(a) fii)’ be

#i1) the worde ‘at l'ml.h places where they occar’ he omitted; and
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(iii) the words beginning with the words ‘and for" to the end, be omitted.”

(2) *“That i pavt (b} (i) of su'sc'anse (1) of clause 7 of the Bill, in the proposed
sub-item II{2) in item No. ¥, in the First Schedule to the Cential Excises and Salt Act,
1044, —

{i} for the entry in the third column against part (i), the entry ‘Twenty rupees and
eight annas’ be substituted; .

{iij for the entry in the third column against part (ii), the entry 'Fifteen ropees’
be substituted ; =

{iii) for the entry in the third -olumn against part (iii), the entry “Ten rupees’ be
substituted ; and

(iv) the parts (iv] to (viii} be omitted.’

Mr, H. K. Sidhva (C. P. and Berar: General): Sir, this clause relates to
the levy of an excise duty on tobacco, tes, matches and coffee. With regard
to the duty on tobacco 1 entirely agree with the proposals of the Select Com-
mittee. I alao agree about the other two items, although I have appended a
dissenting: note on those items. Regarding matches I feel that the Honourable
Miiiister should have been more liberal towards the poorer class of peopls for
whom they arc a greal neggssity. . Ten yeurs ago we used to get a box of
matches for one pice, ;:and ?:an remember a time when we used to get a dozen
for an anna. T do not want the Finance Minister to give a dozen for an anna,
but in giving relief I sybmit that the poorer classes have been forgotten, He
has taken care to remove the loophole about 60's and 76’s which was mis-
chievous, and the manufacturers took advantage of that arrangemrent.  This
arrangemeni was mad: by the previous Government, .

To that extent T certainly agres with his views. At the same time there is
o relief in that matter. Matches shauld have been brought down to one pice.
I could have mentioned many other articles relating to the poor man, but as
they are not germane to the present Bill 1 have mot mentioned them.

There is an itemn which we opposed and it relates fo tyres for push-bicycles.
To a very large extent the lower middle-class of peonle and the clerieal staff
use the bhicyele particularly in urban areas. In rural areas the villnger uses it
a8 A cheap transport and communication.

In 1946 we imported cycles to the cost of Rs. 1,99,00,000. From this you
ean understand what is the number of cycles used in this country by all classes.
of people. I would have expected the Honourable Minister to give some re-
lief by reducing the import duty on eycles but he has on the contrary brought.
in a proposal for an increased duty on tyres. It may be argued that tyres are
changed onte in six months or once in a year. [ do not agree with that
because in my earlier days I have used cycles myself-and [ know that they
oan wear out in- three months and sometimes tyres can go on for four or, five
months. This increased duty hits all the low middle-class people who have a
small income. Tt would have been bevter if he increased the duty on tea ins-
tead of on push-cyeles. T could have even unders it if he incrensed the
duty on motor-cycles and motor cars. But he was not good enough to give
any reli~f on the ground that the amount involved was very small. though he
was plessed to agree to the reduction of duty on ter and coffee. Well. as T
stand for the reduction of duties I welecome even this. I know that tea is
generally consumed in urban areas and by verv few reople in the rural parts
of the country, But if the question of revenue was paramount. the Haonour-
able Miniater should have given greater preference to the persons- whose need
was greater than that class of people who eould have afforded to pav two annas
more per pound on fea. . !

You can verv well see from my dissenting note that T dn not share the
views of those who believe that ten is uised by every man and if tea is nsed by-
everv willacer. then it is not a. question of tea alone but the fes which is not in
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sny way palatable unless we use milk and sugar. 1f you therefore add milk
and sugar to tea it becomes prohibitive as far us its cost is concerned for u
poor man. City people take tea twice a dby, could you expect a villager to
take it even once a day, leave aside tuking 1t twice a day? If they did their
standard of living would be considered to be much higher! 1 know that tea
and coffee is used in South India but not'in the U. P., Bihar and Orissa, the
C. P., the Punjab, I have no knowledge of Bengal und Assam. In Bombay
it is used but that also not in all villages. Originally the Finance Minisier's
Proposals were to bring in & revenue of Rs. 2 crores but the Honourable
Miunister has brought down that revenue to Rs. 1 crore. My contention that
those who advocated a reduction in the duty on tea and coffece should have
been good enough to have taken up the cause of the poor class of pecple us
well. Many of my friends -are champions of the peasants and the small man
and I would havé thought well of them if they had offered the increased duty
on tyres {or push-eycles and advocated reduction in matches. Un the contrary,
they were not prepared to go that length but they were prepared to reduce the
duty on tea and coffee. Who is affected by this small increase. It is the
lower middle class of people. Men like Ranga and myself are really affected.
Surely he could afford to pay two annss a pound morel 1 know that one
pound of tea can make 500°cups of tea. 500 cups of tea in a family of five,
twice a day, will mean a pound of tea: And if we must need consume iwo
pounds of tea, cannot we pay the four annas, But the Honoursble Minister
was very kind enough, very liberal and generous enough, to forego the whole
amount but somehow due to some one’s credit, one crore has been saved.
I do not want to take credit for myself but T do say that if the Finance Minister
bad remained firm than he did, we could have given him one crore more. When
we want to give him more money, he does not want it. That is the eondition
undsr which. this Bill is presented to the House, . I really feel, 8ir, that
relief to the poor man for matches and tvres should have been given.

1 wish that the Honourable Minister could do something at this juncture.
But I know his limitations and T know mine. He has of course greater limita-
tions than I have, and 1 also know that he can go to any length-even at the
last stage. Even at 5 o’clock he can change any proposals if he so- desires.
But if anything is not possible this year, I would request himn not to  whit till
1949: he must consider this matter of relief to poor people and bring it o propo-
sal for reduction during the intermediate period. He has been stating
that Central Government cannot give relief to masses, it is the provinee
which is responsible. Technically this may be correct under the present Act.
But when the question for giving relief did come.before this house he was not
prepared to do so. In my previous speech I stated that some relief should he
given or some amount be set aside for the villages, the loenl bodies and notitied
-area and sanitary committees, because the provinces take away a large share
of the tax and do not give anything to the local bodies who without adequate
funds cannot do anything for the betterment of the people under their juris-
diction. The Honourable Minister stated that we should not expect anything
for ameliorating the condition of the villagers from this Government., He said
that we must go to the provinces if we want to improve their conditions. He
is right to the extent so far the present Aect is concerned. But my submission
is.that he has missed the opportunity for piving relief to the poor class of
people. Under these circiimstances how can T sav that he stands for the poorast
of the poor? When an instance ecame he was not ready to accede to the most
insignificant iteni of a few thousands of rupees on the exemption of the duty
on tvres. Tt is aroued that the reduetion of dutv on coffee and tea Mar a  psy- .
cholnoical effect.  But mav T say that it would have had a ereater pevehologi-
cal effect on the poor man who uses matches and evoles.
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From this powt of view 1 do feel that 1 must raise my voice in this matter.
We were advocating and we have been advocatiug and yesterday during the
disoussion 1 did not hear sny Houourable Member who spoke for the interesh
of the oapitalist: every one spoke for the betterment of the poor people, the
peasant and the labourer. It is not that there are no capitalists in this House.
They are on my right and on my left but they have no courage to bring
forward their case here, because their case is very weak. 1 was however very
glad that such a kind of atmosphere prevailed in the House and many stand
for advocating the cause of the poor people. But I am sorry wheu the matter
really came to brass tacks I find that they were not prepared to give relief to
that class of people, whereas they were prepared to see that the duty on tea
and coffee is relaxed, because they felt it would have a psychological effect...

Shri M. Ananthasayanam Ayyangar: How many cyclista aere there- in
Iudia?

Mr. B. K. Sidhva: Rs. 1 crore and 99 lakhs worth of cycles were imported
according to the statistics in the library in the year 1946 and my friend can see
from this that there are lakhs of cyclists. I am sure that the number of
people who use cycles are much more tnan the #umber of people who take
tea or coffee. -

Sir, 1 shall not be irrelevant by mentioning other items but I will stick to
the points which are germane to the present Bill. I have mentioned these
few points and if the Honourable Minister ‘is not able to do anything, will he
let us know as to what his conception is of supporting the man for whom he
feels that it is necessary that we must provide all kinds of facilities and con-
cessions. , ......

An Honourable Member: Wait till next year.

Mr. B. K. Sidhva: I will not wait till then. He must tell us something in
between. If some oversight has been made in this Bill he can rectify itfn%he
psyhological effect would be proved if he brings at any intermediate stage
something really tangible. If he does it not only his prestige will be raised bus
through him the prestige of the whole House and the country will be raised.
Burring my dissenting note I wholeheartedly support the Bill. I would have
gone much {arther in giving money to the Minister than he wanted. He has
brought in this session the Estate Duties Bill. I have not studied it bub
when it comes before the House I will study it. In England there are Death
Duties and Estate Duties; what is the difference between........ S,

Mr. Speaker: That discyssion would be irrelevant at this stage.

Mr. R. K. Sidhva: Well, Bir, then with these words I suport the Bill and
I hope the Honourable Minister will not forget the points I have submitted for
his consideration.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly then adjourned for Lunch #ill Half Past Two of the Clock.
Mr. Speaker (The Homourable Mr. G. V. Mavalankar) in the Chair.

Dr. P. S. Deshmukh (C. P. and Berar: General): Mr. Speaker, Sir, the
Honourable the Finance Minister is undoubtedly lucky in having in this House
people who complain against his generosity. My Honourable friend Mr, Sidhva
seems to be an opponent of tea and coffee drinkers and he grudges very much
the concession which the generous-hearted Finance Minister is pleased to give
them. The second point which my Honourable friend Mr. Sidhva harped
upon tirelessly was bicycle tyres. I fully agree with him that this is a tax
which is not calculated to bring in very much revenue while it does place an
additional burden on agriculturists and the labouring population of the coun-
try. The point that struck me most was. however,. the fact that the poor
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emokers have been absolutely -left in the lurch and there is not only no sym-
pathiser for them in this House but everybody seems to be autagonistic fto -
him. In the case of the smokers I would have been quite happy had the
whole class of smokers been chastised. That however is not the case. My
Honoursble friend the Finance Minister has chosen only the cigarette smokers.

The Honourable Shri R. K, Shanmukham Chetty: No, Cigarettes, cigars,
everything.

Dr. P. S. Deshmukh: I am glad that there is no caste system so far as
smokers are concerned. In any case 1 do not know on what considerations
the rise in the tax is based. While speaking about bicycle tyres my [riend
Mr. Sidhva waxed eloguent both on psychological and bicyclogical copsidera-
tions. I do not know whether in incressing the taxation on ‘smoking—the
cigarettes and the cigars—my Honoursble friend is trying to bring about
social reform or wants that there should be a sort of prohibition introduced in
India so far as smoking is concerned. Because from the point of view of
getting additional revenue I fear very much fHat this will be a case of
diminishing returns. If we compare, for instance, the present price of a fin
of cigarettes which is already very high, almost a medium priced cigarette’
like Gold Flake will be costing us, with the sales tax, Rs. 8-3-6, which comes
to more than one anna per cigarctte. I have already met lot of people who
have decided not to smoke cigarettes any more. I am certain, looking=to the
condition of our people, that cigarette-smoking will diminish a very great deal.
T do not regret this fact nor do I of course want that cigarette-smoking should
be encouraged. At the same time it very often happens that the diminition
of one vice leads to another. I hope a similar experience does not come upon
us so far as decrease in cigarette-smoking is concerned. My friend from the
South (Prof. Ranga) suggests that they will probably take to snuff-taking.
Probably it pleases my friends from the South that there should be more per-
sons who would be taking to spuff because they are a large-scale tobacco grow-
ers and they probably expect larger custom for their tobacco by en-
couraging snuffing, I have mainly one point in view: namely, the abolition
or at least reduction in the taxation on cyele tyres as well as—if it is possible
for the Honourable Minister to consider—lesser tax on cigarettes. It is not
very much of a luxury and the very high-class cigarettes are generally smaked
only by the very rich. But since sall cigarettes and cigars are going to be tax-
ed T would plead whether it would not be possible for the Honourable Minister
to reduce the tax.

Shri Upendra Nath Barman (West Bengal: General): Mr. Speaker, Bir,
I rise to speak generally on clause 7 and particularly on sub-clauses (f) and
(g), namely the raising of the tax by 50 per eent, according to the Report of
the Belect Committee. on coffes and tea. There seems to be in the minds of
a few Honourable Members of this House a notion—and some of the members
have already observed in this House that way—that tea is not used by the
poorer section of the people. I like to tell the House that that is not the case.
I come from a Province, namely West Bengal, the northern part of which
grows tea. I have some knowledge about the Province of Assam too. Bo far
a8 T kmow. these are the two Provinees that mainly grow tea. T have got inti-
mate knowledge about the agriculturists and the labour population there and
T can say in this House that it is the poorer section of the acricultnrists and
the labourers that use tea—not oceasionally but use it as their dailv drink.
These people before they gp to their fields. and the labourers before they go to
the factory, drink tea in sufficient guantitv—not a eup or two just as the
townspeople do as my Honourable friend Mr. Sidhva said, or the handaome
people as another Honourable Member, Mr. Tahir, has observed in this Fouse.
In dact they take fried rice or fried paddy along with tea. and that ix therr
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brealtfast and sometimes their lunch also. 1f this House proceeds with tshe
noulon that it is the middle cluss people or the handsome people that are going
to b taxed by this rise in the excise on tea, I have the duty to disabuse uheir .
miuds on this point. Another member, Mr, Krishnamoorthy Rao from Mysore
spoke yesterday on behalf of the coffee users. He hes certainiy pleaded not for
the big people or the handsome people but ior the poorer secuon of the public
in thav part of the country. ' _

1t is & fact that these people have very little extra income. In fact they
somehow ke out their existence day to day from what little they grow or eam,
and o little burden over their already taxed income is certainly heavy in those
eonditions. Had it been the case that only the well-to-do people use these
beverages, certainly we would have urged this House not to reduce the tax a8
has been proposed by the Seiect Committee, but the fact is quite otherwise.

My next submission to this House and to the Honourable Miuister is that,
as | know all the members of this House will agree, the Cabinet at such a eri-
tigai time has to proceed very Cautiously. There are unforeseen embarrass-
ments which are taxing them to the utmost capacity and money is needed for
the purpose of running the administration and alsd for the other ameliorative
mensures that the Government have just undertaken. But yet, Sir, these
finsucial proposals do really indicate which way our state is proceeding. -To
my mind Government ought to take such measures which indicate clearly that
the: really stand for the poor and that they are not really taxing each and
every man whether he is rieh or poor. The main policy should be laid down
here and how, and it should be applied as far as practicable under the existing
gircumstances. We have principally two sources of income—first from cus-
toms duty on import and export; and secondly our excise income, which is
practically taxution of our own people. My submission is that we should try
our utmost to tax our export to its maximum limit. Then as regards import,
we should ulso raise the taxes as much as possible, keeping other ecircums-
tances in view because that is a tax which again falls upon our own people. -
After having exhausted those two sources, if we again need money, then we
shall certainly have to take recourse to excise tax, but there should be some
elear cut distinetions in the application of the excise tax method. My submis-
mior* is that first of all we should tax those articles which are not really re-
quired for our existence or for the improvement of our mind or body—I mean
liquor, wines, etc. They should be taxed to.the utmost limit, and made al-
most prohibitive for a person to yse them. Of course the labour population,
at least in my part of the country, use simple liquors, but this also ought to be
prohibited as much as possible. In my humble submission, tea-drinking is not
eomparable to that. These people who live in a cold climafe do require some
sort of stimulant. Tea certainly substitutes liquor to a great extent. Having
exhausted our resources there, then we should tax the luxury goods which are
not necessarily used by ordinary people and which are used mainly by people
who can afford to pay for them. But we should do our utmost not to tax poor-
man’s consumer goods. In my opinicn this coffee and tea comes within the
last category as J have enumerated. My second submission is that, as the
Government is embarrassed and they always say thgt at such a time they
have not as yet launched upon any definite new policy, we should be content
with the taxes that these two commodities are already paying to the public
exchequer. If we do mnot raise this tax further and drop our proposal, at least
we should show to the eountry that really we are wedded to a policy not to
tax those .commodities which are used by the poorer section of our brechren,
and when the time will come, we shall certainly exempt them altocether: but
when we go on taxing both the rich man’s articles and the poor man’s com-
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modities, then certainly we do not-show any indication W:hatsoever that we are
really concerned sbout the welfare of the poor. That is my humble submis-
sion, As regards tea, so far as my knowledge goes—the H.onm:_mbla the
Finance Minister certainly knows it—there are about 800 gerdens in Assam-
and in West Bengal which are run by sterling companies. In fact they pro-
duce tea which is at least double the quantity that our Indian growers grow.
Now, so far as my knowledge goes, these companies are absolutely free from
any sort of taxation whatsoever under the Indian Incometax Act. If that
source can be tapped after we have attained independence, then the loss of a
paltry sum of Rs. 80 lakhs or Rs. 90 lakhs on the excise income is nothing
comparsble to the huge loss that the country is undergoing, and at the same
time the Indian companies ure being put to great disadvantage in their com-
petition with the sterling companies. There are innumerable other sources for
the Centre to explore for the purpose of raising revenue. Their resources are
practically unlimited. Having such unlimited resources, I think that it is not
fit for us to tax the poor man’s commodities more and more. My humtble sub-
mission to the Honourable Minister is that if he can drop this proposal of
raising the excise income on tea and coffee that would give a clear indication to
the country at large and to the poorer section of our natici: that we stand for
them. That*is my bumble submission. )

Mr. Speaker: I think before the Honoursble the Finance Minister replies,
we should take up the remaining amendment which also deals with the same
subject, so that there may be a general reply. There is the amendment by
Mr. Krishnamurthy Rao, if he proposes to move it, about the deletion of part
(f) of sub-clause (1). )

Shri §. V. Krishnamurthy Rao (Mysore State): It is not likely to be ac-
cepted; so I am not moving it. :

The Honourable Shri R. K. Shanmukham Ohetty: Sir, I regret I cannot
#ccept the amendments moved by my Honourable friend Mr. Tahir. The duty
on unmanufactured tobacco used for biris is now nine annas and the proposal
ig to increase it to twelve annas. The duty on unmanufactured tobacco used
for hookah, etc., is now three annas and the proposal is to increase it to four
annas. By his two amendments, my Honourable friend seeks to omit these in-
creases in these duties. The increase is necessary as s consequence of the
heavy excise duty that we have proposed on cigarettes. Honourable Members
must remember that tobaceo is used for a variety of purposes and any excise
duty on tobacco has to be very carefully thought out so that a proper balanes
may be maintained between the various categories according to use so that
there might not be a diversion or evasion of the taxes.

Tobacco excise is likely to remsin one of the most important sources of the
Central revenues and we must do everything in our power to levy the tax at
the maximum rate possible so that the law of diminishing returns does not
begin to operate. I am not very much satisfied with the pattern of the excise
duty on tobacco which we have got on our Statute Book. Take for example
the duty to be paid on unmanufactured tobacco used 1 the manufacture of
cigarettes. The duty varies according to the kind of cigurette for the manu-
facture of which the tobacco goes and the levy of the duty is dependent upon
the content of the foreign tobaceo in the manufacture of cignrettes. We can-
nn‘t- be sure whether the differential duty that we have impbsed is not reallw
being abused by the users. It is possible, and T thivk it is very likely, that a
number of manufacturers might take from the bond tobacco hvlpaving a lower
rate of duty and using it in the manufacture of cigarette which must realls
mean a higher duty on that tobacco. Even in the case of the difference in
duty between the bin tobacco and the hookeh tobacco, there is already a great
deal of abuse that has been brought to my notice. ’



2762 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [80TH MaRcR 1948

{Shri R. K. Shanmukham Chetty]

If my proposals are accepted, the duty on the wiri tobacco will be twetve
annas per pound and that on hookah tobacco four annas per pound. I am told
that a great many people buy the tobacco by paying only four annas by declar-
ing that it is intended for hovkah, and then sell it to people who manufacture
biris; there is therefore considerable loss of revenue already. In facy, 1f our
duty on tobacco is levied on a scientific basis, the yield must be very much
greater than what it is today. This is one of the points that I have taken up
tor detailed and expert examination. My own ides is that we must devise our
excise on tobacco in such a manner that there would be a fairly low aund a
fuirly uniform rate of duty on sll classes of unmanufactured tobacco, and
heavy excises on the manufactured article, so that there may be no loophole in
the matter of revenue. I wanted to introduce that system in this very Budget
but on an examination I found that the whole question was so cowmplicated
that it required very careful and expert investigation before we proceeded
further. My intention is to have such sn investigawion made during the
course of the coming year so that at least for the next Budget.we might ration-

alize our excise duty on tobacco. .

After all, when you come to consider the incidence of this adgitional duty
on the smokers of biri and the users of the hookah, you will find that the addi-
tional burden is almost negligibie. I um told that a nookah smoker will con-
sume about 24 lbs. of manufactured tobacco in a year. Now, to get 24 lbs. of
manufactured tobacco for hookah, you require 12 lbs. of unmanufacturgd
tobaceo . The additional burden that I am imposing upon him is twelve annas
per year or one anna per month. I am sure hookeh smokersewill not grumble
this extra burden. Take agsin the incidence on biris. On s packet of 25
hiris, the additional duty is 9/10ths of a pie. Take it roundly as one pie, and
even if o person smokes one packet of biris a day the burden, upon him will be
less than two annas per month. I think that also is a burden which cannot
be cansidered to be too great. For these reasons, I am afraid I cannot accept
ihe amendments of my Honourable friend.

When I was listening to my Honourablé friend Mr. Sidhva, I-almost felt
ashamed that I have lost a splendid opportunity of translating my sympathies
for the poor man into practice. He pleaded very eloquently for the removal of
the additional duty on cyele tyres. ‘Well, if only he had given me at an earlier
stage the statistical information that he gave to this House, namely that those
who use eycle tyres are infinitely greater in number than those who use tea
or coffee, T would surely have changed my mind. But now that he has given
this statistical information, Sir, I will ponder over it and if these statistics
are correct I will certainly change my view.

My Honourable friend Mr. Sidhva also spoke about the proposed. enhance-
ment of the excise duty on match boxes. Ag I explained ab an earlier stage,
what T have done is only to restore the duty on match-boxes of 50 sticks %o
Rs. 2-8 per gross which it was originally. As it is today, there is an anomaly.
The excise duty on match-boxes containing 40 sticks each is Rs. 2 per gross,
whereas the duty on match-boxes containing 50 sticks each is Rs. 1-12. The
jden of Sir Archibald Rowlands .in perpetuating this anomaly was his hope
that this attractive rate of duty on the 50’s boxes will divert the manufacture
of match-boxes to 50’s size to enable the mgnufacturers to sell them at half an
anna per box. Now. that hope has not materialised at all: as a result of re-
duction of duty from Rs. 2-8 to Rs. 1-12 the price of the 50’s match-box has
not gone down. the result being that the exchequer lost revenue, the consum-
er did not get the benefit but the manufacturer got an additional gain.

With repard to these match-boxes again, my own view is thgt our whole
scheme of excise duty is nol based on rational grounds. The excise on match-
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s agsin is another fruitful source of revenue in all modern States and we can-
oot afford to give it up. We mbst therefore rationalize the whole basis of that
duty so that the exchequer gets the maximum possible duty and the consumer
gets the maximum possible advantage. Today there are four different cate-
gories of match-boxes made: match-boxes containing 40 sticks, match-boxes
contailing 50 sticks, 60 and 80. 1n fact, as I showed to some of my Honoura-
ble iriends the other duy, match-boxes containing 50 sticks are in size smaller
thew the match-boxes containing 40 sticks,

The mateh boxes that contain 50 and 60 are both of fhe same size. So an
ordinary purchaser who purchases a match box will not at all know
8 »x. what exactly is the kind of mateh box that he is buying, with the re-
sult that the consumers are being cheated. My intention is to standardize the
manufacture of match boxes either as boxes containing 50 or as boxes contain-
ing 60 matches. If it is possible, my intention is to standardize the match
boxes at 50 sticks and make them available at half an anna per box. I pro-
pose to insist on that standard. But if I find that it is not possible to get a
mutch box of 50 sticks at half an anna, then my aim would be to standardize
all match boxes at 60 sticks each and make them available to the consumer at
9 pies, This, again, is a matter which I am taking up for detailed examina-
Jion during the course of the year and it is my intention that the Central
Board of Revenue should be asked to give notice to all the manufacturers that
after a certain specified date, only match boxes of a standard size would be
permitted to be sold in the market. . That is a very much needed reform.

There is one other plan that I have got in my mind toéive the benefit of a
chenp mateh box to the rural population without any difficulty. Some portion
at deast of the ultimate cost to the consumer of match boxes is takén away
through commissions to various middlemen. 1 do not see why we should mot
minimise this, We have got in our Post Offices a wonderful mechanism and
an organisation which is spread throughout the country in almost evariy vil-
lage.  Now, I want to examine the possibility of using the Post Offices for the
sale of mdtch boxes. Just as the Post Offices sell quinine to the common fman,
even so it should be possible to make some arrangement with our Post Offices
so0 that even in the rural areas match boxes are available easily, either to the
small retailer in the vil'age or direct to the consumer at our specified prices.

Shri Mihir Lal Chattopadhyay (West Bengal: General): Are the Post
Masters likely to get any commission?

The Honourable Shri R. K. Shanmukham Chetty: The Postal Department
will get a commission, not the Post Masters. I am hoping thaé that arrange-
ment wou'd enable the ordinary consumer to get matech boxes at a reasonable
rate. -

I do not think, Sir, there is any other point that arises out of this Clause
and I am sorry 1 cannot accept any of the amendments. .

Mr, Speaker: First T am putting the amendments to the House.
The question is:
“That in part (b) (i) of sub-clause (1) of clanse 7 of the Bill,—
(i) sfter the figures and brackets ‘I(3)’ the letter, brackets and figures ‘{a) (i)’ be
inserted ; .

(ii) the words ‘at both places where they occur’ be omitted; and

(iii} the wor_ds beginning with the words ‘and for’ to the end, be cmitted.”
The motion was n.egstivgd.
Mr. Spbaker: T am putting the next amendment.
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“That in part (b)(iii) of sub-clause (1) of clause 7 of the Bill, in the proposed-
%it,em II{2) in item No. 9, in the First Schedule to the Central Excises and Salt Act,
—
(i) for the entry in the third column agninst part (i), the entry ‘Twenty rupees and.
eight annas’ be substituted;

(i) for the eniry in the third column against part (i), the entry ‘Fifteen rupees”
be eubstitued ;

(iii) for the entry in the third colwnn against part (iii), the entry ‘Ten rupees’ be
substituted ; and

(iv) the parts (iv) to (viii) ba omitted.”
The motion was negatived.
Mr. Speaker: The question is:
+ “That clause 7 stand part of the Bill"
The motion was adopted.

Clause 7 was added to the Bill.
Shri B. P. Jhunjhunwala (Bibar: General): I do not want to move the

amendments on clause 8 which tand in my name, but I would like to speak on
the clause, )

Mr. Speaker: That he can do after we dispose of all the amendments. -
What about Mr. Biswanath Dag?

Shri Biswanath Das (Orissa: General): I do not also propose fo move my
amendments but would like to speak. -

Mr. Speaker: Now, there are no other amendments to this.Clause. My,
Jhunjhunwala may now spesk.

L]

Shri B. P. Jhunjhunwala: Sir, I had tabled amendments for the omission
of sub-clauses (1), (2), (9) and (10) of clause 8 of the Finance Bill, now sub-
clauses (1), (2), (8) and (9) of the Bill as it has emerged from the Select
Comrittee. Sir, in regs.rd) to these sub-clauses I have to say that by maling
the amendment as has been proposed by the Honoursble the Finance Minister,
e are giving up the valuable right which we have got against the shareholders
of the dollar and sterling companies. Under the present Act, we have got the-
same right of realising the super-tax from the shareholders.of the dollir :nd
sterling companies in the same way as we have got against the shareholders.
of Indian companies and sagainst’ the resident shareholders of the Indian
companies. The minimum income which the sterling and dollar companies—
1 mean the profit—get in a yeir is about Rs. 50 crores. Out of this, we aet
5 annas income-tax and formerly we used to get 2 annas corporation tax :nd'
now this has been incressed to 3 ann¥s fit the rupee. In the case of Indian
companies, in certain circumstances this one anna additional corporation tax-
is refundable but to dollar and sterling companies this one anna is not refund-
able, though under the double taxation of income under Section 49 both half
of this income-tax and this corporation tax is refundsble to the sterling :and-
dollar companies. Now, 8ir; as I said before, we get Rs. 25 crores from fhese
dollar and sterling companies by way of tax if, say, there is a profit of Rs. 50
erores. Out of this 25 crores of rupees which we get as income-tax from :hese
¢ompunies 12§ crores is refunded. Now 25 crores of rupees remains with ihe
shareholders. Wea could reslise under the present law from .persons whosc-
income is more than 25,000 rupees and this rate of super-tax varieg from
4 annas to 10} annas. 8ir, if T take the average figure, I might take it that
we can realise at least at the rate of 6 annas as super-tax from those share-
holders and out of 26 crores this will amount to about 9 crores of rupees and
if it is faken at maximum rate it would come to about 15} crores. Tf the
present law of income-tax is amended as has been proposed by the Honourahls
ghe Finance Minister, we lose 9 crores of rwpees and if taken at mazimum
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rate 15} crores. This I have taken on the basis that the whole profit of the
doliar and sterling companies is 50 crores of rupees. But this is only my
guess work. I have heard that the income and the profit is much more. Now,
Sir, it is & question before us as to Why of all persons our c¢ool-headed Finance
Minister should go out of his way to give away 9 crores of rupees from our
exchequer to the pockets of the foreigners. 8ir, hie has brought these amend-
ments on four presumptions as is clear from Lhe answers which he guve in the
Assembly. First presumption is that the pre:,ent. law gs it stands Ts absolutely
ineifective. The second presumption is that it is impossible to bring auny
amendment in the present existing law whereby we_could catch hold of these
tax-evaders. The third is that even if we can get a complet.e list of the chare-
‘holders from the prmblpal officer of the foreign company, in the words of the
Finance Minister ‘‘the recovery of super-tax from those shareholders who 1ns;
be living in the United Kingdom or the United States is an impossibility'’.
Fourthly, he says that he is bringing another amendment whereby he wants
to meet this deficit and without any difficulty. For that he has proposed ~ne
anna additional corporation tax which will not be refundable to the foreign
companies and the other thing he has proposed in this amendment is that under
the present law if the income of the foreign shareholder is not a taxable income,
that shareholder is entitled to a refund, which according to the amendment
proposed by the Honourable the Finance Minister, he is not entitled to :ny
such refund.

Now, Sir, we have to examine all these presumptions as to whether these
are based on facts or not. If these presumptions are all right, then there is
nothing much to be said against the amendments which have been proposed
und which are going to be incorporated in our Income-tax save and except that
it will be giving a premium to big shareholders of the foreign companies whose
capital will flow more freely in our country than the cupital of our nationals
as the tax which Indians will have to pay under the present Income-tax will
be much more than the foreign big shareholders will have to pay. Of course,
Bir, I kave nothing to say if it is necessary for our country to bring in forcign
capital and if the needs of our country so require it if we want to give uny
eoncession to the foreign capitalists we should do it, but for that, I would
suggest, Sir, we can make special provision and a special arrangement with
them. But this valuable right which we have got under the present Income-
tax Act and under the present law, which was intreduced not by our Govern-
ment, but by the British Government, we should not give away without proper
consideration.

Hegarding the first presu.mptwn which the Honourable 1\“[n';.n;trer said that i
is a,bsolutelv ineffective, Bir, when he gave this reply, T had not'gone through
the Income-tax Act thoroughly, but after that, T read each and every section
along with an Income-tax expert and we came to the conclusion that it is net
only not ineffective, but it is fully effective. The only thing is that the
Department_has not enforced the law properly. It may be said, 8ir, the
companies being foreign companies, who is the man whom we ean catch hold
of here in India? They after all have got their branch offices here. On page 8
in definition clause 12, section 2 of the Income-tax Act it has been defined:

“Principal Officer nsed with reference to a local authority or a company or any other
public body or any- association means the Secretary, treasurer, manager or agent of whe
aunthority, company, body or association or any person conmected with the authority,
company, body or association on whom the Income-tax Officer has served a motice of his
intention of treating him as as a Prinmpnl officer thereof.”

80, Sir, this is the man who is an officer in the Branch Office of every
sterling and dollar and other foreign companies and the notice for submitting
returns is served on this officer by the Tncome-tax officer. Now, BSir, under
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clause 19 (8) the Principal Officer is bound to submit a return and if he does
Dot submit any return, then action can be taken sgainst him under section 51.
8Bir, 1 would request the Honourable the Finance Minister to inquire whether
during all these years any action against any Principal Officer was taken under
section 81 of 1.1.A, .

Lhen the Finance Minister says that even ifithe list of shareholders is given
'it is an absolute impossibility to realise any money from them. When he
files a return we know how much tax is due from any of the shareholders. 1f
they do not willingly give the money a very simple amendment of our existing
income-tax law or company law will be sufficient .to compel these people to give
us our dues; and that would be to this effect that no proceeds of the compahy
‘will be allowed to go out of India unless full income-tax is realised from them.
I had a discussion with my Honourable friend Mr. Ayyangar and others; I am
not a lawyer and so I cannot suy where this amendment should come in YSat
the amendment in the income-tax law or company law is not impossible and
can be essily introduced whereby we can catch these tax-evaders.

The fourth point made by the Finance Minister is that we shall be able to
make up this deficit by an imposition of additioual one anna Corporation tax.
Bir, I cannot understand it unless this one anna is increused to three or four
annas. As if we realise at the rate of one anua it comes to only ubout
8 crores out of ‘which we have to return half. That of course is the general
law as it stands. Another point is that we hawe not to give a refund to ibe
small shareholders. I tried to get the figure of what is refundable to these
shareholders. But that is not available and I do not think we have to refund
any substantial amount and' so it is not possible to know whether the
presumption on which the Finance Minister is working is right or not. My
request to him as well as to the House is that we should not accept these
amendments for the time being; we should have all the figures before us as
to how wa stand and then only we can accept these amendments. I do not
know the parliamentary procedure but I would like to suggest that we might
postpone it, if possible. We should have all the figures examined and if we
find thnt we are not losing thereby, I would have no objection save and except
that the foreign big shareholders will have a premium over the Indian capitalist
who will be investing money here. But so far as income is concerned, there
will not be much objection.” But if it is found that the income is less certainly
these amendments should not be accepted. Further, Sir, once we have passed
these amendments there .will be mmchange in the Income-Tax Act and it will
be very difficult for us to introduee and bring about this law again which had
been introdubed by the British Government. If we shall afterwards bring in
such law it might be offending the foreigners with whom we should like 1o be
more 'and more friendly now than before. So I submit that before passing
these amendments introduced by the Honourable the Finance Minister fhe
House should think over the matter and have all the facts before it. If we
cannot do it in this session, we will have our constitution making session in
May and we can have then a session of the legislature for a day. That will
not inconvenience any one, bhut the change we are going to bring about in
income-tax is verv serious and it should not be passed without full facts und.
figures before us. .

Shri Biswanath Das: Sir, you have seen that I have followed the discussions
on the Finance Bill in this House, and being a member of the Select “um-
mittee I also had the privilege of discussing it, within the limited scope, of the
Belect Committee meeting. I have stated my objections clearly in the minute
of dissent that I appended to the reporb of the Select Committee; and I have
explained how & the mail train speed at which the Chairman was prepared to
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take us. As such, it was not possible for members to place their views in a
limited manner, let alone to the fullegt extent. These being the limitations,
1 had necessarily thought that such an important question will be discussed or
the floor of the legislature. Bub even here joint wisdom had to give way to
individual decision. However that may be, I want the House to realise the
implications of the step that is being taken in providing inducements for
charities in & legalised manper. Serious as the implications are, 1 am afraid
you are treading on very dangerous ground in an age where scientists and inen
of*thought and learning have sold themselves to politicians. We inherited
culture and belong to a country which spurned material benefits, of whatever
worth they might be. Read the Mahabharata, the Srimatbhagabat or the
Puranas or any other sacred book, and you will not find an instance of intellect
or intelligence or a- cultural institution being sold for a mess of pottage
Acceptance of this principle gives the. go-by to all our traditions. While we
Congressmen agitated and took to direct action to free India and made the
utmost sacrifices that human beings are cepable of, Mahatma Gandhi wanted
to build up a society on a higher and better and nobler plan. He has woue
but his teachings are there to guide us and they will continue to guide us for
generatjons to come, not only in this country but throughout the world. What
is it that we are doing in the name of that great man and in the name of the
freedom that this country secured from the unwilling hands of Britain? In this
atomic age intelligence snd intellect are running after politicians. This Bill
leaves our institutions of science and culture to run after the rich and the
well-to-do. '

Sir, I thought that after the 15th of Aggust, at least, a better state of
things to come in and people would stop running after.the favours of the rich.
I must here confess, and sadly confess, that the noble traditions that we have
inberited are given a go-by by our own acts, collective as well as individual.
1t is from that point of view that I want to place my protest on record to serve
as a pointer to the Honourable the Finance Minister either now or in his next
budget or in the budget of the years to come and I wish him to continue as
our Finance Minister for many years, but with a changed outlook,

Sir, the ideal that he has placed before us will smash all notions of charity.
Charity in this country has existed for the sake of charity alone; charity hus

+its own benefits; charity has its own consolation and happiness; peopie are
charitable, simply because they want to be charitable, because it
gives  them pleasure, because the sense of charity sustains them.
To such people you offer inducements. Thereby you wipe off the very
sense of charity. Chartably minded people have never thought of these
inducements. I do not know how my respected friend, Dr. Vikram Dev Varma,
the Maharaja of Jaipur and the Pro-Chancellor of the Andhra University will
think about this proposal; probably he will . shudder at the idea that he is
being induced to make a donation of his next instaiment of cne lakh of runees
a year. I, therefore, appeal to the Honourable the Finance Minister {o think
in a calm and dispassionate manrer the implicatians of the ster that he is
tauking and the implications of the step that the Cabinet is taking. Sir. T for
myself would not have accepted the budget as it is; T do feel that it is eapalle
of much improvement even within our present limitations. But I have
accepted it and I will continue to accept it so long as he occupies the sent of
the Honourable the Finance Minister in our Cabinet. .

Shri M. Ananthasayanam Ayyangar: Is it as an obligation to the Finance
Minister. .

Shri Biswanath Das: It is not a personal obligation, it is an obligation to
the country and loyalty to the party that makes me do so. For myself I
cannot find any distinetion between the Ministry and the party, one is the
mouthpiece of the other. That being the position, I would appeal to the
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Jinance Minisber to think twice before-he decides upon this course. 1 would
beg of him to consult his old mother whether she would not shudder to think
of inducements for making charity. Sir, charity flows from the heart. I -would
sbun sny material inducements for charity and particularly that charity which
goes to support scientific, cultural and technological institutions.

Sir, the greatest misfortunate about the whole affair is that hereafter ihe
sense of anonymity will disappear absolutely. I well remember of my father,
uncle and grandfather, how they would not disclose even to -their nearest and
dearest ones the charity they were proposing to make. Charity is anonymous;
charitable persons remained unknown. Now my friend wants to put two
limitations on this chariby. The first is the inducement. He induces people
to offer charity. Secondly he has prescribed the conditions for thé purposes for
which donations are to be made. I would -plead and argue with him that it
is not n desirable measure and I would beg of him to consider hundred timts
before he makes up his mind finally.

Bir, the alternative suggestion that 1 have placed before him in my resolution
will suit his purpose admirably in securing the money required for financing
our cultural and scientific institutions and at the same time would keep the
donors anonymous. It would also enable money to flow into a separate fund.
Mahatma Gandhi was the biggest beggar that a man ever came across. TUnder
my proposal the money would come info a pool from where it could be diverted
into different eharitable institutions.

Shri Ramnarayan Singh (Bihar: General): You want Government to be a
beggar? &

Shri Biswanath Das: There is nothing wrong in it, provided that money is
utilised for advancing culture and science. Of whom dces it- beg? It beg
of its own people and the citizens who constitute the State. Therefore, there
i no harm if Government decides to beg. In these circumstances I cl:in.
though I submit to the Honourable the Finance Minister's superior”™ wisdom,
that there is force in the suggestions that I have placed in the shape of an
amendment and I would appeal to him to consider the same.

Sir, let me state it here that some Honourable Members stated that we
have accepted the budget with full approval. It must be realised that the-
Select Committee of this House has no power, under the existing law, to bring
new provisions not contained in the Finance Bill. Speaking for myself I could
have suggested a number of other items for taxation. In fact my constituents
from Orissa and Calcutta have indicated to me various other alternative
suggestions which would haye brought us enough money. But as I state that
we are placed under limitations accepting those limitations and within those
Lmitations we have to work. I therefore appeal td him to consider the
suggestions that have emanated from various sections of the House in the light
of tﬁe experience gained and the decisions that he and his colleagues would
reach. : '

With these words, I appeal to him again to reconsider his position.

. Shri Upendra Nath Barman: The firat speaker on this point mentioned that
Wwe can have three annas Corporation tax on companies and also give a rebate
on Indian co‘mpanies. I do not really follow how the sterling companies can
come under it. Apart from that, so far as I know, there are sterling companies
which do not pay any income-tax whatsoever. I hope that the Honourable the
Finance Minister would correct me if T am wrong. There are sterling tea
companies in our part of the provinee who directly ship ftheir products to
London. They do not sell their tea in any province in India and under the
existing Income.tax Act, unless the income accrves, or is received within some
province of India it does not come within the purview of the Income-tax Act.
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When my Honourable friend mentions that out of Rs. 50 crores of income
made by the sterling and dollar companies, Rs. 25 crores come to our coifers,
1 verily doubt whether he includes these tea companies who make their* ship-
ments to London and do hot sell any quantity of their preduce in India, 1
would like to be informed on this point by the Honourable the Finance Minister.

Dr. B. Pattabhi Sitaramayya (Madras: General): 1 am just tempted to
suy a word after hearing Shri Biswanath Das on charity. He has been trying
to recall the ancient ideals of charity in which the left hand does not know
what the right hand doeth. But recently these ideals have been changed
altogether. During the 150 years of British rule, charity has been the ruetwns
of securing titles and now titles have been reduced to money value in our
Government. 'litles have been abolished by our Goverpment and therefore m
_their place, those who give charity must get something and they get a rebate

on income-tax. That is how I look at the problemy in rupees, annas and pies.
A most extraordinary idea! I cannot conceive how it has got iuto the brains
of any financier that money given in charity should be exempt from taxat on,
and whether it is meant to imluce charity or to put s premium on charity,
I cannot understand it. I would rather interpret it as an award for charty,
an appreciation of charity, and not an inddcement to charity.

Now, Sir, charity covers a multitude of sins. That is the old adage and
my real apprehension is that under the cover of this clausé a lot of iniquity is
likely to incubaté, and one day we shall reap the reward of our possibly good
intentions but bad plans. I am afraid, Sir, that one day this charity might
canalise itself along party channels nnd might replenish party funds. Well,
as a man who belongs to the party that has an overwhelming majority,
perhaps I should have liked it. But a little bit of consc.ence still remains in
us, and even if honesty is the best policy, apart from its being n virtue, we
must visualise those days also when a particular party may not be in power.
Then we shall rue the results of what we have done now.

Altogether, this seems to be a new line of procedure, not likely to beur i
good results. But apart from that, perhaps on this the last occasion on which
it is open to any member to speak in regard to the budget—and we have been
speaking so long and so often and at so many stages—I find that we have heen
trying to swim in a network of waters,—in a network of creepers spread upon
waters which have been left behind by the British people. This kiud of
budget formation appears to baffle all examination of principles on which it
may be based. It is the growth of centuries in England, and whether we shall
be wise in copying this method in framing our budgets is more than T can pall.

But I see ultimately that there is a Legislature consisting ef 320 to :30
members or thereabouts, the quorum of which is 33. Yesterday I counted a
strength of 24. I wanted to rise to a ‘‘point of quorum’ but I thought I should
not embarass the speaker or the Finance Minister, or the budget. or the
House or our reputation as a new Government: and therefore I waited wad
counted later and it rose to 33 with great difficulty. What is this Legislature?
Is this the way in which we conduct our businese in which crores of roouzy
is being disposed of and not one-tenth or one-twelth of the totnl members is
present ‘and there are 120 members drawing their allowances! (An Honourahie
Member: ““We follow the House of Commons’’.) Therefore, whether you follow
the House of Commons or the House of Lords—better to follow the House of
Lords because its quorum is only three: the House of Commons has a quorum
of 40—let us follow some commonsense and good business principles snd not
do things in this perfunctory manner. The speeches when remorted appear
gound and solemn and serious, but when one sits here and follows the pro-
ceedings, one is filled with an overwhelming sense of sorrow and regret at the
levity with which we ftransact our business, especially in money matters.
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After all, the Government of a country relates to money: nothing else. I am
rather particular in exagbing an account for the sixteen annas in the rupee and
the twelye pies in the anna, and have begn severely criticised by my comrades
and fellow-workers in the Congress for being meticulous to the point of being
self-righteous! The point is this, This is all money and nothing else and
80 1 would like that better attention was given, that we should sit together and
evolve a new system of framing the budget. What does the present system
come to? In the last analysis it comes to the unbridled, unrestrained will and
pleasure of a single member who happens to sit in the financial chair. I m=an
no disrespect io our respected Minister. I quite like him. I like. his sobriety.
bis reasonableness, the nonchalance with which he meets ecriticism ,and the
very telling manner of his repartee and rejoinder, his light banter and persiflage,
his occasional diatribe and vehement attack. All this is a matter of personal
regard. But the way in which we are framing the budget appears ultimately
to be the will and pleasure of one individual. What happens? Here we hnave
a legislature in which one party carries the biggest majority, so unchallengeable
and so comfortable that the members need not be present at the meetings.
Secondly they conduect their tramsactions by subjecting all questions to a party
pre-examination but as budgets cannot be examined beforehand, they are left
to the executive. When the executive does the job things” are talked about
only after they have been duly framed. Once they have been framed the
Finance Minister naturally feels that his increases and decreases should not te
materially interfered with. We might cut off an anna here or raise an aunna
there but we have got to keep the framework of the budget as it is. I wish
some endeavour would be made to reorganise our budget. It is not for me
just now to hazard a new scheme but I dare say that the House would address

itself to a more simplified and a more effective and more practical way of
dealing with the budget.

Shri M. Ananthasayanam Ayyangar: Sir, with all respect to our friend
Dr. Pattabhi I have to say that a departure has been made in the maunner in
which the budget was” presented to the House aund the Finance Bill has becn
treated. 1t is true that two vears ago when Sir Archibald Rowlands was here
for the first time in the annals of the Finance Bill in the Budget Session he
accepted certain amendments on the floor of the House. Last year Mr. Liaquat
Ali Khan who presented the budget and the Finance Bill agreed to certain
amendments. But this year you would see a rlotable departure end it is a
very wholesome departure, viz., that the entire House has been taken into
confidence. The Honourable Finance Minister himself came forward with a
reference of the Bill to the Selest Committee. That is a landmark in the
history of the Parliament and it is a very useful landmark...............

Shri Ramnarayan Singh: [t is not a revolution.

Shri M. Ananthasayanam Ayyangar: We cannot sit and revolve nor revolve
and sit. Revolving and sitting cannot go together. After all revolutions the
pot has to come down. Alter all revolution is not an end in itself. It has a

purpose. . * -

1 have not risen here to support all the various proposals that have bheen
placed by the Honourable the TFinance Minister. As my Honourgble friend
Dr. Pattabhi Sitaramavya said crores are disposed of and the welfare of the
whole country, rich and poor, young and old, industrialists and professionals

* alike, their fate is hanging in the balance in the coming year. As the Financs
Minister said, last year the budget of Mr. Liaquat Ali Khan practically
destroyed our industries wittingly or unwittingly, Therefore it is open fo a



INDIAN FINANCE BILL 2771,

Finance Minister to destroy the balance economy of any particuar country. In
the lights of this I agree with the remarks which fell from the lips of Dr.
Sitaramayys. A larger number of members must have been present here. On
other occasions you may or may not be present. It is unfortunate when on
this Bill where we can spesk and address ourselves to all departments of the:
State except one solitary Minister, the Finance Minister, who cannot even
leave his seat, the other Ministers are not here. Naturally any perzra is
entitled to expect that the Ministers would be in their seats. We are 300 and
odd millipns in the country who are represented by 800 members in this House.
Out of them 16 Ministers are there and 16 and odd on this side and between
them they represent 800 millions! It is disgraceful. We cannot deliver the
goods. Collective wisdom is the safeguard” of any democracy. Healthy
criticism is necessary and it is open to any particular party to overthrow the
party in power. We have lost that safeguard. e Finance Minister is
answerable not to the benches here but to the larger public that stand outside.
I entirely agree with Dr. Sitaramayya that unfortunately we are not realising
the responsibility that has been thrown on our shoulders. All the same we have
tried our best. Though the members present here are 125 according to the-
register, not more than 30 or 40 are here. It is rather unfortunate but I would
say that in spite of this sufficient thought and attention have been bestowed
upon the financial proposals. . ) i

[+ is true that the Finance Minister was obsessed with the idea that the
financial proposals of the previous year destroyed the economic stability of ihis
country and so he might have wanted to swing the pendulum a little to the
other side. I think all his proposals have been motivated by that one desire.
It cannot be denied that we must industrialise our country. For 150 years-
our British rulers wanted to keep us merely as hewers of wood and drawears
of water, mere producers of the raw materials for their factories and also to
provide the markets for their finished goods. We want to change over from
this agricultural ecomomy to an industrial economy. Some of the proposals
wel! conceived. T do not challenge the bona fides with which they have been
conceived. Here and therz he 1might have leant unduly to onme side but it is
up to us to differ from him. Tt is in that spirit that I view the Finance Bill
that has been placed before us, .

'he Honourable Minister has said that bthis will give a fillip to the
fndustry...ccoeeveinninnes

Shri B. Das (Orissa: General): A very amall fillip.

Shri M, Ananthasayanam Ayyangar: Inasmuch as I have been provoked .
by my capitalist friend without capital T shall tell him that whatever we might
do. even if the Finance Minister had gone to the extent of giving not 1/10 or
1/20 but cent. per cent. exemption from income-tax my friend on the other
side would not be satisfied. That is the attitude which I found in the Federa-
tion of Chambers of Commerce. i ‘ -

'jese are all various inducements. During the period of the war the
E P. T. was imposed. After the war the husiness profits tax was brought into
existence in the place of the E. P, T. Even in the U. K. the E. P. T. was
reduced by 50 per cent. and in the next year it was allowed to disappear from
the statute book. Our friend Mr. Liaquat Ali Khan brought into existence the
business profits tax and made it a permanent feature. That destroyed the
economic equillibrium, Industrialists somehow either took advantage of it or-
really they found it stood in their way. It is but right that we should
encourage the industries and we should sa¥ that the business profits tax has
been reduced from 16 to 10 per cent. and they should go ahead. My friand
from the Chamber of Commerce will say that the business profits tax ought to
be completely removed, it ought not to be put on the statute book. it should
ot be imposed at all, otherwise we are not going to produce, They cannod
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-go on in this strain. It is their good luck that they have as Finance Minister
one who wants to change the agricultural ecomomy of this country. A
rrevolution will come in, My friend Mr, Ramnarayan Bingh was s little
premature when he wanted a revolution. The Honourable Minister has
.provided in various ways and forms persuasions to the industry to go on rnd
produce more and more. If they relax their efforts or do not exert as much
as possible, surely a revolution will come in the form of their being displaced
.in the industriec We are quite competent to take charge of the industries.
Llic persons whom we have to serve are the mute public—the
4 r. M. three hundred and odd millions. All of us are servants in some
. capacity or the other, and each one is bound to serve for the cause
of the three hundred and odd millions. If it is a question of taxing all the
three hundred and odd millions for the purpose of benefiting the rich man let
us get rid of the rich man. There is no harm in that.

[At this stage Mr. Speaker vacuted the Chair which was then occupied by
Shrimati Ammu Swaminadhan (one of the Panel of Chairmen).]

I shall show what other inducements have been given to them. They have
earned and unearned income. Even before I go to that, so far as compunies
.are concerned, smaller companies have been given a kind of concession which
hitherto they have not had. This concession unfortunately falls not upon the
Centre but upon the Provinces. My Honourable friend the Finance Miuister
was very liberal with another’s money. Income-tax has to be shared between
the Centre and the Provinces. Corporation tax cannot be divided under the
existing law; it belongs exclusively to the Centre. When a company pays
super-tax, you may call it super-tax but it is really the corporation tax. The
corporation tax over a company was hitherto two anuas. Now it is three annns
with a rebate in favour of an Indian company. Income-tax itself is five unnas
in the rupee at the maximum rate which every company is bound to pay. In
‘his budget proposals the Finance Minister has divided the companies into small
-companies and. big companies. A small company is one whose profit is
Rs. 25,000 and below in a particular year; the other company is one which
har got something more. The bigger company is to» pay the tax at the
maximum rate of five annas™in the rupee. The smaller company is asked to
pay at the rate of 2} annas, that is, 50 per cent. of the tax. He wants a
number of small companies to come into being. During the war the biz 2cm-
panies were developed. But today in the capital market money iz nob
available. The Finance Minister knows that it is difficult even for treasury
bills to sell and much has to be under-wirtten by the Reserve Bank, Aund
‘this kind of inducement has been given. I do not agree that
this  inducement is necessarv if he takes over all the banks
and netionalise them. They know where the shoe pinches. Even before / the
scorpion stings theyv raise a cry. The mother will come and kill the scorpion.
But the industrialists are crying in advance. They are not stung at all. All
the same he has said let them have the benefit. The smaller companies are
asked to pay 2% annas in the rupee instead of the five annas which all com-
panies had hitherto to pay irrespective of the fact that thev were biz or
small companies. And the five annas was to be shared between the Provinces
and the Centre. Now the 24 annas is to be shared between the Provinces and
‘the Centre. T am sure the Finance Minister with his large experience of
parliamentary work and in this House—I believe everv seat may have its cwm
anecdotes about the Honoursble the Finance Minister—would have consulted
-the Provinces and induced them to give their consent. I do not take the side
of the Provinces and quarrel on that subject. I am referring to this only to
ghow that the Finance Minister has scraped sufficient money even from the
bation-building services, starving the Proyinees, and throwing it on the heads
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of the small or big companies. 8till our friends having s conference in ‘hs
Imperial Hotel are not satisfied. They perhaps want him to give them some-
fhing more. Is he to give it from his pocket?

If my Honourable friend Mr. B. Das wants something more, another
inducement has been given. The companies have been divided into smail und
big companies. Who are all the small companies? Is there any chance of
their increasing production? They are the many small companies—mushroom
companies—that have come into existence who will come and ask for =xport
quotass and who will put my Honourable friend Mr. Bhabha into trouble.
There has been so much talk of corruption and bribery in respect of ezport
quotas as if my Honourable friend Mr. Bhabha himself looks into the ten
thousand applications that come to his Department, A man starts a company
with a capital of Rs. 10,000 and usks for a permit for the export-of jute -.ud
never in all his life would he have seen jute or hemp. My Honourable friend
wants to encourage small companies and for that 24 annas in the tax ‘as
been reduced. That is his intention. But I would liké to say that he should
safeguard the interests of the country and see to it that these companies start
new industries and provide us with those commodities of which we are in short
supply. Then I do not grudge it.

There is one other concession that he has given. That is in regard to
charity. So far as charity i concerned we have not given remission
retrospectively. It is only an inducement for charity hereafter, that is, on
and after 1st April 1948. If somebody starts an enterprise for charitabls
purposes it will be given remission. The small company never dreamt of this
kind of remission. All the same he has given it. But there is no gool
promising something in advance; he may or may not be there next vear. So
he has now conferred another boon: he has reduced the tax on the smaller
companies. But my friend Mr. B. Das wants more. For living he must zive
& concession; for charity he must give some concessioin; for his industry he
must give some concession; and for his younger brother he must show another
concession! The Honourable the Finance Minister provided another concession
in his Finance Bill. Do you know, Madam, what it was? Tt was exemption
for even taxes paid on buildings in municipalities. This is one other source
of drawing off money for the purpose of buildings. He does not understand.
In his anxiety to help them in a righteous cause so that they may put up
plant and machinery and produce more goods.” he wanted to do that. If there
is this exemption they will embark ypon drawing off money so that they may
get exemption from taxation. TFortunately, since he accepted an amendment
in the Select Committee he has given it up. If they prove this is true it is
possible he may revive it. He even threatened once, but I am glad............

Shri T. T. Krishnamachari (Madras: General): It can be done in an
Amending Billl o

Shri M. Ananthasayanam Ayyangar: This itself is.an Amending Bill.
Madam, I sm halloing before I am out of the woods. This is the fourth
concession, that is, regarding profits deterrent. What about the consumer?
People refer to my size and say if I represent the consumers they are all well
cff. I wish all of them are like me. I would sav there must be further
inducement to plough-back the profits. There has been a repeated complaint
that these industrialists have been declaring enormous dividends out of their
profits. Bome declared 22 per cent. dividend. There are the Tata Deferred
shares. The original share value of Rs. 80 has been raised up to Rs. 2,250.
4t depends largely upon the dividends declared. Today it has gone down tn
Rs. 1.600 and odd. With a view to discourage the declaration of enormons
dividends which has got the effect of making some people rich by drawing off
capital instead of the profits being ploughed back to the industry, the previous
Government—the predecessor of the Finance Minister—imposed s penalty.
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He said “'If you declare a dividend beyond a particular amount, for all the
excess dividend you declare, you will have to pay a particular penulty”. That
was o sufficient deterrent. Nobody paid the penalty and it had its effect.
The Minance Minister thought that there ought not to'be merely a deterrent but
there must be a positive inducement. He has given a rebate of one annu for
all the ploughed-back profits. I have not the time or the secretariat with e
to work it out. If I had, I would have shown that these gentlemen whom
be is anxious to please, so” that he may get still more goods and industries for
the country, are walking away with Rs. 58 crores. Possibly it is an
-exsggerated amount. I already find my Honourable friend the Finance
Minister winking st me. Madam, these are the concessions that have Jeen
given to these people. The purpose of the inducement may not after 4l be
served.. Three or four years later it may come back in the form of a bonus,
in which case all the efforts and the sacrifice of the poor man would have bean
lost. Let me not be a pessimist. I hope within the year the industrislists
will find advantage. I find so muth of enthusiasm. TLet that enthusiasin be
translated into action.

Now, B8ir, he has not only been charitable to our people here,
but has been’ charitable to ourserstwhile rulers also, My friend Mr. Jhunjhun-
wala very ably referred to a matter which no doubt is somewhat obstruse.
The matter is this. There is u foreign company registered in England which
.carries on business here. It makes profits. Any person who makes profits
-at our expense here is bound to pay income-tax to this country. Now we shall
take a company which is registered T England and- makes profits here uud
the shareholders are in England and other countries. So far as income-iux is.
.concerned, income-tax is deducted at the source by way of companies tux at
5 annas in the rupee, the maximum rate. Those shareholders, if their income
is above Rs. 25,000 a year, may have to pay super-tax also. That depends
upon their world income. On the basis of their world income they have
to pay super-tax on their income here. That has been  done
away with. The reason that has been given is that in spite of our best efforts
we have not been able to get the names of foreign shareholders. There is one
.cther provision, which has been taken advantage of both by the government
grd also by the shareholder. A shareholder who has not got taxable income
enn ask for a refund of 5 annas in the rupee that is deducted at the source.
Government also ¢an recover super-tax from those persons who are liable to
pay super-tax. Till ‘now in spite of the provisions that we bave in the
Sintute Book and the Tncome-tax Act, we people have not been able to ccllect
guper-tax, but all the same they have been obliged to pay off refunds to those
.other shareholders in foreign countries. I understood from a very relinble
authority, who was himself in charge of this administration in Bombay which
deals with the payments to foreign shareholders, deductions or refunds. and
also with the collection of super-tax, that more often vou have to pay refinds
than you are able to collect. No doubt by taking stringent measures we nay
ba able to withhold all the profits in this country and refuse to allow them
to take a pie until they give a list of all their shareholders and their income—
not only the dividend that is distributed. but aled the real income. We can
coerce, but at very great cost we mayv not be able to succeed. Already T 'earn
that the High Commissioner for the TUnited Kingdom in this couniry is
protesting against a chinge to this effect in the TIncome-tax Act. Having
regard to the fact that the refunds mayv in some cases amount to n larger
figure than the super-tax that we may be able to realire. T am not prepared
straightaway to condemn the measure adopted by the Finance Minister. We
shall give him a fair chance this vear: but the unfortunate thing i= that aven
%ic own office is not able to furnish him with particulars. nor furnish me »nd
ooy other member in this House with particulars as to what is the inc'dence
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ol this tazetion: If we accept this amendment, what is it that we lose: or if
we do not accept this amendment, whdt._ is it that we gain: what is the amount
¢f refunds that we were paying hitherto to foreign shareholders which by this
amendment we will retain, and if we do not have this amendment, whag 18
the extra super-tax we will coliect? DBalancing one against the other, we will
then be in a position to find out whether this-amendment is justified in the
cireumstances or not. Btatistics are wanting. If there was only a white man
sponsoring this Bill, we would not have given trouble to you, Madam, 1o sit
even this afternoon. We would have thrown away the Finance Bill even at
the first sitting. A Our Leader would have made a speech but torn the Finance
Bill and thrown it at the face of the Finance Minister. But a dark man has
taken the seat of the white man and we are keeping quiet. - We do want that
be and his office must be more alert, and place all the records before 1s.
1 am sure he does not want to embrace the white man and that we should
give him our money for that. We are here to scrutinize calculations. He will
<certainly admit that the members of the Select Committee were very useful
t him, We may or may not have agreed W?& ‘him on all points, but every
iember contributed his mite to the discussions. He was also good enougk
to accept some of the amendments. There was a spirit of friendliness and
cordiality. We felt we were one trying to help matters except in some cases
where he tried to get the rich man come out and give more money. We will
give him a year and see if these gentlemen satisfy his expectations. Mr,
Jhunjhunwala took a lot of pains to study this matter, prepare memoranda
and he went through section after section. He is right, but I requested him
and 1 requested also on behalf of the administration. The' Honourable the
Yinance Minister said it may be more useful to us and therefore we are obliged
to Mr. Jhunjhunwala for not having pressed his amengment to the vote ior
which he has got .ever% justification. We will wait and see. If this amend-
ment that has been introduced this year is not satisfactory, we will go back,
scratch th’s amendment from the statute book and go back to the original
position.

As regards charity, I would like to say one or two words. ~ If a husband
and wife, after ten years of married life, do not have a child, they will say
*1 will dig o well: T will feed s0 many children: I will give educstion.” 1f a
<hild is born dumb, the father says ‘Oh God, give the tongue to the small
child, T will have a schocl constructed.” Now we have imbibed much the
materialistic civilization of the West and what is the good of blaming the
Honourable the Finance Minister? The sun shines. Before the sun rises, the
rays are already there Likewise possibly it is a change-over from the spirit
of service and sacrifice for which the East has always stood. It is said in
Ramayana that Kalidasa said the ancient kings acquired weslth for the
purpdse of tyaga. The athithi who comes to my door iz God himself. Am
1 to say ‘I am expecting a remission from income-tax from my Honouralle
friend Mr. Chettiar, wait till then: I will give you a morsel of food.”? I do
not accuse him. The big men get hold of him and importunate before bLim,
and ultimatély they get their concession. Of what avail is it? We do not do
-charity for its own sake. But there are a host of other people who put ane
more cup of coffee into the mouth of the Finance Minister and not give a
morsel of food to the hungry mouth. That is the unfortunate thine. We have
given up real values. False values have come to this country. The man who
has given every pie to charity and has become a recluse today has lost his
place in this country. I would say to those persons who have made wealth
snd not given money to charity, let them go to the Reserve Bank of India and
in, front of the iron safe prostrate and sav ‘Govinda, Govinda'. We have lost
renl values. That is not the civilization we want in this country. I do want
= gpirit of sacrifice in this country. If T obtain some wealth, it is for the
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purpose of vfiistrjbut._ing it. I shali not be satisfied until every other mouth is
fed. That is the kind of culture that we want.

. That is the kind of culture that my Honourable friend -should inculcate:
in the minds of the others who are there. I am pleased with the looks of
those richmen—I am unot sorry; but at the same time 1 would request them
not to use this concession on their part. My Honourable friend the Finanee
Minister has shown a sympathetic hand to them; he is prepared to give them
this concession—it is up to them ndt to receive that econcession. (dAn
Honourable Member: *‘They will not’’), If they do not, it is all right. But if
the consideration is that the man who has not got children may have children,
if he receives this money he will not have children; if he has dumb children
und he wants them to speak, if he receives the money the chiidren may :ob
speak, But in spite of that let them speak. Why should it go forth from me
&5 & curse?

I entirely agree with my Honourable friend Dr. Pattabhi and with others
who spoke, that this charity eX®mption ought not to have been given, and
least of all from -this country. My Honourable friend the Finance Minister,
if we have the patience to hear him, will certainly quote the instance of
Australia, the United States of America and other countries where fur
oharitable purposes remissions have been given. But we have a different
culture. Here, though it is a rich man’s house it is the poor man’s photograph
that is kept. In my house, upstairs and downstairs we have all his photo-
graphs. We have always worshipped that man who has always sacrificed—
the poorest of fhe poor. But there, the man who lives in the sky-scraper,
that man is worshipped in that country. I do not want, with all respect to
my Honourable friend, to bring in that kind of materialistic culture into my
country. 1 would sacrifice my life for preserving the ancient tradition. But.
this measure after all is only for one year and it is still up to him to change
it next year. ’

"'hen, on the unearned income, Madam, you will see a very wholesome-
principle was iptroduced: if I earn through my own labour some money, the
tax that I have to pay must be naturally less than the tax that I have to »ay
on property for which I get interest which I do not earn—I invest and -ome-
other man toils and pays with interest—that is the difference between earned
und unearned income. Why should. you ‘remove that difference? My
Honoursble friend will certainly be up against me and say, ‘‘After all what
is it? I merely said, it is something liks a child which goes on weeping and
you show & plantain. There is reslly no difference.”” And if there is really
no difference, why should he put himself to this trouble? Anyhow he has done
80; any criticism will only be a cry in the wilderness.

I am taking the opportunity of accusing my Honourable friend the Financc:
Minister only to show him that this Finance -Ministership has put him to all.
this inconvenience for the purpose of enabling those other magnates, those:
important men in this country, in whose hands—unfortunstely he is under the
impression—the entire country has to be dedicated, for the purpose of
improving the economic life of this country. T am sure he will get converted:
next vear; he will become the socialist of all socialists. *‘Spare the rod and
spoil the child”’ will apply to them; whatever concession you may give they-_
are not going to produce more. I am sure we will claim my Honourable ifriend
as the first Socialist Finance Minister of India. TLet him have, therefore,
whatever he wants this vear; let him exhaust all his remedies to pull shis:
country up by encouraging the industrialists. '

Shri Ramnarayan Singh: Is it not ths¥ the present proposals are only for
one year? )
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Shri M. Ananthasayanam Ayyangar: Yes, unless we make him a dictator,
a Hiticr, naturally at the end ot the year he has to come betore us.

i nave aiready taken up your time, Madam, and will therefore take
another opportwuty for further remarks. Clause 8 refers to certain amend-
weuts of vne Income-Tax Act. OUne portion refers to the taxing of the protits,
the dividends paid to toreign sharebolders. Another portion refers to
exemption trom income-tax of donations that have been given. A third portion
conuinues the same arrangement so far as the earlier one is concerned. 1 nave
much pleasure in supporting the clause as it is. The Honourable the Fiuance
Minister must be allowed treedom to bring in a mixed economy as he thinuks,
and according to him bona fide, which he believes will pay. We are doubters.
Anyhow let him succeed; 1 surely will be too glad; but if he does not, 1 nope
be will be the first to join the ranks of my Honourable frieud Professor Ranga.

Shri C. Subramaniam (Madras: General): Madam, I had no intention of
intervening in today’s debate, but my Honoursble friend Mr, Ayyangar referred
to a subject which has been agitating my mind for some time. He 1wention-
ed with a certain amount of satisfaction that it was Sir Archibald Rowlands
who for the first time agreed to certain amendments on the floor of the House,
and later on Mr. Liaquat Ali Khan also agreed to certain amendments moved
on the floor of the House, and that we have moved a step further and & revolu-
\tionary step has been taken in the Finance Minister agreeing to refer the Fin-
ance Bill to a Select Committee. I do not kmow, Madam, whether we are
progressing in the right direction—I have got my own doubts. M approaching
this problem we are faced with the present set up of the Legislature and also
the Ministry. In the Legislature the Congress Party has got a majority which
is over-whelming, and in the Ministry not all are Congressmen, thete are out-
siders also and the Finance Minister happens to be such an outsider. Naturally,
we Congressmen view with s certain amount of suspicion whether after all he
would earry out our policy, whether he would carry out our programme in fram-
ing the Budget. Therefore, naturally we feel glad when we are given an
opportunity, by the formation of a Belect Committee, to introduce amend-
ments to change the proposals made by the Honourable the Finance Minigter
in his Budget, so that it might conform to our policy snd to our ideals.

Madam, this problem should be viewed not in the present set-up, but how
this system would work in the future also. These budgetary proposals,
especially the financial proposals, are kept a dead secret in every country, We
know, Lgadam, how in Great Britain & Finance Minister had to quit office
because he disclosed the hudgetary proposals just a few minutes prior to his
speech. Becrecy, Madam, is necessary because these taxation proposals
affect so many vested interests and if they come to know of these proposals
beforehand very many consequences ure likely to follow; they might take
advantage of those disclosures and they might manipulate and adjust things
according to the proposals which are to come later on, It is only in that view
that the budgetary proposals are kept a close secret. Till the Budget is dis-
closed on the floor of this House, there is a lot of speculation going on as to
the nature of the budgetary proposuls, and according to the guess-work the
market also is affected.

So there is a certain amount of uncertainty and speculation before the Bud-
getary proposals are placed before this House and when it has come out we see
the reaction in the market. We found the reaction this year also. Share mar-
kets were going up in the expectation that certain proposals would be made by
the Finance Minister. When they found that those expectations were not ful-
filled, there was a reaction ~Shares went down. Thus, there is one period of
uncertainty till the Budget is disclosed on the floor of this House. We intro-
duce another period of uncertainty again, when we agree to have a Seleet Com-
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mittee  Gnoe 8 Seleet Cowmittee is formed, certainly the Select Committee
15 wound 10 Iuuke suwe chuuges. Lo toe meanwile, another period of specula-
tow gues O0 &5 L0 whal changes the delect Comttee are Llely to make. in
Lot way, tdere 15 & cosn 0@ gocerialicy and speculation,

Apart trom this, Madam, there is another thing also which we have to bear
in wund. 1t 18 all right this year. Lhe Select Committee have made very good
changes. 1 agree. but suppose next year a Select Committee is formed uand
some vested Interests begin to work. Suppose some outside influence 1s

brought to bear upon the Select Committee. How will it work then? 1 do not
know.

Prof. N. G. Ranga (Madras: Genernl): Influence can be brought inside
the House also.

Sori 0. Subramaniam: I will come to that.

There will be & certain amount of lobbymg when you have appointed a
Select Committee, 1 am only thinking aloud. 1 am not saying what is done
is absolutely wrong, or what was done before was absolutely right. It is for
expericnced legisiutors, after taking into cousideration the pros and coms, to
come to & decision later on.  After all, this year we have adopted this proce-
dure and we have passed through the Belect Committee stage. In my opinion,
a certain amount of lobbying and the canvassing by vested interests 1s in-
evitable.

Mr. B. K, Sidhva: They are already busy. It is not going to influence any
honest member.

Shri 0. Bubramaniam: I hope so. This time it has not happened. I
hope it will not happen next time. But we should look to the future. After all,
we have to set up good traditions. We are building for the future. So what
would be the effect on the future is also & point which we should bear in mind,
Honourable Members need not think unnecessarily that I am criticising one or

the other, or that I am casting aspersions on any particular member of the
House. .

Then, Madam, it was mentioned by an Honourable friend that after all,
influence might be brought in here, inside this House, also to bring in amend-
ments and change the tax structure. Now, that matter is not so serious as
that; unless we are prepared to throw out the Budget; unless the Finance
Minister is prepared to accept the proposals made here, that would mean the
throwing out of the Budget and throwing out of the Ministry. Whether any
party would be preparéd to do that or not will depend upon the circumstances
then existing, and that would be a very difficult matter.

There is another difficulty also. The Finance Minister, when making the
Budgetary proposals, if he has in mind that later on & Select Committee is
going to be formed and when a Select Committee is formed, just te please
them, they should be allowed to make certain changes, then in framing his pro-
posals he would be induced to pitch his rates o little higher so that later on he
may please the Select Committee. As a matter of fact, the Honourable the
Finance Minister when he was replying to the debate, the other day said about
the maximum limit of taxable income: “I wanted something at least to be
left to the House''. This is also a point which has to be borne in mind.

After all, when the Budget is framed, it is not the Budget of one person
alone. It is the Budget of the entire Cabinet and the Cabinet represents the
majority party of the House. The majority party gives certain indications of
the taxzation policy. Under these circumstances, the Cabinet and the Finance
Minister are expected to frame the Budget according to the policy of the
majority party which they represent, and if the party or #he House feels dis-
satisfied with the Budget and think that they have not adhered to our policy,

* then the only alternative is to throw out the Budget and have another Finance
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Minister and another Cabinet. That would be the proper thing, in my hum-
ble opinion. I might be wrong,

Prof. N. G. Ranga: Quite wrong.

Shri 0. Subramaniam: But 1 feel it my duty to place beiore the house
what I feel. These are the things, Madam, which have been agitating my
mind. I do not say whether this thing is absolutely correct or the other thing
is absolutely correct. No human system is perfect. There are faults in any
system. But we have got to decide before next year and expert legislatom
like Mr. Ananthasayanam Ayyengar I hope would begin to think about this
problem right from now and come to a final conclusion as to whether it is in
the interests of the country; as to whether it is in the interests of the House,
that the Budgetary proposals should undergo a change during the Select Com-
mittee stage; whether any Select Committee is at all necessary.

Then, Madam, I wish to say only one thing regarding Clause 8. In this
you would find that the charities for which donations might be given have got
to be approved by the Central Government. In my opinion, that is going to
be a big headache to the Central Government. I wish they frame some rules
by which they would be guided. Instead of taking individual institutions by
themselves and then deciding whether they should be taken in or not, they
should frame certain rigid rules and if only the conditions laid down in those
rules are satisfled, any institution should be approved for the purpose of thesg
donations. One other thing should also be borne in mind. I think no institu-
tion should be recognised unless it is a registered body. Otherwise, it will lead
to a lot of abuse of this Section and some people might take advantage of this
and give chartiy to all sorts of institutions. I hope therefore that the Finance
Minister, while he approves the institutions for which the donations would be
given under this Bection, will bear these points in mind and approve only those
charities against whom there could be no objectidn on any ground whatsoever.

These, Madam, are the only remarks that I have to make.

Shri B. Das: Madam, I would not have intervened in this debafe, but I
learned so many theories from my Honourable friend Mr., Ananthasayanam
Ayyangar which he so nicely passed over to the Honourable the TFinance
Minister that I thought I might also say something in regard to the theories
and principles for which I stand. Madam, I am neither a socialist-minded mor
a capitsl’st-rcinded person; but I am an industrially-minded person. I believe
in the proeperity of the country. I do not believe in the socialistic ideology to
which my Honourable friends Mr. Ananthasayanam Ayyangar and Profeasor
Ranga have given vent to, so often here, but I believe in evolutionary growth
of the prosperity of the people.

People talk of nationalisation. People talk of socislisation. What next?
My Honourable friend Mr, Ananthasayanam Ayyangar passed several tall
orders to my Honourble friend Mr, Shanmukham Chetty. I sympathise with
him. He asked him to do this and to do that. Buppose we accept his ideolo-
gies. Buppose we have nationalisation. Suppose you take over all industries.
‘Where will the revenues come from? The State has taken over the Railwavs.
Do the Railways pay income-tax? T will give you another instance, which will
probably be more striking.

The Bombay Electric Supply Tramway Company Limited which used to
make profit to the tune of one crore of rupees per annum for the shareholders is
now managed by the nationalised Municipality of Bombay Corporation. I am
told that it had only a profit of Rs. 76,000 in the last year of its working
That’s your nationalisation! So I want myv Honourable friends, Prof. Ranga
and Mr. Ananthasayanam Ayyangar and those others who think in that way
to write a book or to speak on the floor of this House or outside as to
how their policy of nationalisation will work. My friend while speaking on
\clause 8 of the Finance Bill covered the whole poloy of taxation of Govern-
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ment. What will happen to the income-tax? There will be no super-tax;
there will be no corporation tax after nationalisation of industries. So after
two years 1 accept my friend Prof. Ranga's principles and theories of industriali-
sation and nationalisation, where is the corporation tax and where is the super-
tax accruing to the treasury? The result will be either capital levy or taxing
turnovers of all industries owned by the State. I am not familiar with the
Russian method of taxation. Those in this House who are familiar with the
Russian method of taxation will tell us how Russia is taxiug production so
that it meets its huge expenditure. Sir, my Honourable friend talked of the
Imperial and imperious capitalists, the remnants of British Imperialism. The
capitalist federation was meeting at the Imperial Hotel. I wish this Govern-
ment passes an order that there should be no hotel, no organization with a pre-
fix “Imperial’ before their names. My friend Mr. Ananthasayanam Ayyangar
has always a smile ready for everybody, but I must admit that I and he were
there and profited by the speech which the Honourable the Prime Minister
delivered there,

1 was a student of practical economics, but I cannot visualize what is in
the minds of my Honourable friends about the structure of taxation they would
envisage. It will have to be solved and unless we get somebody wgc can
fathom what is in the minds of my Honourable friends, who want fo nationalise
the industries, nobody can evolve a structure of taxation which will meet the
day to day expenditure of 220 to 250 crores of rupees of my Honoursble friend,
the Finance Minister and the Ministry. They have to run the administration
of the ship of State and at the same time develop the prosperity of the country.
How that prosperity will be developed after nationalisation, I cannot visualise.
I do hope that when Prof. Ranga returns from Burma, we will get an oppor-
tunity on the 7th or 8th of next month when he will tell us how he will indus-
trislise the nation, nationalise the industry, develop industries under State-
menagement and yet meet all the obligations of the State, unless he has paper
currency minted at Nasi and let the country go pell-mell, as Russia did at one
time.

Bir, it is nice and easy to attack private enterprise. My friend, Mr. Anan-
thasayanam Ayyangar, I call him & conservative; he gives quotations from
shastras about the old method of charity and I believe even his charity is
dried up in these days as is mine.

Bir, the Finance Minister may smile on as one coming from South Indis
and enjoy the speeches of my friends from South but to me it is alarming
when I see all imaginary principles are trotted on the floor of this House for
acceptance. Sir, my Honourable friend was very happy that the Expert Com-
mittee on taxation will be reporting next year; let it come. They try to level up
either way or lend down. If the savings are to be analysed—I do not know
who ie going to be our Economic Adviser; Dr. Gregory has gone and I was.very
glad over it. The fiscal Commission is coming. What are your suggestions?
Give them here or simultaneously in a public platform. Let us see if you have
any policy of taxation, to raise the prosperity and standard of living of the
people. The unfortunate thing in socialism is that I do not know where js the
difference between socialism and communism. It is very unfortunate and this
morning the Prime Minister gave out how the communists are trying to upset
the loyalty of the Government officials in Caleutta. It may creep into Delhi,
but the Prime Minister told us that those who are organising the All India
Government officials Conference here have assured that they will not be in-
fluenced by communists. Well, Sir, at least one knows what the Communiste
want. One does not lmow what the Socialists would require. One objects to
the passing of such tall orders and if I were to. speak in sympathy with the
Honoursble the Finance Minister, T do not want him to produce something of
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a budget which will have no meaning next year. He must understand  what
Socialism wants and what nationalisation, and socialisation would require in
regard to policies of taxation. I have no apology to offer for the capitalists; I
do not represent them, but T do hope before my friends destroy private enter-
prise, let them show by means of statistics how their poliey of sogtahsatmn
and Government industriahsation and finauce will work for the benefit of the
people and will not make the State bankrupt. .

The Honourable Shri R. K. Shanmukham Chetty: Sir, so far as this olause
is concerned, the main criticism has come from my friend Shri Jhunjhunwals.
I may tell him that theoretically his arguments are perfectly correct. So far as
the objective regarding the taxation of foreign companies is concerned, there is
no difference of opinion between him and me. In fact there can be no differ-
ence of opinion in India at all amongst Indians. We downot want that foreign
investors who make profits in India should escare our taxes, much less have
any of us any desire to show them any preferential treatment in this matter.

It was only some time back, after I came into my present office, that my
attention was really drawn to these provisions in the Income-tax Aet regerd-
ing the procedure for collecting super-tax from investors who live abroad and
who hold shares in companies which make at least part of their profits in
India. In fact I was amazed to find such a provision in the Income-Tax Act.
It is no wonder, considering the impossibility of putting these provisions into
practice,” that the previous regime so readily accepted these amendments to be
incorporated in the Income-Tax Act.

An Honourable Member: They themselves brought them forward.

The Honourable Shri R. K. ghmnkham Chetty: They brought them for-
ward because they knew that on paper it would appear that every step is being
taken to collect the tux due from foreign investors and that in practice not a
pie would be collected. And so they were generous; they thought they would
satisfy Indian sentiments by readily bringing forward these smendments. In
fact some time back I had a visit from one of the Ambassadors with us; he
mentioned to me the instance of a new company_that wanted to establish a
branch in Indin, and he told me that this company had over three thousand
shareholders on its list, and that if it was our intention that we are going to
adhere to the letter of the law and demand from this company a list of ghare-
holders and other details, that company was not going to open s branch in this
country. This Ambassador meed not have taken the trouble of bringing this
matter to my notice because in practice practically none of these companies
have been giving these returns, and it has not been possible for our adminis-
trative machinery to enforce the observance of these clauses in our Income-
Tax Act by these companies. I had therefore to look at this problem from a
practical point of view. Theoretically a great many thinge are possible, but
from the practical and administrative point of view if there is any remedy
open to ue to collect the tax we are perforce compelled to look to other reme.
dies 8o that we might have the satisfaction of recovering some portion at least
of our dues. And it was when I applied my mind in this direction that I final-
ly in consultation with my advisers evolved this proposal of increasing the
companies tax by one anna and giving it as a rebate to the Indian companies
which operated and declared and paid their dividends in India. I have esti-
mated in my budget the proceeds from this as about two erores of rupees; if
the figures of income made in India by these foreign companies as given by
Mr. Jhunjhunwala are correct, the proceeds of this tax will ‘be about three
crores of rupees. 8o what we get by this amendment is a positive income of
three crores of rupees plus a saving in the refund that we are giving. There is
no question of any balance of losy nt all, hecause ag against this positive advan-
tage that we would get hereafter we have not collected anv tax at all from
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these companies. There is no use blaming the Central Board of Revenue over
these affairs because if you want the Central Board to apply the provisions of
the income-tax law in that strict semse in which Mr. Jhunjhunwala wantg = us
to apply it, it will be a practical impossibility for them to do so. I am prepared
to ask the Central Board of Revenue to give all the facts and figures connected
with this affiair to any committee of the House that might like to discuss this
matter with the Ceutral Board of Hevenue, becuuse if as a result of our joint
discussions we can devise some better means of getting u little more of our
dues from these foreign companies I certainly will be very glad. I am there-
tore happy to know that on further consideration my Honourable friend Mr.
Jhunjhunwala has kindly agreed not to move his mnendnents. But my offer is
open that I would welcome Mr. Jhunjhunwala or any other Honourable friend
who is interested in the matter to go and have a thorough discussion with my
‘advisers in the Central Board of Revenue whom I will irstruet to place all the
facts and materials relating to this matter before these gentlemen.

There wag only one other reference pertaining to this clause, that relating
to the exemption from taxation of charities. I was very much moved by the
appeal made by my old friend Shri Biswanath Das about this matter; but I
must confess that even after listening to his moving appeal T remain uncon-
vinced,—an unconvineed heretic in this matter, if I may say so. I am not so
well versed in the Shastras relating to the practice of charity us practised by
our ancestors, but I have been told that one can produce quotations from the
shastras to support even the telling of lies or the committing of a erime to per-
suade a man to make a charity for a worthy cause. .

(At this stage Mr, Speaker resumed the Chair.)

I think, 8ir, that in our country when—as my Honourable friend Mr,
Ayyangar remarked—our sense of values has changed, we must really do
something positive to encourage contributions to really good and charitable
casuses. In a system of high taxation it will be difficult for men—honest tax-
payers at any rate—to find any surplus from which they could make contribu-
tions to charitable endowmedts. Take even the provision that we have made
here. We have imposed a maximum limit of 2} lakhs of rupees for any indivi-
dual charity to claim this exemption. But in practice nobody would be in a
position to make this contribution of 23 lakhs and yet get all the benefits of
this exemption. Really to pay 2} lakhs of rupees,ss charity a man must have
an income of 25 lakhs of rupees; but if any gentleman had an income of 25
lakhs, the amount of tax that we would take away from him will not leave
with him enpugh money to contribute even this 24 lakhs, leave alone his ex-
penses. So in a system of stiff taxation of that kind I think it is only fair that
men who wish to contribute to charitable institutions must at least be exempt-
ed from the operation of the tax, I quite realise that without proper safe-
guarfi[s this provision is likely to be abused. It is to safeguard against such
contingencies that we have made it clear that the contributions must be to ins-
titutions approved bv the Central Government. T have already sent round
circulars to the provincial Governments inviting them to give us a list of chari-
table institutions in their respective provinees which might be included in the
list: and I have told them in my circular that thev should specially recommend
those institutions which are engaged in medical relief and edueation: In fact
efter these lists come it is our intention to apply very strict and rigid standards
to each institutions to ensure that these are not bogus institutions. that ac-
oount.s are properly maintained. that provision hag been made for audit and
that in every respect the affairs of the institution are above suspicion, '

Bhri Ramnarayan Singh: What about Aharamsalas and temples?
The Honourable Shri R. K. Shanmukham Chetty: No, I do not think T
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will ugree @b all in the case of contributions to dhammuulc_&s and temples; it
will predominantly be for educational institutions and hospitals.
And as regards the ueedy poor, if there is an institution which de-
serves to be included it will certaiuly be done. BSo with this assurance I hope
the House will not have objection to accept the clause as it stands.

Mr. Speaker: I shall now put the remsining clauses to the House one by

5P M.

one,
The question is:

“That clause 8 stand part of the Bill."”

The wntion was adopted.

Clause 8 was added to the Bill. :

Shri M. Ananthasayanam Ayyangar: Sir, on a pojnt of order, how can
shere be a guillotine on a Finance Bill?

Mr. Speaker: I would invite the attention of the Honourable Member to
Rule 20B. I had told the House before we started with the allotment of time
made by me that the consideration motion would be discussed for the whole of
yesterday and the question would be put at 5 o’clock. With regard to all the
c'auses, 1 had allotted time up to 5 p.m. today.

Shri M. Ananthasayanam Ayyangar: If the rule surprises me, it will then
have to be modified. As it is we are bound by it. This is a very important
matter. After all we have spent only two days.

Mr. Speaker: Comment is unnecessary. This morning, when I found that
Honourable Members were speaking without any idea of the time limit, 1
wanted to remind them that they would miss the discussion of certain other
questions, unless they curtailed their speeches. But I thought, having given
them the programme yesterday it was better that I should not interfere and
allow them to adjust their own matters in such way as they liked.

The Rule 20B reads as follows: . P

“At any time after the introduction in the Assembly of a Finance Bill, the President
may allot a day or davs, jointly or eeverally, for the completion of all or any of the
stages involved in the passage of the Bill bv the Assembly, and when such allotment
has been made the President chall at 5 o'clock on the allotted day or, as the case may
be, the last of the allotted days forthwith put every question necessary to dispose of

all the outstanding matters in connection with the stage or stages for which the day
or days have been allotted.”

This allotment has been stated to the House a long time before. When the
motion for Select Committee was made, T had stated that I would allow two
daye for the Select Committee motion to be discussed and two further days
for purposes of the passage of the Bill in al] stages.

Shri M. Ananthasayanam Ayyangar: I thought normelly we expected %o
finish with a slide ower of sometime. After all we may not take time. T never
thought that the guillotine would come. All that.I can say is that it is an un-
wholesome rule and it would be good if you ean get rid of it.

Mr. Bpeaker: The question is:

“That clause 9 satnd part of the Bill."”

The motion was adopted.

Clause 9 was added to the Bill.

Clauses 10 and 11 were added to the Bill.

The first and second Schedules were added to the Bill

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable Shri R. K. Shanmukham Chetty: Sir, T move:

“That the Bill. as amended. be passed.” ! ’

Mr. Speaker: The question ja: '

That the Bill, as amended, be passed.””
;}Ee ?oﬁonbwag adopted.
e Assembly th i :
Wednesdoy. tbs"s ltste::,{ gf;;ﬂrfggs ‘h‘R a Quarter to Eleven of the Clock on
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